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REPORT ON EXCESSES OVER VOTED GRANTS AND CHARGED 
NPROPRLATIONS DISCLOSED IN THE APPROPRIATlON 

ACCOUXTS (CIVIL), (P&T), (RNLWAY S) AND 
(DEFEh'CE SERVICES), 1966-87 

1, the Chairman of the Publlc Accounts Committee, as authorbed 
by the Committee, do present on thcir behalf this Thirty-First Re 
port on Excesses over Voted Grants Charged Appropriat~ons as dig- 
closed in the Appropriation Accounts (Railways), Appropriation Ac- 
counts (Civil), Appropriation Accounts (Posts and Telegraphs) and 
Appropriatior. Accounts (Defence Servlrrs) far tlie year 1866-67. 
These Accounts were laid on the l'nblc of the House on the 19th 
Merch, 3rd April. 99th Aprti and 6 t h  MHV, 1968, respectively. 

2. The C o m m ~ t t w  h2i .e  esarnu~td thc. Excesses at thcir sitting held 
on the 10th Octotre~, l9tiU in tile light of the explanations furnished 
by the ~~~~~~~~~ies T)c.pnrtnwnts corrccrned (Appendices 1 to XXXI). 

3. In the past, the Heyorts oi  the Cornm~ttee on excesses related 
to grants covered by the Appropriation Accounts (Civil) only. The 
observations of the Cvmmlttee in regard to the excesses under the 
grants relating to Hailways, Defence Sci\,lccs and Posts and Tele- 
graphs dld not form part of thls Report, but were included In the main 
Reports of the Conlmlttee on the relevant Appropriation Accounts 
and Audlt Reports 'I'hese Reports wcrc gcner.al1.v prtwntod to the : 
House well after the Report on excesses disclosed in Appropriation 
Accounts (Civll) As, under the existing procedure, the Demands 
for Excess Grants are brought before the House for regulariaation 
only after the Committee have reported or1 the excesses, the old 
practice led to considerable delay I:] the rogularisntion of excesses 
relating to Railwdys, Defellce Services and Posts and Telegraphs. 
To avoid such a situation in future and to facilitate speedy regu- 
larisation by the House of the excesses under all the grants, the 
Committee have decided that hereafter their Report on excesses 
~hou ld  cover not only excesses disclosed in the Appropriation Ac- 
counts (Civil), but also those disclosed in the Appropriation Ac- 
counts (Railways), Appropriation Accounts (Defence Services) and 
Appropriation Accounts (Posts and Telegraphs). The_--/ 
Part ia the &st such consolidated Report. I 



(viti) 
f 

I .  *he Committee have taken note of the ~ ~ l l ~ a ~ l l  b 
t b  House over the d s l t y  in regular~mt~on of exammS, The dd.y 
h. k n  dm to the ti- t h  by the ~ l o ~ r i e j d ~ ~ u n t .  of 
Gavernment In submitting notes to the ComrniUes in elqplanatioa at 

drhy is to be eliminated, the existing p m -  
of noleb wdJ need to be streemljned. Sugges 

tlone for streern ning this procedure are set forth In Chapter 111 of 
this Report. 4 

5. The C a m m h  would like to place on record their appreciation 
'af the awlrtance mdmd to them by the Comptroller and Auditn 
Ckinvral of Indk 

M. R. MASAIPI, 
C h a i r n i t ,  

Public Accounts Commnitt.r. 

N m  Dm;~1; 
October 12, 1968. 
~ 2 0 , 1 i i s o - ( ~ )  



GENERAL OBSERVATIONS 

This THIRTY-FIRST Report deals with Excesses over Voted 
Grants/Charged Appropriations as d i s c l d  in the Appropriation 
Accounts (Railways), Appropriation Accounts (Civil), Appmpria- 
tion Accounts (Posts and Telegraphs) and Ap?ropriation Accounls 
(Defence Services) for the year 1966-67. These Accounts we= laid 

e n  the Table of the House on the 13th March. 3rd April, 30th April 
and 6th May, 1968, respectively. 

1.2 The Committee have examined the Excesses in the light of 
the explanat~ons furnished by the Ministrics1Dt.partments concerned 
((Appendices I to XXXI). 

1.3 Tbc Committee in their successive Reports on Excesses over 
V o t d  Grants /Charged Appropriatioas have been commenting 
upon the delays on the part of Minbtriarr/Deportmonb in furniah- 
iq notes stating the reasons for or dnwnstances leading to such 
excesses and emphasising the need for aubmigfon of these notas 
within the prescribed time-limit of two months from the date of 
praseatation of the Accounts to the House. They had also urged 
tbt Ministry of Finance in para 1.5 of their 45th Report (Third Lok 
Sabha) to devise ways and means to avoid such chronic delays on 
the part of Ministries. They regret ta  observe that this year a h  
there was no improvement. Not a single note relating to Excerser 
disclosed in the Appropriation Accounts (Civil) was rtecived withlm 
the  stipulated timalimit of two months. It is hardly ntcessary to 
point out that sucb delays not only disturb the programme of work 
.of the Committee but also result in avoidable delay in tho regdad- 
artion of excesses by Parliament.' 

1.4. The Committee would also Nke ta observe that althouglr 
tboy have been repeatedly urging upon Ministries/Depsrtments to 
make every effort to avoid excesses, there has been no irnprove- 
meat in the matter. During the year under report, Excesses over 
Voted Grants and Charged Appropriations as disclosed in the Appro- 
priation Atcounts (Civil) aggregated Bs. 5.09 erorea and Ra. 4.34 
drores respectively as against Bs 2.S cnncs and Rs. 1.99 crores rts- 
pectivcly during the preceding year. The Cammittee would like 
ldintsbies not to lose sight of the fact tbt  an excess over the amount 
MSal bs #a Legislature represents an amaathodsed expenditure 
*h vitiates Parliamentary eoatrd. The Committee would like the 
-try of Finance to take suitable raecmrrw tat ensure that sub- -- over expenditure are redwed ta tbe bare mtntmrms, 
-- - - --. * mm* W Nm8 3.  I tO 3 .10  d the (mlptet 111) 
~869 (A*:) LS-2 







92-Aviation . Tourism & (Civil 9,31,68,000 9,37,84,166 
Aviarion 

9&&Gs~y of Works, Hou~ing Works, Hnusing and 2q.60,m y,f%677 
& Urban Development,. SUPPIY . . 

144--Capital Outlay of the Dew. Atomic Energy 57,0%50*000 57,17,53&44 
of Atasnic Energy. 

I q--Othar Revenue Expenditure Communications 303S9,000 30,72.615 
of tb: Deptt. of Communica- 
tion& 

128-Capital Outlay of the Min. Homc Aflairs 5,39,70,000 
of Horn Affairs. 

89--Communicatiom (mcludirg ' Transport & Shipping I 1,49,32,m I 2,15, I 5,292 
Nathal Highways). 





a 1 3 4 p c n  Lint U'trrb (Revenue) Railways 



a. The Committee find fnrm the not- furnished by the Mab- 
a r b  tW deSective cstimatian at the time of framing the Budget and 
revised estimates and that failure Lo anticipate properly the rscbipt of 
stores and debits relating thereto, absence of adequate p r o v i d o ~  
for the adjustment of past liabilities, erroneous adjustments and lack 
of proper control over expenditure continued to be the main c a u ~  
fw excesses d u r i v  the year under report. Another factor which 
contributed to heavy excesses this year was lack at coordination 
between the Central Ministries of Finance and Irrigation and 
Power and between the Central Ministries of Fintrnrc and Transport 
a n  the one hand end Statr Governments on the other. 

2.4. 'I'ht~ exctbss \vas mainly untirr the  sub-head 'A3-Tour Ex- 
penses' (under the C;rtrup-head ' A .  Cabinet') whercbin there was an 
excess of Rs. 1.77,125). 

2.5. I n  a note furn~shcd t q .  the  Ministry o f  H o r n c *  Affairs, it .has 
been stat(-d: 

"Tbrs ltem of expend~tuw 1s of an  c.xtremely fluctuating 
nature and depends un t h e  na ture  and number of tours 
undertaken by M~nistries Deputv Ministers which are 
necessitated by the exigencies of work and internal and ex- 
ternal situation. ?'he circumstances vary from year to 
year and again from time to tune in thr  same year. Thus, 
i t  is neither possible to assess with any exactitude the 
requirement for the purpose before the commencement of 
the year nor does the trend of the expenditure during a 
part of the year give a correct indication of the expndi- 
ture during the remaining part of the year. In the abslencc 
d any ather methods, the budget provision fc~r the purpose 

' 



is ma& on the basis of the trend of ectuw during the 
p.st years. . . . . . . . , , . Accordingly, durlng the p e a  lDab 
87, a 2rovision of Ks. 9,25,000 was made in the original bud- 
get unaer the sub-head A.3-Tour Expenses. When t h e  
psitior. of the grant was reviewed in the month of 
December, 1966, in the light cif  actuals for the first 8. 
months and r.stimated expenditure for the remaining 4 
months, it was estimated that thr: rtquirement under 
"Tour Expcnscs" during the yciir wt~uld be Rs. 12.00,000. 
Aftcr taking into account thc savings under other 
croup hcatls in thc Grant, the nrat additional requirement 
undw t h i s  hcud came to m. 2,2U,UOO, A supplementary 
 rant for this amount was, accorcilngly obtained in March, 
1967 to covcr this additional rcquilc*mcnt". 

2.6 ''';he ljn;ll rvv1c.w of thc* grant on t h e  hasis of the actuals for 
the* first 10 months and estimated c x p c n d i t i ~ r ~  during the remain- 
ing 2 ~rronths rwealcti in March, 1967 that  the requirement for 
"Tour Ex)nwar.s" of ttw Ministcrs'Deputy Ministers would amount 
to  Rs. 12.30,500 Thus, an amount of Rs 85.500 was provided by 
reapprcpriation from the savings undcr other subheads in this 
grant over and iitx>vtn the supplementary grant o f  Rs. 2,20.000 ob- 
tained ~ a r l i r r  so ns to cnhance the grant undcr sub-head A.3 Tour 
Expenses to Rs. 12,30,500". 

2.7. "The Appropriation Account for 1966-67. however, revealed 
that, against the final grant of Rs. 12,30,500. the actual expenditure 
during the year under "Tour Expenses" came to Rs. 14.07,629 re- 
sulting in on excess of Rs. 1,77,129. This was due to more tours 
undertaken by the  Ministers/Deputy Ministers towards the  later 
part ot the year for which the debits were raised and adjustments 
made after the close of the  financial year. It was not possible to 
anticipate this expenditure a t  the time of applying for supplemen- 
tary pan t .  I t  may be mentioned that  upto March (Prel.) the 
expend~ture  under this sub-head was only Rs. 12,12,900 which was 
withln +he amount pmvided. An adjustment of Rs. 1,94,729 on 
~ C C O U I I ~  of "Tour Expenses" was made in March (Final) and March . 
(Suppl.) accounts. ' I t  was not possible to anticipak this addi- 
tional expenditure even in the month of Mareh. 1967. and to pro- 
vide additional funds by obtaining an  advance fiom the Contin- 
gency Fund of India.* . . 
. 2.8. .The Committee note that excess occurred under the sub- h a d  #AS-Tour Expemsm', whga the actual expemditorr aammteC 



to Bs. 14,$7,~,  &list the 0rigi-l provisiO1l of Ib. 9,1LIS,000 .a 
tha finally revised provision of Ib. 1u0,500. They are not COB- 
viaced by the argument that the debits in respcrt of tours from the 
other Ministries could not have been anticipated. tbt Com- 
mittee rcndentand the position, tho debits are periodically tabad! 
by thr  Railway and Defence Departments. Since these debits arise 
out of requisitions issued by the Ministry of Home Affairs far d l -  
way a(-cornmodation and security arrangements lor tours under- 
taken by Ministers, it is not clear why it was not possible for t h e  
Ministry of Home Affairs before they came up with a demand for 
Supplementary Grant in  March 1967. to review the position ot. 
oatstarding requisitions on which debits had not been received 
and to makc suitable provision for the expenditure on that 
account. 

MINISTRY OF INFORMATION AND BROADCASTING 

( i i )  Grant KO. 6%-Ministr?! of IrrJorl~rntioir a n d  Hroadcusti~ng 
(Escess Rs. 96.567) 

2.9. Thc excess occurred mainly under sub-heads 'AS-Allowances, 
Honoraria, etc.' (Rs. 7.679) and 'A4-Other Charges' (R3. 87,911). 

2.10. I n  a note furnished to the Committee, the Ministry have 
explained the main reasons for the excess as under: 

(1 )  Allowances, Honoraria etc. (.+ ) Hs. 7.679 

The excess is mainly due t o -  
(a) more tours undertaken by officers and staff than anti- 

cipated in the original Budget Grant; there was a pro- 
vision of Rs. 47,000 for Travelling Allowance in the origi- 
nal Budget Grant which was enhanced to Rs. 56,000 by 
a Supplementary- Grant, against which the actual expen- 
diture amounted 'to Rs. 59,656 leading to an excess of 
Rs. 3,656. The tours were unavoidable and necessary in 
the public interest. 

(b) payment of more overtime allowance to the staff' than 
anticipated. A provision of Rs. 21,000 was included jn 
the Budget Grant for 1966-67 for "Overtime' ~llowance". 
This provision was enhanced to Rs. 34,543 by supjdemen- 
Ction, against which the actual expenditure amounted to 
Rs. 43,896 resulting in an excess of Rs. 9,353, part of 
which was off-set by savings under other detailed heads, 
an excess of about Rs. 4,000 still remaining uncovered. 



(2) Other Charges (4 ) Rs. 87,911. 
The t.xctows under the following heods had to be incurred in spite 

.af enforcing the maximum mnnmy:- 
j F ipc res round. 

ed ro '0007 
b* 

'She t - x i ~ ~ s s  1s p ~ t t l !  t l w  t o  tht* 2urchasc of an irddittonal sta f f  
car (Rs. 14.891) and partly due. t o  the increase 111 ma~ntenance casts 
of the thrw whicles as against the two provided for in the Budget. 

The following tebir will indicate the budget provision originally 
made and the actunl expenditure incurred during the year 1968- 
$7:- 1 - - *- --- ---- ---- --.- - - ---- ---- - _ _ 

lttm of llxpendirurc Bu*r Actual E x m  
Grant Fxpenditurr - - - - 
Hs Ks Rs . 

Catugc . 3 9- 7.333 4333 
Eatcrtpinnren t t 400 rho61 7,561 

.Servk'~ pmmgc stumps . r5,aoc 24,331 ~ a *  * efl -sat by L 1, 

vndar otbc 
- ---- - - - I - - - - - - _ _  _ hsrde). - _ 



The excess expenditure had to be incurred on the basis of actual 
requirements. 

It is regretted that  an  advance from the  Contingency Fund of 
India was not taken to cover the excess. 

During the year 1965-66 also, there was all excess of Hs. 35,316 
in this grant, which was not covered by an edvance from the Conti- 
gency Fund." 

2.1 1. The Committee note that them has bccrr an  excess in &his 
G r m t  for the second year in succession. During both the years, 
the Ministry had failed to obtain funds through Supplementary 
Grants to meet the excess expenditure. 

2.12 The Colnmittec ~irldrrstand from Audit that in onc of the 
files of Ministry, thc* h4in1st1-y of Finance h i ~ d  obuerwd ;rl ;  fo1iows:--- 

"That there is no ;rdequcrtc budgetary control in thc Ministry 
o f  Informat~otl Rr Broadcasting and that  the Ministry 
are incurring taxpenditure without regard to the eanc- 
tioned Grant and general instructions issurd by Govern- 
ment from time to time. Ministry of lnlorrnation & 
Broadcastmg purchased a Staff Car when i t  was  rcaily 
not needed." 

2.13. The Committee find it  dimcult to c*mprehend how tbe 
M i d t r y  failed even to make provision for a staff car which, in any 
case, the Ministry of Finance appear to have considered unasces- 
mry. Even if the stuff cur had been purfchawd towards the e l m  
of the year, the proposal for its purchase should have becn mnotsd 
and Analiscd well in advance and it should have been po~iblc ta 
have provided funds at the stage the propod was being findisad. 

2.14. The Committee dtpmcrte the tendency on the part of ttbe 
Ministry of Information and Broadcasting to in- expmditare 
without regard to the arrctioaed Grant and the Bnancipl~ b&ar- 
tiok i m e d  by Government. If Ministries a t~r t  cxceedfql the 
3.lb~fi031Qd  allotment^ im this manner, Parliamentary contryl g v  
expenditure loses its meaning. The Committee trust that t b m  

will henceforth strictly comply with fleutncial iestracrtlqr 
4 &cp their expenditure within tbe dlotment. 



2.15. According to a note furnished by the Ministry, the follow- 
ing are the main reasons for the txces: 

0thr.r Charges: 
Ha. 

(a') l3aymcnt of bills z,gq,ooo 
relat* to previous 
year in respect of 
papers, printing char- 
pea, increase in prin- 
ting charges &st of' 
white paper instead 
of news print relating 
to Bctnr Juput, Aknshi 
and Vunoli and Vuni 
(It is certified that 
the Liability Register 
is being maintained 
by the r s p m i v e  units 
hf' AIR). 

(b) iurchasc und ad- 2,87,000 
jusunent of cost of 
Cats at Jaipur, Jnbal- 

! pur, Delhi and (3- 
, c w t a  (Rs. 71,600) m- 

crmse in the rental of 
trunk call charges 
d a t i n g  to  telqhoncs 
pyrchasc of typewrit- 
ers, more expenditure 
M -power consump- 
.fiw, levy of stir&- . orgq OR power supply 
'at 15% (Jaipur), ad- 

~:)kl?qCnt. ' of debftri 
t.rtclaang to anai'ntul- 

of buildins and 
nds, pa)mtnt of 

subsidy rp C~nteenk, ' 
i n c m  in  the rental 



of building aad dm- 
missIcniw of new 
50 Lwmw T m n d t t a  
at Hyda-abad. The 
amaunt in respect of 
cars (Rs. 7 I ,606) main - 
ly relate to expcndirure 
on replacanent of 
duty cars for which 
orders wert placed 
in previous years, 
with the sanction of 
the competent a u t b  
rity. This was an 
inescapable atpendi- 
turc and could not 
be foreseen at the 
time ofbudget. 'Ihe 
bulk amount being 
debits. 

~ [ c )  Central Stores Issue 3,z5,400 
of stores to new 
stati~nsicentres, in- 
crease in the rtquire- 
menu of stations and 
particularly those of 
border stations in- 
crc;ast in the price due 
to increase in customs 
duty and devaluation 
of Rupee. 

~ i h o r  excess &&r 
remaining heads . 8,543 

This excess was due to assessment of Customs Duty which could not 
Ibe anticipated. This excess i s  accounted for under 'Other Charges' 

Allowances Honoraria. 

Due to payment of un- 9,075 
foreseen air-fare char- 
ges t~ Air lines. 



Poyrntnr an account of 14, r t 5 
u n f m c n  ptma bearing 
charges (b 2rm) 
revision of rates of 
Frr (RS. 30400) pay- 
ment of unforc~en 
telephone call char- 
gca (Ra. 3 2 , m )  ad- 
justment of cbst of 
tyrea and tuba (Rs 
5,400) adjustment 
relating to cost of 
Stationtry(Rs. M, rm) 
hiriyr of taxis (Ks 
21,800) and mtnor 
cxcara (Rs 14x5)  

Total exccss . 1,63,9(17 

Partly-off-set by saving 359 
under 'Pap of Estu- 
hliahmcnts' ---- 

Net Excess . I '63,628 

&tmd Servi ces Divisi an ' 21,29,000 2247,636 ( C ) I  ,1S,dj6 

This excess is mainly under 'Other Charges' which is:duc to rental 
paymcnt of A Hi-%Line in advance to PET Deparenent. 

This excess was due to 
(x)paymcnr of arrears 
fees etc. to Staff Arti- 
sts due to fixation o l  
their pay in the fee 
scales : (ii) introduc- 
tion of (Kr:shi Dar- 
ahan' programmes and 
inadfquacy of the 
grant, due to cover- 
age of C;(1~1al Elcct- 
ions. 



0 t h  C k c c  : -st ,??,I 84 
I his cxca '  was due 
tact) inrreased apezr- 
ditutc on purchase ot 
raw stock of films ; nd 
utility of t?- f OT 
cmcrsgc d m s  Items 
pons and also cnvcr- 

age of p,$Bpr. r m r  s ot 
f&gn VIPs  visit~ng 
I n&a, ( G )  Prime h! inis- 
ster's P r s  conferen- 
crs and (ii;) adjuslm~ nt 
of debits rela ing to  
$Kvious yearis) 

F ~ r d  Pounduricn f * 'd r r -  
caticmal T .  V .  Prrjwr +24,667 

'i"his excess ww due 
to un-nnticiratc J aid 
received from Ford 
FoCndat ion 

Tote1 Excess Ks. 3,.$2,jOJ 
Party-off-set hy saving3 
und r other ht ads 7% ------ 

D-Susp.ns): 6 I ,52.000 6 2 ~ 7 . 7 6 6  85,766 
This excess is due to receipt of more debits from Accountant Gene- 
ra% Central Revenues than anticipated." 

2.16. The Ministry have further stated that most of the items of 
expenditure on account of which the excess resulted could not be 
anticipated and were of unavaidable nature. At that time of the 
year, it was too late to restrict the expenditure to the desired ex- 
tent. I t  was also not possible to make an applicat~on for advance 
from the Contingency Fund of India as the exact picture of t h e  
excess expenditure particularly due to adjustment of bills, was not 
available. 

217. The Committee are not impressed by most of the re-s 
given by the Ministry for the excess. It is not clear why the Min- 
istry failed to provide for payment of bills relating to the previous 
year, as it would have been hardly reasonable to suppose that 
debftd would remain unadjusted for two years. Nor is it clear 
wbcther !be increase ia printing charges occurred so unpredictably 
b tb #r&e p?ovfsio~~ for it impracticable. As r q d r  the p u r e h ~ e  
d b t . d  &mi, tbe Conmiittee &ad k i n  the edpkktioa '&f the Min- 
b t r ~  that the orders were placed in the prwious year. In the eir- 



w, it L not LI.U bow (b4 lwarib for 8 om 
.accapnt t ~ a p e d  tbe M i c e  of Ibe mddw. M e d o Q  Lu bwm nuk 
In the e x p l a ~ ~ t b a  of the in- in the p h  of brs to 
devmiaation urd i acr tue  ia clutsmr duty. lkvdm8ti.r occarr#l 
i rs  June, 1966 and no increases in customs duty a h  wme made 
towudr the close et the financial, yeu .  Th e x p h t b  d tlro 
Ministry in this regard can, therefore, be hardly r- u ten- 
able. 

2.18. Tbc Committee also notice that the excess wder  the Tldt- 
virion Centre is substantial. Here even the liability far p.ymsat 
of  srraam of ftcs to staff artistes seems to have been b o n e d  while 
provirion of funds was made. The bulk of the ex- wu dm t* 
purchaw of film which accounts for more than two-thirds of tb 
axcers under this head. The Committee would like the Mi- 
to examine, in consultation with the Ministry of Finance, whether 
adequate and satisfactory arrangement5 for control of expsndtbPre 
+on the Television Centre exist, as the excem amounts to as maeb - 
rs 14 pbr cent of the original grant. 

2.19. The Committee observe that during the previous year alsn, 
there was an excess under this Grant to the tune of Rs. 43 lakhs. 
Commenting upon the excess, the Public Accounts Committee 
(1967-68) had desired the Ministry to tighten the procedure of con- 
h l  w e *  cxpenditurc so that such excesses did not recur. 

2.20. In a note furnished by the Ministry pursuant to the above 
recommendation of the Public Accounts Committee (1907-68). it has 
.been stated as follows:- 

"In order to tighten up the procedure of control over expendi- 
ture ,  the Directorate General, A.I.R. have h u e d  instruc- 
tions to the various Units of the A.I.R. that no vacant 
posts for which no provision exist in the sanctioned budget 
should be filled in; that all tours should be restricted to 
the absolyte minimum; that all avoidable purchases should 
be given up and the strictest control exercised over thc 
purchase of stationery, furniture, musical instruments etc; 
that trunk calls should be eliminated unless absolutely 
essential; that even local calls should be restricted; that 
strictest economy in the use of electricity and power 
6hould be o h w e d ;  that strict economy in the conarmp 
Uon of petrol and other motor oil dmuld be achieved b) 

the number 02 trip of v&clm to the mintmum; 



tbnt hiring of taxis should be discontinued except in 
unavoidable circumstances and that programmes should 
be repeated on tape to the maximum extent possible." 

221. The Committee feel that these instructions have value only 
if the field orgadsations in fact act on them in latter and spirit 
and ensure that the sanctioned budget allotment is not exceeded. 
The Committee would like to watch this through the future Appro- 
priation Accounts relating to this grant of thc Ministry of Infor- 
mation & Broadcasting. 

MINISTRY OF TRANSPORT 9. SHIPPING 

(iv) (a) Grant No. 8SConcn~zinications (including Natiotml High- 
ways) -Excess Rs. 6532,227, 

(b)  Grant No. 137-Capital Outlay on Rwds 
Excess over Charged Appropriation (Rs. 73,002). 
Excess ovtr Voted Grant (Rs. 1 l4,lO,827). 

2.22. Out of the total excess of Rs. 65,32,227 in Grant No. 89- 
Communications (including National Highways), the bulk 
(Rs. 63,12,344) relates to sub-head R-1-Maintenance of National 
Highways; During the year 1965-66 also, there was an excess under 
this sub-head to the tune of Rs. 19,12,945. 

2.23. In a note furnished bv the Ministry of Tranqort  & shipping 
(Road Wings) it has been stated that the budget estimate under 
this sub-head amounted to Rs. 725 lakhs. But in view of the economy 
r? 1.e. a provision of Rs. 700 lakhs was accepted for inclusion in  
t h ~  Revised Estimates. According to the Ministry, "the inadequacy 
of the provision was felt even when the budget was Analised but 
it was not found possible to obtain a larger allocation in view of 
the continuing constraint on the general resources position of the 
country." 

2.24. The Ministry have further stated: 

"The road works are executed through the agencies of the 
State Public Works Departments and the Central Public 
Works Department. Provision in the burget is made on 
the basis of estimates received from the various executive 
agencies. They in turn are guided by their subsidiary 
establishments such as the Chief Engineer, Superintending 



Engineer, Divisional Engineer etc. who are in charge of 
actual execution of the works. The Government of India 
invariably impress upon the States the need for restirct 
ing  t h r  r*xpe4ifurr to the amount of the aUotment and 
this etipulatil~t~ 1s &o made in the various Letters sanc- 
tioning the allotment of funds. Jn view of thew iNJtruc- 
tions, it was n d  expected that the grant would be exceed- 
cd. In the abwncc of any A n n  indication from the States 
about the Itkt!l lhd uf add~tional expencbture being incur- 
red by them upto the end of January 1967, the question of 
obta~ning any supplementary demand did not arise, par- 
ticularly since t h ~  budget provision was reduced at the 
revised estimate stage as a result of financial stringency. 
For thc same reason no steps could be taken to obtain an 
advance from the Contingency Fund of India. But some 
of the States Sailed to restrict the expenditure to the allot- 
ment made to them." 

2.25. .As regards Grant No. 137-Capital Outlay on Roads it has 
been stated, in a note furnished by the Ministry, that there was an 
excess of RY. 1,20,29,983 under sub-head A-1 of the Voted Grant- 
Canatruction of National Highways. This excess was mainly made 
up as under:- 

(i) Accelerated progress on certain work:; (Ks. 14.70,962) ; 

(ii) Belated adjustments carried out in  the A.G., U.P's OfRce 
in December 1966 Accounts (Rs. 1,93,767); and 

(iii) Variations not explained till June; Madhya Pradesh 
(Rs. 237,662) ; Maharashtra (Rs. 2,8!j,llQ) ; Assam 
(Rs. 14,05,408) ; West Bengal (Rs. 32,93,869) ; Punjab 
(Rs. 19,07,385) and Delhi (Rs. 61,09,742)- (These excee- 
ses were partly counter balanced by saving from other 
States and Union Tenitories). 

2.26. I t  has been further stated that against the budget Grant'of 
Rs. 18.50 crores, the States had asked for a sum of Rs. 27.86 crores 
In the Revised Estimates. 1966-67. In view of the need for effecting 
the maximum passible economy in civil expenditure, a Anal allot- 
ment of Rs. 198955 lakhs only could be ultimately made to the States 
for the year 1966-67 for covering expenditure on the construction of 
National Highways in the various States. It was not anticipated 
even towards the close of the year 1968-67 that the expenditure oe 



work would attain such B momentum as to exceed the allotments by 
any appreciable margin. Some of the State Governments however 
failed to restrict their expenditure to the amount of dlotmmts and 
an overan excess of cscnditure over sanctioned grant became 
unavoidable. In the absence of intimatnim from any of the %&es 
about the likelihood of expenditure exceeding the allotment, prior 
action could not be taken for obtaining a supplementary grant or an 
advance from the Contingency Fund of India to  avoid an excess of 
expenditure over the sanctmned grant. 

237. T& Cormittae note that in the cese of both #e Grants 
under consideration-Nos. @ end IN-the estimated requirements 
were purposely reduced in view of the constraint on the ~ e n e r a l  
resources positien of the ctmntry. The plarpoee <had, however, been 
partly defeated by heavy excesses in both the grants. It is evident 
that the Ministry's instructions to Stute Governments to restrict 
expenditure to the sanctioned allotments had no d~ldiMc ej)act and 
that the latter exceeded the allotments at will. The lack of coordi- 
natlion between the Ministry of Transport and Shipping and State 
Governments revealed in these cases is distressing. It has been 
stated in the Ministry's note on Grant No. 137 that the Ministry had 
not received inlimataion from any of the State Governments about 
the lfkelfhood uf their expenditure exceeding the allotments. In the 
case of the same Grant, varintions in respect of excesses amounting 
to over Rs. 1.30 crores had not been explained by the State agencies 
to the Ministry even three months after the close of the financial 
year. The Committee would l i b  the Ministry of Transpmt and 
a i p p w f F i n a e  to examine this aspect farther in consultation with * sfate Governments concerned so that the agencies undertaking 
the work on behalf of the Central Government do not exceed the 
allotment without prior approval. 

The Committee further observe that out of the said Rs. 1,30 crores 
incurred as excess expenditure, %Its. 61 hkhs related to the Unbn 
Territory of Delhi. The Committee are surprised that evesn in the 
case of road development works being caried out in the capital and 
its viainity, it should net have been possible for the executive agency 
- 4 e  C.P.WB in this case-to explain variations. The Committee 
need hardly emphasise the imperative need of close to-ordination 
between the Ministry and State Govetnmen(s(Union Territory 
Mmiaistrations. 



2.28. The Committee have been informed by the that in 
punumce of the recommendation of the PAC, (1967-68) made in 
para 2.35 of their Twelfth Report (Fourth Lok Ebbha), necessary 
htructkons have , sued to all the Stat  Governments and 
Union Territorim to  furn~sh monthly expenditure returns by speci- 
fied dates in respect of road development works financed from the 
Central Funds 

2.29. The Committee would like to watch the implementation of 
thew instructions through future Audit Reports. 

MINISTRY OF INDUSTRIAL DEVELOPMENT IC: COMPANY 
AFFAIRS 

(v) Grant No. 77--0ther Revenue Erpendtture of the Mintstry of 
Lau: (Excess Rs. 80,344). 

2.30. Thc excess related to th'c ycar 1966-67. when the Depart- 
ment of Company Affairs was under the Ministrx of Law. 

2.91. In e note furmshcd by the M1n1st1.y of Industrial Deve- 
lopment & Company AJTnirs (Department of Company Affairs), the 
following main reasons f,ir the excess ha\?cb been given: 

lt 
( l-)29,277 D..%. k i t  cnhdnc:d rdta sdnctioncd t y  Govunment to the 

Officids I I I  the oftics of thc' Hcgistrar of Companies, 
Kanpur. (1 i1cutt.i. Dclhi. Rmba!. Madrns and Ernakulam. 

Rs. 
(+)7.o(g Filling up of certain non-gizzcttcd vacant posts from 1st 

August, 1966 at Official Liquidator, Bombay for which 
less gnnt w,u s~nctioned than asked for cue to paucity of 
funds. 

(S)rg,og2 Payment of arrears of honorarium from 22-3-58 to 30-11-66 
LO Official Liquidator, Hyderabad for which no pro- 
vision was made. 



Rs. 
(+)8..".(4 D.A. at enhanccd arcs t o  the (Mfidals of the Offices of the 

Offidnl Liquidators, Jodhpur. Ernakulmm. Bombay nnd 
cdcuna. 

( + ) ~ , ' ) - 7  Purcha~w of Konm Signature nlnchincb by licgionul L)ircctor, 
Bornby for supplying to Registrar ot (:ompanics Ofices 
111 hls i ~ y w  tor which ordcru were nlrcudy pluccd and the 
payment could not be dcfcrrcd. 

Public Trustee 

The excess of Rs. 2,367 is mainly due to cncnshment of the pay 
b ~ l i  of the Public Trustee for thc month of March, 1966 on 1st 
April, 1966 amountmg to Rs. 2,242 for which no provision could 
be included in the final grant for 1966-67 as this came to notice 
later." 

".;i%. The Ministry have fur ther  stated that with a view to 
dctcrmlning the quantum of the Supplementary Grant, the budget- 
ary position was reviewed in January, 1967 on the basis of the actual 
expcndlture incurred during the first nine months and the expendi- 
ture likely to be incurred during the remaining three months of 
the financial year. The review revealed that additional funds to 
the tune of Rs. 3,53.100 would be required. The Ministry of 
Finance, however, agreed to provide only Rs. 1,44,000 by way of S u p  
plementary Grant after taking into account the saving of Rs. 75,000 
located under one of the sub-heads of the grant. At the  time of 
fixing the final requirements, the grant as a whole was again review- 
ed on the basis of actual expenditure incurred during the first eleven 
months and the expenditure likely to  be incurred during the remain- 
ing one month of the year 1966-67. This review revealed an  addi- 
tional requirement of Rs. 1,19,000 as against the earlier estimated 
requirement of Rs. 2,09,000. 



The additional requ~rement,  according to a note sent by the Minis- 
try of Yin. of Finance, was due ta expenditure through payment 
of enhanced rate of D.A., additional posts created in the OfBce d 
thc OfRc~al L~quidator, Bombay and Mafiras. inevitable liability relat- 
ing to payment of rent lor the budding occupied by the Registrar of 
Company and Regional D~rector Madras". The Ministry have added 
that "the matter was again taken up with the Ministry of Finance 
In March, 1967 and on their advice telegraphic instructions were 
i s u e d  to the ficqld c,mces to defw thc expenditure to the next finan- 
cial year." I t  has been further sta~ed that  concerted efforts were 
also made to exercise utmost economy in expenditure, with the 
result that She gap was narrowed down to Rs. 80,344 only. 

2.33. The Ministry have stated that no advancc was taken from 
the Contingency Fund, as i t  would have txcn very difficult to asrcss 
the exact requirements of funds within the short period of ten days. 
The iniormation had to be collected from organisations outside the 
Headqunrters. 

2.34. The Committee arc not convinced by the explanation given. 
I t  is clear from the facts of the case that had the Department of 
Company Allairh exercised a close watch over tbe progress of expen- 
diturc during thc courw of the year, it woald have been possible 
for them to rover the excess and that sufficient care was not taken 
while making a rrview of their requircmcnts for additional funds. 

2.35. The Committee also notice that out of the totat cxccss of 
&. 80,344, a little over onc-fourth (Rs. 29,277) was due to payment 
of Dearness Allowance at enhanced rates to employees at Kanpur, 
Calcutta, Delhi, Bombay, Madras and Ernakulam. The Cummittee 
find that the urders for enhancement of Dearness Allowance with 
rotrolrpcctivo effect were issued by the Ministry of Finance well 
k f o r e  the close of the financial year, i.e.. on 19th October, 1966. It is 
not, therefore, clenr why the Department of Company Affairs had 
any diffltulty in estimating their expenditure for Dearness Allow- 
ance and in making provision therefor. The Committee would like 
to  h w  whether the Department did estimate their requirements 
and, if this was done, why the excess occurred. 

2.36. The Committee are surprhcd to learn that the Ministry d 
F h e ,  w b  am expected to give a lead to other Minirtriss in the 
matter of haacial diriplim, shorU have advised the MinWry te 
i y w  tdegraaeQc instructioas to Beld ofltsces to defer the e x p t d k m  
to the next financial year which was not snly in coatravmtiba d 



'IkrEa 75 of tbe General Financial Rules but also a m s t  the mt.d 
o b v h  4 by the Plablic Accounts Committse in tbaJr sw-  
um$ve Beports on Excesses. The Committee take a s d o t t s  view of 
thhL 

237. Whib examining a similar case, the Public Accounts CW- 
mittet (lsS&67). in para 3.8 of their 69th Report (Third Lak SaBha), 
baa expressed surprise that instructions to postpone payments to 
avoid the excess should hove heen issued. Pursuant to the above 
recommendation, the Committee h a w  been infornled by the Minib 
try of Finance that, to obviate such cases, necessary instructions 
had already been issued by them on 10th August, 1966. The Com- 
mittee regrct to observe that the advice given by the Ministry of 
Finance to the Department of Company Affairs in this ease was in 
direct contravention of their own earlier instructions. The Com- 
mittee trust that such contraventions of the Finuncial Rules b~ 
Ministries will not occur in future. 

MINISTRY OF FINANCE 

(vi) Grant No. 123--Loans and advances b!g the Centrul Covern~nen t  
(Excess over Charged Appropriation Rs. 3,68,87,917). 

2.38. In a note furnished to the Committee, the Ministry of 
Finance Department of Economic Affairs) have stated: 

"The esccss occurred mainly because certain payments made 
at the instance of the Ministry of Irrigation & Power 
during the year were overlooked at the time of the regu- 
Iarisation of the Grant  at the end of the year and because 
the ways and means advances made to certain States 
during the year for Plan schemes exceeded the amounts 
finally sanctioned by the Ministry(Departments by way 
of 1oansIGrants to those States, as explained below: 

2.39. (a). The Ministry of Irrigation and Power did not arrange 
necessary funds for the adjustment of an equipment loan of 
Rs. 1,17,912,081 received by the Government of composite Punjab/ 
Haryana for Delhi 'C' Thermal Power Station during the year 1986- 
67 under the A.I.D. Programme. The Accounting procedure in 
respect of equipment received under the A.I.D. programme provides 
that the rupee equivalent of the doIlar cost of the equipment will 
be treated as a loan from A.I.D., this being adiusted as a credit 



under "pubbe Dcbt-Debt raised outside Inma", and that an equi- 
v&nt amount will be advanced as a loan to the rmeiving authority 
ia., the S t a b  Government, this being adj* as a debit under the 
Loan head. In accordance wlth the Accounting procedure, the 
ad~ustmcnts are carr~ed out by the Accounts O5cers concerned on 
the strength of advices issued by the Ministry of Finance r e g i d -  
mg drawn1 froin A.I.D. funds and not on the bass  of the formal 1- 
sanctions to k ~ssucd by the Ministry of Irrigation and Power in 
favour nl the recrpient author~tics. Consolidated sanctions covering 
the d;sbursemcnts made during a ycar are later issued by the 
Ministry of Irrigat~on and  Power, lnd~uatlng also the terms and con- 
ditions for thrx ~cpaymcnt of thc loans. The Ministry of Irrigation 
and I'otvc*: r s s~~ed  1!:4 nt ( 1*s4,,, . s n n ~ t  ]on 1 1 1  th:, caqp in the next 
financial ycar on 29th J;inuary. 1968 but aotlon was not taken to 
provlde neccsnry funds in the firi:inc~al year 1966-67." 

2.40 (b) The Ministry of llrigntion and Power did not also p o -  
vldc funds amounting lo R.s 40:49 lakhs for the ndjustmcnt of two 
loans sanctioned to the Govcrnment of UP. as arrear assistance. I t  
has been statrd tha t  "In both thcse cases, the Ministry of Irrigation 
and Power omittrd, through oversight, the orrenr assistance releas- 
ed by t h ~  thcn Depnrtmmt of Coordination to  the Government of 
U.P.. whilc intimating t h ~  fir?al requiremmt for thc regularisation 
of  t h p  ifrant." 

2.41. (c )  " C c w i ~ . l l  :~wstancc for State Plan and Centrally Spon- 
sorcd S P ~ C I P ( ~ N  (('xcitlclin~: assistance for Irrigation and Power Pro- 
jccts and assistance released through the National Cooperative 
Devclopmcnt Corporation) is released in the form of monthly ways 
and mcans advances to the State Governments on the basis of the 
ceilings of assistance communicated to them at the commencement 
of each year. These advances are initially debited entirelv to the 
Loan Head hut are written back before the close of the gear to the 
relevant Heads (Iloan or Grant-in-aid to States as the case may be) 
on the basis of formal sanctions issued by the Ministries/Departments 
concerned. To the extent these Wags and Means advances remain 
uncleared, they are treated as loans to the State Governments and 
rerovered immediately as in the case of other ove~paynents, ' '  

3.42. "Until 1965-66, 314th of the total Central assistance used to 
be released in 9 equal monthly instalments commencing from May 
each year. As some of the State Governments were facing ways 
and means ditticulties, it was decided in April, 1966 to release 10/12th 
of the total Central assistance in 10 equal monthly instalments com- 



nioncmg from Apnl 1966. i n  the course of the gear. certain further 
a;iwations were made to the States for odditionel Plan schemes and 
the additional assistance was either rcleascd in cash by the adminis- 
trative !'dmrstrics or the ways and rncnrzs advances were revised to 
take these add:tionat alloca!!ons into :wcount. Latcr in that year. in 
response to  requests received from scwral State Governments, i t  was 
derided to rrlcase onc nddittonal instalment on the 1st Fcbrunry, 1967 
and thus in all ll:'12th of the committed total Central assistances 
was released in ad\-anrc to  the Statc Governments in that year." 

2.43. " T ~ P  allocatlan of Central assistanw f t )  States are deter- 
mined on the basis of the outlays approved fo;- thc various sectors 
i1.i the State Plans If thc approved outlays m:ltt.>~.ialisc, the entire 
Central assistance ailocatcd to the Statcs h;cs to bc paid to them. 
It was on this hnsis thnt Plnn :~dvnnct?s were rcleasc~ct to thc State 
Governments wi!h ref~si.r:ict. to thr  wilings of Ccntr;~l nssistnrlce 
communicated to thcm.  FIoit-rwr, ciuc. to  sho~~tfa l ls  in performance 
in some of the States under certain sectors c.g. vlllnge and Small 
Scale Inclustrics. I\lcd~cal and Public Health. Housing. etc. ways 
and means ,id\ ,inccts to thv cstcnt  of Rs. 2,85,39,264 sanctioned t o  
them rrmaine:l unc1earr:l :ftt!r ~lcljustments on the basis of formal 
sanctions issued by the administrative MinistrieslDepartments had 
been cn rn rd  out by the Accounts Offken. Immediate action was, 
however, initiated in the following year to  effect recovery of the 
uncleared a(ivances and interest thereon, as soon as thcsc were  
brought to the noticc. of the Ministry of Finnncc by the State Ac- 
countants General". 

2.M. The Committee ohserve from the note that the adjustment 
of the equipment loan under the A.I.D. programme is done by 
Accounts Officers on the strength of advice issued by the Ministry 
of Finance. Out of the total excess of Rs. 3,68,87,917 the adjusit- 
ment of the equipment loan (Rs. 1,17,22,081) accounts for the bulk. 
It is not clear to the Committee why the Ministry of Finance, having 
issued the advice for adjustment, failed to ask the of 
Irrigation and Power to provide the requisite funds. 

2.45. The Committee also observe from the note that there was 
delay on the part of Government in recovering ways & means 
advances given to certain States. They desire that the Central Gov- 
ernment should invariably initiate immediate steps for the recovery 
of uncleared advances, together with interest, after these come to- 
notice. 



2.46. Commenting upon excess of Rs. 1,98,38,131 in the same Grant 
whjch occurred during the preceding year (1965-66), the PAC. 
(1967-88) had e x p r a e d  surprise that payments sanctioned by Gov- 
ernment should have escaped the noticc of Ministries of Irrigation 
and Power and Health while estimating their final requirements. 

2.47. The Committee observe that the excess in this Grant d a r i w  
the seer 1966-67 was caused by the same factors which were res- 
ponsible for the excess during the prercdinq gear. This indicates 
tbat even after the initial error had curlle to notice, no remedial 
steps were taken and the lack of coordination between the Minis- 
tries of Finance and Irrigation and Power persisted. This the Com- 
mittee consider highly regrettable. They would therefore desire 
that the present procedure may be reviewed and lacuna, if any, 
removed, so that requisite funds, if necessary. are provided in time. 

MINISTRY OF INFORMATION & BROADCASTING 

(vii) Grant No. 130-Capital Outlay of the Ministrg of lt~forrnntiort 
and Broadcasting (Ercess Rs. 3,25.978). 

2.98. T h e  exeess mainly occurred under A-5-Suspense. 

From ZI note furnished by thc Ministry of 1nform:ition and Broad- 
casting. the Comrnittw obscrve that while thcrc was an excess of 
Rs. 3.56,539 on nccount of receipt of more debits than anticipated in 
rcspt~ct of cquipmrnt under Suspense, thew was a t  the same time 
tl saving of Hs 2,75,047 on account of delay in receipt of debts from 
and acceptance of debits by othcr Dcpartments'ofRcc~s concerned 
urder the same Group-Head. 

2.49. This indicates the need for closer liaison between the pur- 
chase and budget wings. The Committee trust that necessary 
remedial steps will be taken in the matter. 

MINISTRY OF HOME AFFAIRS 

(viii) Grant No. 128-Capital Outlay of the Ministry of Home Aflairs 

2.50. The Appropriation Accounts show an excess of Rs. 58.44,447 
in the Grant as a whole. 

2.51. In a note furnished to the Committee, the Ministry of Home 
Affairs have explained the circumstances leading to this excess as 
follows. 



After the creation of the Union Territory of Chandigarh on the 
1st November, 1966 as a result of the reorganisation of the erstuvhile 
Punjab State, provision under the grouphead "Chand~garh Capital 
Outlay" was made through a Supplementary Demand obtained in 
November, 1986. Under the sub-head "D-&Suspense", the Chandl- 
gash Administration did not propose any provision, because, prior 
to reorganisation of Punjab. the Chief Enpneer. Chandig:krh who 
was operating this sub-heati, used to make only net provision under 
the minor head "Suspense". After the reorganisation of Punjsb, 
the same system of amounting of net provision under the head 
"Suspenw" continued to be followed by the Administration, in the 
absence of any orders for changing the accountin(: procedure in re- 
gard to these transactions. The Accountant General. however, ex- 
hibited the grass expmditure under this hcad without taking into 
account the recoveries which should have been taken in reduction 
of'expenditure in the Appropriation Accounts Thc value of stores 
which had been nccountcd for under the head "Suspense" during the 
year 1966-67 amun tcd  to Rs. 114.15 Iakhs. This whole expenditure 
was shown as an excess under the head in question in the Appropria- 
t ~ o n  Accounts in the absence of provision to cover the debits pcrtain- 
ing to the cost of storm. The Ministry of Finance who were con- 
sulted in the matter opined that the excess in thc Appropriation 
Accounts was the result of the compilation of the Appropriation hc-  
counts in a manner which mas neither usual nor contemplated, and 
that therefore, it was not necessary to obtain a formal excess Grant 
to regularise the excess. Credits which have been exhibited by the 
Accountant General, Punjab, Haryana and Himachal Pradesh in the 
Appendix to the Grant. amount to RE. 105.44 lakhs. But for the 
elimination of these credits under "Suspense" from Column 3 of the 
Ap~ropriatiun Account, the figure of actual expenditure against 
"Nil" provision under the groupbead uSuspense" (D.6) in the @ant 
would work out to Rs. 8.71 lakhs only, and consequently, the net 
excess of Rs. 58.44 lakhs in the voted portion of the Grant as a whole 
would also have been converted into a net saving of Rs. 47.00 IakRs. 
The C & A G to whom the matter was referred agreed with the  view 
of the Finance Ministry. 

252. The Cownittee concur in the views of the Ministry of Fin- 
ance and the C. & A.C. that the excess in the present ease s h d d  be 
treat4  as a miscLssifieatior. They, accordingly, recopyaaed tbd, 
in c o m m ~ ~ ~ c e  with the principle enunciated in para 7 of their 16th 
Report (First Lok Sabha), the excess in this ease should not be con- 
sidcrrd as rrpllirinl a fresh vote of Rrliament for regularhtiw 
under Article 115 of the Constitation. 



DEPARTMENT OF ATOMIC ENERGY 

(ix) Grant No. 144-Captal Outlay of the Department of Atomic 
Energy. 

(Excess Rs. 9,03,244) 

2.53. The excess was mainly due to larger expenditure under the 
Ciroup-Head 'A.1(7) ---Nuclear Power Stations'. 

2.54. From a note furnished by the Department of Atomic Energy. 
the Committee observc that there was an excess of Rs. 81'47,265 
under the b j a s than  Atomic Power Statlon (First Unit) and an ex- 
cess of Hs. 3,58,636 under the Tarapur Atomic Power Station. The 
excesses under thesca sub-hmds were to a large extent counter-bal- 
onced by savings under other Group-heads and other sub-heads of 
this Group-Head. I cav~ng  a net excess of Rs. 9,03,244 over the t r ' a !  
Voted Grant. 

2.55. The Department o f  Atonlic Energy have given the following 
itern.-wise break-up of the excess of Rs. 81.47' lakhs under the Rajas- 
than Atomic Power Station (First Unit): (i)  Machincry and equip- 
ment (Hs. 48.37 lakhs); (i i)  Consultancy Charges (Rs. 21.08 lakhs); 
and Customs duty (Rs. 15.81 lakhs). 

2.56. As regards the excess of Rs. 48.37 lakhs under 'Machinery 
and equipment', the Dcpartrnent have statctl ? h , ~ t  this excess was 
caused mnlnly by thc difficulties in estimating the actual payments 
which would be made by the Export Credit and Insurance Corpora- 
tion of Canada during the closing months of the financial year to the 
suppliers in Canada from the ECICt loan for the Project. During 
1966-67, as against an estimated payment of Rs. 424.26 Iakhs, for 
which necessary provision was made in the final estimates, the actual 
payments amounted to Rs. 493.06 lakhs i.e. Rs. 68.803 lakhs more 
than estimated by the Project authorities. The Department have in 
this connection explained that under the procedure laid down for 
disbursement out of the h a n  for suppliesprocured in 
Canada, the suppliers' claims arc initially scrutinised by the Depart- 
ment's Consultants in Canada-Messrs. Montreal Engineering Co. 
Ltd., Canada and approved by the Department's Liaison Officer at  - I_--- - - _____I._ _ ---- ---- - 
*This figure has been arrived at after tfeducting a saving of Rs. 3.79 lakhs 
under other items. 

$The foreign exchange expenditure of the Rajasthan Atomic Power 
Station is met out of of Canadian $43.5 million provided by Canada 

through Export Credit and Insurance Corporation of Canada 
$This excess was set off to the extent of Rs. 20.43 lakhs,in the PI'+ 

vision made for the procurement of indigenous machrnery and equipment, 
resulting in a net excess of Rs. 48.37 lakhs. 



Montreal. The approved invoices are then presented to the Export 
Credit and Insurance Corporation of Canada (ECIC) for effe.cting 
pyments .  Since there is always a t imelag between the presenta- 
tion of invoices and their actual settlement by ECIC, the Depnrt- 
ment's Liaison Officer is not in a position to assess accurately the 
estent of the payments that would be made by the ECIC against 
invoices presented by him. Provision to cover the payments effected 
by ECIC is, therefore, made in the Anal grant only on an estimated 
basis and consequently s0m.e variation between the Rnal provision 
made by the Departtht,!~: and the actual payments disbursed by 
ECIC is inevitable. 

3.57. As regards the excess of Rs. 21.08 lakhs under consultancy 
charges, it has been statetl that the procedure for payment to the 
Atomic Enerqy of Canada Limited (AECL) for technical services 
rendered in Canada is similar to that followed in the case of 'Machi- 
nery and Equipmnt'. As the amount of  actual payments that would 
be effected bv ECIC durlng a financial vcar cannot be known in ad- 
vance, prov~sion to cover such expenditure can be made in the Anal 
grant only on estimation. Against the provision of Rs. 118.52 lakhs 
inc1udc.d in the final grant to defray the expenditure on consultancy 
charges, the  actual expenditure amounted to Rs. 130.60 lakhs. 

2.58. The Committee feel that the variations between the final 
estimates approved by the Department's Liaison Officer in Montreal 
and the actual payments made by ECIC on account of Machinery and 
Equipment (Rs. 68.80 lakhs) and Consultancy Charges (Rs. 21.08 
lakhs) are too wide, w e n  after making due allowance for the time- 
lag hetwecn the presentation of invoices and their final settlement by 
the Export Credit and Insurance Corporation of Canada. The Com- 
mittee would like to know whether the Department maintains close 
Jiniwn for purpose of budgeting with its Liaison Officer in iMontreal 
and whcther the latter furnishes periodical reports to the D~par tment  
about the progress of payments by the ECIC. 

2.59. As to the excess on account of custom:, du ty  (k. 15.81 lakhs) 
the Department have stated that two items of equipment viz. Tubes 
for the Steam Condenser and Tubes for Calandria, which were ex- 
pected to be received from Canada during 1967-68, were received 
ahead of schedule, i.e., in March 1967 and had to be cleared imme- 
diately after payment of customs duty. Arrangements were not 
made to cover the excess by drawal from the Contingency Fund as 
jt was then anticipated that it would be met from savings in the 
grant. 



2.60. The Committee understand from Audit that the bulk of the 
goo& were shqtped in the months of January and early l p e b u ~ ~ ~ y  
(Vide bills of lading dam 21st January, 196'7, 11th Jmyuuy, 1967 

and the February, 1967). These were received and cleared fnnn the 
Custom in the first and second weeks of March, If@?. chstmns duty 
payments were made on the 7th and 9th March, 1967. 

261. Tbe Committee feel that the Departsnerrt could have, after 
tecdvirrq $ha bills of lading, provided for their liability oa account of 
caatoms duty. 

2.62. As r e g a r b  the Tarapur Project, the Department have stated: 

"The net excess of Rs. 3.59 lakhs in Tarapur Project was main- 
ly due to the debit of about Rs. 2.80 lakhs for departmental 
charges raised by the Ministry of Works, Housing and 
Supply during 1966-67 on the payments made to General 
Electric of USA through United States Banks under the 
Letters of Credit arranged by the India Supply Mission, 
Washington. This debit was not anticipated as no such 
charges were levied in the past. The debit appears to 
have been raised on the assumption that services of the 
India Supply Mission, Washington have been utilised for 
the procurement of Stores for the Project from General 
Electric of U S A .  As stores for the project have been 
supplied by the General Electric of U.S.A. directly as per  
the contract with t h a n  and as no services have been ren- 
dered h\. the India Supply Mission, Washington in this re- 
gard  except opening of the letters of credit with United 
States Banks for foreign exchange payments out of t h e  
AID Loan, it has been suggested by the Department of 
Atomic Energy to the Ministry of Works, Housing and 
Supply that these charges should not be levied and should 
he withdrawn. Final reply of the Ministry of Works, 
Housing and Supply is awaited." 

2.63. The Committee understand from Audit that according to the 
d e r s  contained in the Ministry of Works, Housing and Supply 
letter No. P-11/21 (2) 158 (i) dated 17th February, 1968, the departmen- 
tal charges @0.1 per cent of the contract value of stores leviable 
from non-commercial civil Departments of Central Government a r e  
meant to cover expenditure in connection with bank charges. Since 
no bank charges have been incurred by I.S.M. in the present case, 
departmental charges do not appear to be leviable. 



2.64. The Cnnrmittcs would l i e  the Ministry of Work, Housing 
and Sup& and the Dspartment of Atomic Energy to 1005'into the 
matter and resolve it at an early date. They would also like Gov- 
arnmeat to .isme sllliifPbk 10Struc4hm to pmwmt b mmrw8nce of 
such cases 

A P P J U J P ~ T J O N  ACCOUNTS (P & TI, i w - 6 7  
DEPARTMENT OF COMMUNICATIONS 

Grant No. 145-Capital Chitlap on Posts and Telegraphs (Not met 
frcm Rerenue) Excess Rs. 2,98,23,395. 

2.65. According to a note furnish& by the Department of Com- 
munications. the final excess of Rs. 298.23 lakhs was made up of:- 

Rs. in lakhs 

(i) Stores and Manu facture Suspense 186.64 
(ii) Works portion 111.59 

TOTAL 298.23 

286. The Department have given the following explanation for 
the excess under the heed ,Stores and Manufacture Suspense': 

"The original grant under this head was Rs. 13,52 lakhs 
(Rs. 12,26 lakhs under Stores Suspense and Rs. 1,26 lakhs 
under manufacture Suspense). A review of this position 
was made while fixing the revised estimates based on 
likely supplies and devaluation of the rupee from 6th 
June, 1966. A supplementary grant of Rs. 82 lakhs was 
obtained and accommodated under (i) Stores Suspense 
Rs. 48 lakhs towards procurement of Mild Steel sheets, dry 
core cables and larger quantity of zince; partly &-set by 
larger issues of stores to works; (ii) Manufacture Suspense 
Account Rs. 34 lakhs to achieve higher production targets. 
The revised estimates as well as the Final grant under 
'Stores and Manufacture Suspense' was fixed at Rs. 14,34 
lakhs. The actuals, however, stood at Rs. 16,2034 lakhs 
resulting in an excess of Rs. 186.64 lakhs." 

267. The Cemmiittee feel that at the time of making a review of 
their reqdrements for additional funds under this head, the Depart- 
ment had not been realistic in their assessment. 



2.68. As regards the excess under the Works portion, the explanrc 
tion of the Department is as follows:- 

* (a) Capital Outlay on New Assets: (+) Rs. 359.56 WhS. 

(i) The original grant of Rs. 25.55 m e s  under this head was 
increased by RB. 6.65 crorcs by obtaining a supplementary grant in 
March, 1967 based on th'e value of the materials supplied/likely to be 
supplied by the three state-owned factories, viz., ITI, HCL and H'I% 
and the stores and workshops organisation and taking into account 
the consequential increase due to the devaluation of the Indian 
currency with effect from 6th June, 1966. 

( i i )  The additional requirement on the above accounts was esti- 
mated at Rs. 9.45 crores. The supplementary grant was, however, 
restricted to Rs. 6.65 crores as expenditure relating to Railway 
Electrification Scheme booked under this head under the rules for 
allocation of expenditure prior to 1st April, 1960 then estimated a t  
Rs. 280 lakhs was to be transferred to the head 134B Renewals R e  
serw Fund. While fixing the Final grant a sum of Rs. 1.30 lakhs 
was reappropriated from 134-B Renewals Reserve Fund to this head. 
Thus against a Final Grant of Rs. 32-20 lakhs, the actual5 stood a t  
Rs. 3579.56 lakhs resulting in an excess of Rs. 359.56 lakhs. This 
excess was m ~ i n l y  the net result of variations under the following 
heads, included in the Appropriation Accounts. 

" ( 1 ) )  134 A I1 Telegraphs General Projects ( -;--) Rs. 64.42 lnkhs. 

The excess was mainly on account of increased supply of stores 
by the stores organisation on lines and wires and Trunk works. This 
position was anticipated and a reappropriation of Rs. 24.78 lakhs 
was made in the Final Grant which was held as not in order by 
A.G.P. & T. in February, 1968. 

"(c) 134 A-IV Telephones General Projects: (+) Rs. 460.45 lakhs. 

The excess has been on account of (i) increased supplies from ITI 
as well as payment of escalation charges due to devaluation of the 
rupee from 6th June, 1966 (ii) adjustment of customs duty on import- 
ed cross-bar equipment received in 1965-66. and (iii) more receipt 
of Stores from Stores Organisations. These factors were taken into 
account while framing the Revised Estimates. Though a supple- 
mentary grant of Rs. 685 lakhs was justified it  was reduced to Rs. 401 
lakhs in view of the savings of Rs. 284 lakhs on account of transfer 
of expenditure relating to Railway Electrification Scheme as well as 
Radios and Microwave projects. This saving was to be reappro- 
priated to 134-A-IV Telephones-A-General projects a t  the Final Grant 



The savings are on account of non-receipt of Stores from In; + , 
&rat Electronics and Stores Organisation. 
(e) 134-A-IV-Mhowave Projects: (-) Rs. 99.51 l a k b .  

Mainly on account of short supply of equipment by ITI, non- 
materiahation of land acquisition cases as well as lesser ex t~u t ion  
of building works. These were anticipated and provisions wem 
reduced in the revised estimates and further by reappropriation. 
The non-acceptance of the reappropriation orders resulted in the 
savings. 

,(f 1 134-AA-I-Postal: (-) Rs. 11.00 Zakhs. 

Mainly on account of non-finalisation of acquisition proceedings 
and non-execution of buildings works, 
(g) 134-AA-IV Telephones: (-) Rs. 114 90 lakhs. 

Mainly on account of non-finalisation of acquisition proceedings 
and non-execution of buildings works. 
(h) 134-B-RR Fund I Postal: (-) Rs. 4.82 Zakhs. 

Due to less execution of replacement works. 
f(i) 134-B-II Telegraphs A. General Projects: (-) Rs. 105.99 takha. 

I ' "  

Due to non-receipt of anticipated Stores and less supply of IT1 
equipment. 

fj) 134B-IV Telephones. A. general projects: (-1 R8. 63.89 bkhs. 

Due to slow progress in building yorks'due to  short qupply ob 
I i 

$ores In equipment. 

(k) 134-B-N Telephones C. Co&Z , a Tnrnk Cable Schems: , ++ 

a(-) R; 12-99 2ak'j;s. . +  
* . . *  
I 869 (Aii) LS -4. 



2.68. Tb Committee Mlts ham the mplurrtas fur tbe sr- 
that one of the c o a t r h t b ~  bctob rpu th4 rpppb of dorar b 
orgaabations Uk ib hdh TeMhMe IsdtrrMsa in ex- of tb 
or ig i~ i  anticipations of the Dc-L Howwsr, the Dep- 
have Ito slmul1.ae~f~ly cxphined u- andsr tbe -.r d m  
inter-slia to non-receipt olE stom fram the Indian Tdaphoac Indttr- 
trler and 0 t h  sourcca This would appear to suggest that the 
misting procedure for watching receipt of store5 ordered by the 
Dqiutmaat and uscrsinq the requirements of funds for such pur- 
c h  d s  to be improved. 

2.70. Incidentally, the Committee note from the Department's 
explanation that they were unable to cover the excess under the 
head "134-AN-Telephones" inter-ah, because an order for re- 
appropriating funds to this head from the head " 1 M I - B "  was held 
to be invalid by Audit. On this point Audit have made the follow- 
ing observations: 

"The reappropriation orders were held invalid by Audit as a 
minus reappropriation of Rs. 245 lakhs under the head 
'134-A-11-B' was made when the original provision avail- 
able was only Rs. 40 lakhs." 

2.71. The Committee are surprised to note that the Department 
passed a reappropriation order under the head for a sum in excess 
af the provision made in the Budget. 

2.72. During the course of their examination of excesses, the Com- 
mittee came across a number of cases in which more expenditure on 
account of pay and allowances to the staff was adduced as one of the 
main reasons for excesses. In one such case (Grant No. 13-Botani- 
cal Survey at India), wages paid to the labour force in the Indian 
Botanic Garden, Calcutta, which had been in employment even 
before the Garden had been taken over by the Central Government, 
was stated to be principal reason for excess in that Grant. In another 
cases [Grant No. 21-Taxes on Income (including Corporation tax, 
etc.) a part of the excess was stated to have been caused by pay- 
ment of arrears of pay. and allowances to the probationary 1.T.a. 
fn a particular circle for which no provision was made. Additional 
expenditure on account of filling up of vacant posts was also stat& 
to haw contributed to the excess. In yet another case relating b 
Department of Company Affairs (Grant No. 7 7 4 t h e r  Revenue 
Expendim of Ministry of Law) payment of amam of pay to officer, 



35 
in Campany Law Boivd Services uJd fWfng up of certain vacant 
pasta in tbe OfEce of the Ofacial Liquidator, were cited inter-alia as 
reaaoaa for ansr. 

874. Sobject to these observations, the Committee retommend 
that the excesser referred to in para 2.1 above be reoplulsed fn 
the manner prescribed hi Article 115 of the Constitution. 



&I. 21b9 q W c a  91 dq?lsy in tbw rqpl&#q#oq of wer 
'YbteQ GrontrjCbcrlfed A~)n~.ro~l;aticwns has c a w  up be* P!lia- 
ment from tkna to thw. During the 13tb Strseion of the Lok $s& 
(July to September, 1036) which Government approached Parlia- 
ment for regularisation Excesses relating to the year 195132, some 
Members drew pointed attention to the delay and desired that a pro- 
&we should be devised whereby the excesses could be expedi- 
tiausly regularised and the time-lag between the disclosure of the 
excezwc?r and their regularmation by P~rhament reduced to the 
minimum. 

3.2. The Puhlic Arcounts Committee (1956-57), who considered 
the matter, laid down a r e v i d  procedure for r c g u l a f i ~ t ~ o n  of 
Exceffsetr (vide pams 8 and 9 of thch olnr l t e y v r  r-November, 1956). 

3.3. Actcarding to the revised procedure, which is now in force, 
d t t r  the Appropriation Accounts disclosing Excesses are Iaid on the 
Tablo of the H o w ,  tho Ministrim concerned are required to huo&h 
Notee explaining the circumstances leading to Excesses k, the Comrr- 
m l t h  within a period of two nmnths Thereafter, the W c  
Accounts Committee examine the Excesses. in the light of the Notes 
furnished by the Ministries, and recommend regularisatkm, abject 
to such observations as they may like to make. 

Thereafter, the Demands for Excess Grants are b m g h t  before 
the House by the Minister of FinancelMinister of Railways for re- 
gularisation under Article 115, either in the Bame Session in wbfoh 
the Committee present the Report or in the subsequent Session. 

3.4. Experience, however, has ahown that there is delay on the 
part of the Ministries in furnishing the requisite Notes. S Y e d v e  
Reports of Public Accounts Committees haw commented upon the 
W a y  and urged the Ministries to furnish the Now withiq the pnrc 
&bed time-limit. In para 1.5 of their Sth Report (Third LaDr 
Sabha) , the P.A.C. (196588) urged the Ministry of Finance to Qvfrs 
way8 and means to a d d  such chronic delays oa the part d th, 



&. T&& f i b ,  hMi&&~, Wh #&$ r n t t d 4 M e n t  and tbe 
delays in the rid"HmhlbMn of Not& priisfst. The &!#tilt is that the 
consideration of E x e s w  by the Public Accounts Committee is 
del.yed and this, in turn, delays the regularisation of Exmssea by 
Parliament. \ 

3.5. The question again came up bcfbre the H o w  on the 20th 
and 26th August, 1W during the couise of diic\issions on the 
Demands for Excess Grants relatSng to the year 1985-66, when the 
Members expressed concern over the delay in regularisation of 
Excesses by Parliament. 

3.6. The attention of the Miastry of Finance was invited to the 
concern expresfed by Members in the House on the 20th and 26th 
August, 1968. They were asked to rc-examine the whole matter, in 
consultation with the Comptroller and Auditor General of India, and 
to suggest concrete steps to be taken to cnsurt8 that Excesses wefp 
not only brought before Parliament a t  the earliest possible oppor- 
tunity but also that the cxplnnations of the Ministries in respect of 
Excesses, duly vetted by Audit, were furnished to the Committee 
within the minimum time possible. 

3.7. In a note furnished to the Committee, the Ministry of Finance 
have stat&.as follows: I , ! <  \ '  . , L C  " . '  * t  

v ,  " 
I" . 

" f i e  question of minimising the delays in the submission of ' Notes on Excesses by the concerned Ministries kao- been 
a c a m b d  in consultation with the Comptroller and 
Auditor General -is proposed te ley dawn tfaa 'ltpl- 
lowing procodure M-tnture: 

I ? I -. . A ,  .c. *',A* c .  ; t 
(i) As soon as the Appropriation ~ c c o u n g  ;re Analis& 

by Audit and sent to the Press for the first proof, Audit 
will inform the Ministries concerned of the cases in 

" which Excesses have occurred, under intimation to the 
Budget Division of the Ministry of Finance. It is ex- '  
pected that this will be done by the end of December1 
each year. 

(ii) The concerned Ministries will be required to take steps 
to ensure that the Notes for submission to the Committee 
a r t  furnished to the Budget Division latest by the 1st 
of March. 



and wbsxr received and wi l l  be immrded to Audit fm 
vetting within 15 days of their receipt. 

(iv) Audjt will return the Notes duly vetted within a fort- 
night of their receipt, to the concerned Ministries direct, 
under mtimation to the Budget Division after which the 
Ministries will be required to subnrtt the Nutcs to the 
Committee immediately after the prescnt,r;.on of the 
Appropriat~on Accounb to Parkament or by the 10th 
April whichever is later. 

(v) After the Committee hove examined the Notes submit- 
ted by the Ministries and pr.wnteki their Reports on the 
Excesses relating to Civil, Defence and P & T Grants! 
Appropriations, which presumably will be possible 
before the end of the Budget Session, the Demands for 
Excess Grants will be presented by the Ministry of 
Finance in the Budget Session, if possible or in the next 
fallowing Session of Parliament. Similar action will, 
it is hoped. be taken by the Ministry of Railways also. 

(vi) The Ministries will be required to reconcile their depart- 
mental Agurcs of expenditure with those booked in the 
Accounts Offices throughout the year so that all dis- 
crepancies are reconciled in time, in turn making it 
possible for them to furnish the Notes explaining the 
Excesses within the period indicated in (ii) above." 

3.8. The Ministry have further stated: 

"If the above time schedule h approved by the Public Accounts 
Committee, every effort will be made to implement it with 
eetect from the Excesses relating to 1967-68. If, however, 
for any reamn, it is not found possible to adhere to the 
above time schedule a further submissian will be made 
to the Committee for revising the proposed time schedule." 

2.9. The Conrdttee are in brosd .IFssment with tbe suggestlona 
of the Minirtry and 3.8 above. 
&p regud to the 

the reaskpt d 
h.r not . I .  



%een very happy. *y, theretors, dclairs that the mbmirrlon of 
Notas om Excesscg, duly vdted by A d t ,  ahMlkl be ccxl~trrllred in 
the Budget Dlvhrlon of the Ministry of Finance, who ahould be raa- 
ponsible for fprajSw them to the Committoe immediately after 
tbt pnseatation of the Appropriation. Accounts to Pullamant or 
by the l&h of April, whichaver is later. Subject to thb modlflca- 
tian, the Committet desire that tbe pcocedure suggested by the 
Ministry of Finance in pans 3.7 and 3.8 above may be in 
with effect fmm the Exccgses relating to the year 1967-68. 

3.10. The Committee also desire that the new procedure, as wt 
4ortb in paras 3.7-3.8 of this Chapter, should also be followed with 
k t s s a r y  modifications by the Ministry of Railways in rsspect of 'K 
Gnnts relating to that Ministry. 



x m m  TAKEN ON OUTSTAND~MO R E C O ~ A T I O N S  OF 
Thk PUBLIC ACCOUNTS COMNITITeE CONTAINED IN THEfR 

6QTF? REPORT (THZRD USK SABHA) AND 12TH REPORT 
(FOURTH LOK SABHA) 

4.1. The 69th Report (Third Lok Sabha) on Excesses over Voted 
G r a b  and Charged Appropriations disclosed in the Appropriation 
Accounts' (Civil), 1964-65 was presented to the House on the 28th 
March, 1967. Replies of Government have been received in respect 
of ell the 14 rccommcndations. These are reproduced in Appendix 
XXXII. 

The replies of Government have been categorised under the fol- 
lowng heads: - 

(1  ) Rccommcndations;Obscrvat~ons that  have bccn accepted 
by Govcrnmcnt-. 
S Nos. 1,  2, 3, 5, 6, 8, 10, 12, 13 R. 14. 

(2) Rccommendetions/Ohscn~ations which the Committee do 
not desire to pursue in view of the  replies of Govern- 
ment- 
S. Nos. 4, 9, 7 & 1 1 .  

The 12th Report (Fourth Lok Sabha) on Excesses over Grants 
and Charged Appropriations discloscd in the Appropriation Accounts 
(Civil), 1965-66 was presented to the TIousc on 12th December, 1967. 
Replies of Government have been received in respect 17 out of 18 
recommendations. These arc reproduced in Appendix XXXITI. 

The replies of Government have been categorised under the fol- 
lowing heads:- 

(1)RccommendntionsJObservations that have been accepted 
by Government-- 
S. Nos. 1, 2, 3,4, 5 ,  7, 8, 10, 11, 12, 13, 14. 15, 16, 17 & 18. 

(2) Recommendation/Obscrvation in rcspcct of which Gov- 
ernment have furnished an interim reply. 

M. R. MASANI. 
Chairman, 

Public Accounts Committee. 



APPENDICES 



APPENDIX I 
MINISTRY OF COMMERCE 

Note for the Public Accounts Committee for Regutansation of Excess 
over Voted Gmnt i n  respect of Grant No. 1-Ministry of Commerce 

as disclosed in the Appngiat ion Accounts (Civil) 1966-47. 

Actual Expenditure 46,321660 
Excess ( .t ) 1,36,660 

The total excess under Grant No. 1 which relates to expenditure 
of the Secretariat of the Ministry, as shown in the Appropriation 
Accounts (Civil), 1966-67 was Rs. 1,36,660. This works out to 3-04 
per  cent of total sanctioned grant of Rs. 44.96 lakhs for the year. 
T h e  excess occurred due to the following reasom: - 

Rs. 
(a) Larger adjustment ot debit.. than that anticipated on 

account of passage bills, advances of T . A .  and cost of trans- 
pon of persona 1 effects in rmpcct of staff transferred 
from Commercial Sections abroad to the Ministry . 6 1,260 

creased expenditure under other Allowances mainly 
due to hrger payments of Overtime Allowance claims 
during the closing months of the year . 8,128 

(c) Increased expenditure under Chher Charges due to paaa- 
ing of some outstanding Telephone bills to avoid discon- 
nection of Telephones . . . 66,420 

(d) Adjustment to this Minisuy's gram of debits similar to 
(a) above pertaining to staff who joined the Ministry of 
External M r s  (These debits should have been adjusted 
under Grant No. 16-External Aftaim) . 45,880 

(e) Misclassification in March, 67 Final and Supplementary 
accounts of cercain items of debits pertaining to other 
gram--Giant No. 2-Foreign Trade. , 25,040 

-I_- 

2,6728 



The above exam of Rs. 2,06,728 is partly counterbrlanosd by nr, 
in@ under Pay of Offilcenr/Eepblis~nt due to minor rsasate 
(Rr 10,315) and undn ~ef*tf'~;& &ing Abraad due to non-py- 
ment of bills far air jj&sddlfls oi d&rnbh~ of made Delegations and 
lea adjustment af debits for their Daily Allowance and Hatel 
Accommodation charges than anticipated (Rs. 59,753) leaving a net 
ex& of Rs. 1,3%,W. 

2, Regarding (a) ahove, i t  may be stated that Ministry of Finance 
reduced the provimon under Travelling Allwance from a Budget 
Grant of Rs. 2.25 lnkhs to Rq. 1.90 lakhs in thc Revised Estimates. 
The progrcssrvc expcnditurr booked under the head during the 
closfng month of the year were as follows: - 

From the trend of booked expend~ture upto February. 1967, it 
was felt that the provis~on in Wvised Estimates will tre sufficient. 
Due to unanticiptltid heavy adjustmcvt of debits reccivcti from 
Missions abroad in March, 1967. Final and Supplementary accounts, 
the total expenditure for the year came to Rs. 2.51 lakhs which ex- 
ceeded the Revised Estimate and Final Grant by Rs. 0.61 lakhs. 

Rcriiding (c) ahove, as a result of a special drive initiated by 
P. & T. Department for realisation of outstanding telephone dues, 
disconnection notices were reccived in respect of some telephones 
in the Ministry. Hence telephone bills had to be passed and return- 
(El to the P. & T. Department at the end of the year although the 
funds earmark& for the purpose had been exhausted. It may be 
stated that additional funds of Rs. 1.75 lakhs were obtained through 
Supplementary Grant during the year 1967-68 to clear further out- 
standing telephone bills relating to previous years. 

3. The misclassiAcations at  ltema (d) and (e) of para 1 above 
could not be noticed before the ~CCOM& of the year *ally 
closed. Taking these into acccrunt and excluding them under pan 7 
d Public Accounts Committee's Sixteenth Report Vol. I (Fimt Lok 
Sabha) the net excess requiring regularisation is Rs. 65,740. It is 



raquesttd that the same may be recommended for regularfsatioa by 
PtuU8m-t in uxardance with Article 115 of the Constitution. 

Sd. (H. K. KOCHAR), 
Joint Secretatfl to the Gout. of India. 

The q ~ t  ex- of Rp. 65,744 under the grant, which b sought to 
be regularbed was rrrainly on account of adjustment of debits receiv- 
ed from the Indian Missions abrbad in March, 1967-Final and 
Supplementary Acwlntn The bulk of the excess could have been 
avoided if discharge of these liabilities had been properly watch& 
through the Liability Register required to be maintained under the 
General Financial Rules of Government 

Sd. M. K. JAIIN, 
5-6-1968. 

Accounts Officer, 



APPENDIX 11 

No. F. 15-9-6BAccounts--T 

MINISTRY OF EDUCATION 

Svanacll: -Regulatisation of excesa over the Voted G r a n t G r a n t  
No. &Minis t3  of Educatim-1966g7. 

Final Grant Hs . 

(1966-67) Or~pinil l G I  unr 82,74,000 

Supplcmen~itry (;rant . 449,000 

Actual cxpcnditurr 87,6Y,102 

(In accordance with Article 115 of the Constitution of India, the 
excess expenditure is required to be reglarised by the Parliament). 

2. The above excess of Rs. 46,102 against the total grant of this 
Ministry for the year 1966-67 works out after taking into account, 
the savings under other primary Units. The details of Rs. 46,102 
and the reasons for thc excess are as follows:- 

(a) The excess in the accounts of the Ministry for the year 
1066-67 was mainly due to the adjustment of Rs. 42,087 
by the Accountant General, Central Revenues, represent- 
ing printed charges amounting to Rs. 37,182 for the work 
done by the Government of India Press, Faridabad, and 
charges for printing blocks amounting to Rs. 4,905. The 
debit of Rs. 37,182 was raised by the Government of India 
Press, Faridabad against this Ministry treating it  as a ,  
commercial /paying department, whereas this Ministry is 
actually a non-commercial and non-paying Department. 
The printing charges of Rs. 37,182 should not, therefore, 
have been debited against the grant of this Ministry. The , 



~usation for the withdrawd of the wrong booking af, 
Ra 37,lIg in the accounts of this Ministry was taken up , 
with the Government of India Rws, Faridabad vide this, 
Ministry letter No. F. 161/67-Accounts-11, dated the 7th 
September, 1967, endorsing a copy each thereof to the Pay 
and Accounts OfRcers (W.H. & S.) and Accountant General 
Central Revenues. The Government of India Press, 
Faridabad ultimately agreed to withdraw the debit of 
Rs. 37,182 from this Ministry's Accounts vide their let ter ,  
No. 21-1166-67 (Vol. 11113763) dated 28-12-1967. The Ac- 
countant General, Central Revenues, was duly intimated 
vide this Ministry's D.O. letter No. F. 16-1167-Accounts- 
XI, dated 29th December, 1967, that the Government o f ,  
India Press, Faridabad had agreed to withdraw the wrong 
debits through their Pay and Accounts OPRcer (W.H. & 
S.) but the debits could not be reversed in time due to  
non-receipt of advice from the Pay and Accounts Officer., 

(b) Some other unanticipated debits amounting to Eir;. 8,367 
and Rs. 582.50 relating to the indents placed by the Minis- 
try in the previous year (1965-66) were adjusted by the 
Accountant General, Central Revenues (Me his Vouchers 
Nos. 4245 & 4107) in the accounts for March, 1967 (Final). 

The Liability Register is maintained by the Ministry and is kept 
upto-date, but through an oversight the debits of Rs. 8,367 and 
Rq. 562.50 were left out. 

After excluding the wrong adjustment of Rs. 37,182 from the total , 
excess, on the analogy of para 7 of the Public Accounts Committee's 
16th Report (1st Lok Sabha), the net excess works out to Rs. 8,920. 
This may kindly be recommended for regularisation by Parliament 
under Article 115 of the Constitution. 

The 'note' has been seen by the Audit. 

Sd 1- (N. D. SUNDARAVADIVELU) 
f oint Educational Adviser (A). 



Note on excesr in Grant No. l&JMuccrtbon w ctltc&?aed in 
ApptoprlcUion Accountr, lM-67. 

The net excess of Rs. 2,52,433 in the grant occurred in the cir- 
cymtanccs explai ncd below : - 

Appropriation Accounts, 1965-66, &sclosed a saving of Rs. 27,28,845 
under nib-head D2 (3) -Grants jot Teclauicat Edycatton In Maha- 
m t r a  Circle of accounts in Grant No. 16-Mucation On receiving 
t$re Appropriation Accounts, it was pointed out to the Accountant 
Gpneral, Maharashtro that according to the records of the Ministry 
of Education thwe was a saving of Rs. 75,043 only under the sub- 
head. On 9-2-1967 the Accountant General, Maharashtra informed 
this Ministry that vouchers for Rs. 24,02,000 relating to March, 1966 
accounts had been misplaced in the office of the Pay and Accounts 
m c e r ,  Maharnshtra, and had not been received in Accountant 
General, Maharashtra's office in time and that this amount had been 
adjusted in 1966-67 accounts on receiving certificates of payment in 
respect of the missing credits. In the same communication this 
Ministry was advised that in view of the Omce Memo No. 8(3)-B166, 
dated 17-9-1966, of the Ministry of Finance (Deptt. of Ekonomic 
Mairs)  (copy enclosed for ready r~ference) no fresh provision for 
Rs. 24,02,000 so adjusted by the Accountant General. Maharashtra 
would be necessary during 196667. 

No provision for this amount was, therefore, made during the, 
year 1966-67. When this amount was adjusted during 1966-6'7, a 
sum of Rs. 2,52,433 only remained to be set off by savings from other 
heads. 

In terms of paragraph 4.26 of P.A.CPs 45th Report (1965-66) in , 
aasw where payments against funds voted upon by Parliament 



have actually bWn bade but the pmvlsion for that year appears in 
the acc6untrr as untrtillsed merely rs a result of an accounting omis- 
sion, the recti&crtion of this omission in the subsequent year, if it 
causes an excess in that year, need not be considered as requiring, 
a fresh vote of Parliament. In  view of this and on the analogy of 
the provisions in paragraph 7 of the 16th Report of P.A.C. (1st Lok 
Sabha), the excess in this case does not require regularisation. 

Sd'-  (N. D. SUNDAHAVADIVELU) 
Joint Edtmztional Adui.~cr. 

(COPY) 

NO. E'. 8(3) -B 66 

G O V ~ M L U T  or* INDIA 

MINISTRY OF FINANCE 

(DEI*AR~MF~T OP' ECONOMIC APTAIM) 

New Dellri, the 17th September, 1966 

OFFICE MEMORANDUM 

SUBJECT: ---45th Report of the P.A.C. (Third Lok Subha) Actiotr on 

The undersigned is directed to invite a reference to S. No. 14 of 
Appendix XXnI (paragraph 4.26) of the 45th Report of the P.A.C. 
which is reproduced below: - 

"4.26. In the opinion of the Committee, in this and other rare 
cues, where payments against funds specifically voted 
upon by the Parliament have actually been made but the 
budget provision for that year appears in the accounts as 
unutillsed merely as a result of an accounting omission, 
it would be reasonable to treat the provision as actually 
utiIised in that year. They, therefore, recommend that the 
rectiftcation of the omission in the subsequent year, if i t  
c a w  an excess in that year, need not be considered as 
requiring a fresh vote of Parliament on the d o g y  of 
tltt provisions in para 7 of the Sixteenth Report of P.A.C. 
(nnn Lolr Sabh.), according to whfeh the amount of 

1w (hi) is--& 



actual due to be regulated under Article 115 of Ule Colosti- 
tution, is to be worked out after taking into account mtsc 
clnsariflcation in accounts which may have come to hotice 
after the closing of the annual accounts." 

9.  The implications of this recommendation have been examined 
In cot~sultation with thv C. Rr A.G. and me clarified below:- 

The recornmcndation of tht. Public Accounts Committee is inten- 
ded ta apply to only rare caws where payments against funds 
specifically voted by Parliament have been madt. and there has teen 
an actual outgo from thr cash balance of the Government in the 
year in which the funds werfb provided hut the Budget provision for 
that year appears ln t h ~  ~ * t w u n t s  as unutilised merely as a result of 
;in accounting omission. The expression "funds specifically voted 
upon" will cover only those cases where the provision of funds is 
traceable in the orlghal of supplementary GrantiAppropriation and 
not where funds have been provided by reappropriation. The ex- 
pression "accounting omission" would cover all cases of non-adjust- 
~nen t  of debits ercqJt those on account of delay in deciding the 
correct Anal head. In case where only a part of the excess can be 
adjusted against the budget provision of the previous year which has 
appeared in the accounts as unutilised because of an accounting 
onlission, rcbgularisation through a vote of Parliament would bt 
necessary only for that portion of the excess which cannot be ad- 
justta against the utilised provision af the previous year. 

2. It is requested that the excesses, if any, arising in future may 
be examined with reference to the above clarifications before sending 
notes thereon for the P.A.C. to the Accounts Ofacers concerned for 
vetting. This Ministry may be consulted in case of doubt. 

Sd!- (MANJIT SINGH) 

Under Secretay to  the Governtnent of India. 

All Ministries d c .  . I 
Copy forwarded for information to the ComptroUer and Auditor 

General with reference to his U.O. No. 1682-Rep(179-66, dt. 9-8-1866. . - 



51 
2. Copy forwarded to the Department of Expenditure Cosrdina- 

tion and Revenue and Insurance and all Branches in the Department 
af Economic Mairs. 

Sdl- (MANJIT SINGH) 
Under Secretary to  the Got~ernmevt of lndia 



APPENDIX IV 
Gonrrzum OF INDU 

MINISTRY OF EDUCATION 

Note e-ltrfning thc reasom for the excess over w t e d  Grant in 
resplect of Grant No 12--St~rve!l of lndia during 196647. 

R\. 

7 1 ~  excess occurred malnly under the Group head 'C-Surv~y 
Parties-General' and amounts to letss than 0.1 per cent of the  
original grant. The excess was mainly due to the adjustment of 
certain Book Debit invoices on account of suppliers' supplementary 
claims etc. by the Accountant General, Uttar Pradesh in Febnuuy- 
March, 1967 (Final) accounts and reconciled by the Survey of India 
during the months of A p r ~ l J u l y ,  3967 No provlslon was made for 
these debits in 196667. T h e  expenditure could not also be niet out 
of savings under other heads even though maximum possible 
economy was effected by the department to restrict thc exptnditure 
to the sanctioned grant. 

2. In view of the position explained above, it is requested that 
the excess of Rs. 30,834 over the voted Grant may be recommended 
for regularisation 

3. This note has been vetted & Audit. 

Sdl- (L. S. CHANDRAKANT, 
Joint Educational Adttiter- 



Note explaining the tcaasnt for the excess over Grant No. 13-Bota- 
nieol Suruq of Id fa ,  durfng 1gdMPI. 

--- - - --- - - .---- ------. ---- -- -- - 
'Total Actual Excns + 

(;rant lixpenditure 

Ks. Rs. Hs. 

The reasons for t he  cxress are explained below:--.- 

T. ( a )  Botanical Survey: 

Out of the total excess of Ra. 53,517 an excess of Hs. 53,407 
occurred under the sub-head 'Other Charges' in respect of the Indian 
Botanical Garden, (Sibpur) , Calcutta. The Garden was taken over 
bv the Government of India from the Government of West Bengal 
in January 1863, with the express aim of developing it into a premier , 
Botanical Research Centre in the country. The Garden in spread 
over an area of 273 acres and is one of the biggest botanic gardens 
in the East. Mter the Government of India over the administrative 
control of the Garden, the expenditure on the Garden has been 
gradually increasing with a view to its rapid development. At the 
time of its taking over, the Governmmt of Wett Bengal was spendbg 
abaut Rs. ld&s per year on the Garden. The expenditure turdc~ 
the Government of India has been asi follows:- 



in 1961867, the M~nistry of Education, after taking into 
account the maximum economy that wuld be effected, propooed a 
ptovtsion of Rs. 7,76,800 for the G h ,  but the M w  of Finance 
restricted the expenditure to Ra. 8,2$,000. The overall budget of the 
Botwcal  Survey of India was also restricted to Rs. 30.53 lakhs 
(exculding Re. 22,000 on account of Charges in England) against 
the minimum demand of Rs. 32 lakhs There was, therefarc*, no 
scope for readjustment of funds from other heads to the Botaalc 
Gardcn In the Revised Estimates, the Ministry of Finance oidp 
agr~c?tl to a sum of Rs. 1.40 lakhs (cscluding Rs. 8,000;- under 
"Charges in England") to meet thr add~tlonal expenditure on account 
of increased rates of Dearness 11Ilo~vancc sanct~oned aftcr t h r  
Budgct Estimates of 1966-67 wclc* votcd 1)y the T'arliatnc~~!. 

Thc cxpenditurc in the various units of the Hotanlcal S u n  cy of 
Irkdin including t h ~  Indian Botan~c Garden \\.its kvpt undr.1 ciast. 
watch and restricted to thc minimu111 I'hc only way to b n q  thtb 
cwptmdittlre within the sanctioned grant was to rctrcr~ch the 1,rbour 
io rw in the Tndinn Botanlc Gardrn \vhich h:is beeti working there 
wc4n bcforc thc Gnrdcn wiis taken over b. thc Government of I n d ~ a  
from the Government of West Bengal Considermg ti>.* p,l:tlcal 
conditions, particularly in respect of t\w labour class 111 IIo:srd1,  
whcrc t l ~ c  Indian Rotiin~c Gardcn is s i t ~ ~ a t c d  i t  was not c.onsidered 
advi,sablc to resort to any large-scalv rctrenchmrnt of thc l a h ~ u r  
fnrcc working in the Garden, with the result that r -xjwn~li tur~ 
on tho \Vi1RPS of the labour force bccarnr incvitablr cxptw3iturt~ ( i f  

t h e  Garden. Efforts \irere also h n g  made upto the last moiwnt. 
(tiiz. 31st March 1967) to restrict the expenditure within thc s.mc- 
t imed grant (including the supplementar?: grant) with the rt.iult 
that an advance could not be taken from thc Contingency Fu:~:! of 
India to cover the excess. Hence the excess. 

The balance excess of Rs. 110 in this sub-head is negligible. It 
occurred diie to unanticipated additional expenditure on advance of 
T.A. paid to the omcer holding the post of Botanist (a past under 
the B.S.I. located in U.K.) at the Kew Garden, U.K. on his transfer 
to India consequent on the abolition of the post. 

2. The excess of Rs. 53,517 may kindly be recommended for 
regularisation by Parliament under A.rt-115 of the Constitution. 

Sdi- (1;. S. CHANDRAKANTZ , 

Deputy Educational Adviser. 



APPENDIX VI 

Note explaining the reasons for the excess ouer the Budget Grant 
in respect of Grant No. 14-Zoological Survey of India. 1966-67. 

-- 
Ks. Hs. Ks. 

Nil - - -- -- --- ---- -I - - -.- - _-_ _- 
The reasons for the excess arc explained bc1ow:- 

While framing the Budget Estimates for the year 1966-67, tile 
Mmistry of Educahon proposed a sum of Hs. 30,07,0001- for the 
Zoological Survey of India The Ministry of Finance agreed to a 
sum of Its. 24,95,000 (Rs. 24,53,000 ; 42,000) only. In thc Hcviscd 
Estimates for 1966-67, this amount was further reduced to Rs. 
24,39,800. While considering the Revlsc~l Estimates, thr details of 
the additional amount required on account of the  incr'eased rates of 
Dearness Allowance sanctioned during 1966-67 (vzde Ministry of 
Finance Office Memoranda Nos. 1 (1)-EII (B) 166 dated 7-3-1966 a n d ,  
1 (36) -EII (B) 166 dated 19-10-1966), were not available. However, 
before the Revised Estimates wtm. finalised, t h e  Director, Z.S.T. 
intimated that an  additional sum of  Rs. 1,13,90 would Iw required 
cn account of the increased rates of Dearness Allowance. This was 
brought to the notice of the Ministry of Finance, but that mini st^.^, 
did not agree t o  increase t h e  provision of Rs. 24,39,800 accepted as 
Revised Estimates and remarked that they wcbre "quite hopeful that 
the Organisation should be able to manage their affairs within the 
sanctioned amount, if necessary by effecting some economy on 
avoidable expenditure and that in  any case, a t  that stage they were 
unable to  agree to any additional provision". 

In  spite of every attempt by the Director, Zoological Survey of 
India to effect economy in expenditure under 'Other Charges' T.A. 
etc., a small excess of Rs. 4,434 could not be avioded. This small 



excemw~1thu8IllPinlycwrredbythecxpmdfQPconthaincrersad 
rates of Dearmm A U O ~ ~ I M X B  srnctfaned by Government, fot which 
no provision had been W e ,  even thou& a mafor put of thfr ex- 
penditure w u  off* by saving undGt other subheads, Warts, 
were being made upto the last moment, (ctit. Slst Murb, to 
adjust the expmdture from within the sanctioned grant, qith the 
result that the advance could not be taken from he Contingency 
Fund of India to cover the excess. 

The excess of Re. 4,434 may kindly be recommended for re- 
gularization. 

Sdl- (L. S. CHANDRAKANT) 

Joint Educrrtwnal Advlm. 



APPENDIX VII 
(Ref. Par- a.rn2.73 of Report) 

F. No. 221216sAd. VII 

MINISTRY OF FINANCE 

Excess in the Voted section of Grant No. 21-Taxw on Incomc in- 
cluding corpomtion Tax stc. 

--- .-- -----. - - - --- ---- ----- 
Actual E x m s (  f ) 

Ch-ipnal grant (~ncluding Supplcnwntary grant) bpcnditurc 
1966-67 1966-67 

The original budget provision in the grant was Rs. 9,83,36,000 
which was subsequently raised to Rs. 10,62,51,000 by obtaining a 
.-,upplementary grant of Hs. 79,15,000 in March, 1967 for meeting the 
additional expenditure on account of the upward revision of the 
rates of Dearness Allowance with effect from 1.12.65 and 1.8.66, revi- 
sion of rates of City Compensatory Allowance and House Rent Al- 
lowance with effect from l. 12.65, and increased expenditure under 
contingencies. The actual expenditure was, however, Rs. 10,88,86,138 
which revealed an excess of Rs. 4,35,138 over the Anal grant. As 
a percentage of the final grant, the excess works out to 0.41 per cent 
only. The above excess is made up as under:- 

Major head and Group-head Final Grant Actual 
or 

Appropriation 



-._ ---- _ _ _  -- - "_ I _ -.-.- -_- ---I 
The cxc~ss occurred mainly under the Group-heads A. l ( 3 )  DI 

( R . S .  & P.) and A. 2-Collection of Income-tax, and has h:cn due to 
t hc rcansons explained below: - 

A. 1 (3) D. 1. (R.S.  8. P.) : T h e  excess of Rs. 49,400 occurred main- 
ly due to the  incurring of expenditure rrwrr than anticipated on the 
purchase of Hollerith n~achincs and Hollerith Cards ordered by the 
Directori~tc. The book ndjustmrnts were carried out at  the fag end 
of tho yew as n rctsult nf which a d q ~ ~ n t r  funds ccwld not be provid- 
cd to nwet thc extra cqxnditurc .  

A. 2-Colltacthn of Income tux: 
Thr posit~on of the flnnl gmnt, actual expenditure and Excess/ 

Savings undrr thc vannus sub-hcads of this Grouphead, is given 
bc~law: -- 

Fma1 Grnnt :ktual l ~ ~ x c ~ s s i :  $-' 
Sub-hc.rd .4ppropriatton Expendit urc Savings';-) --- 

Rs. Rs. Rs. 

Allownnccs Hon . etc. 3,44P6854 3.46,74,110 (+)2,6;,256 

Other Chtlrgcs (Voted) ' 97,94,546 1,00,55&363 (4-)2,61,?17 

Estt. Charges paid to otller Crovts. 
Deptt~. IOJ 1,300 7,47,281 (-)2,64,0 19 

Secret Service Exp. . 7 o  14,529 (--)61,471 



The excess occurred mainly under the sub-heads "Pay of Wi- 
cers", "Allowances, Honoraria etc" and "Other Charges (Voted)". 
The factors leading to the excess under these sub-heads are briefly 
explained below: - 
Pay of Oficers. 

Of the total escess expend~turc of Hs. 1,48,107 urlder thls 
subhead,  the excess of as much as Rs. ,%,I34 occurred In 
the Nagpur charge (hlnharashtra C~rclc  of account) whlch wah 
due to the  payment of arrenrs of pay o f  thtb Probationety l .T& 
which was not expected to be drawn during 1966-67 and for whir!: 
no provlslon WHS made. The rest of the excess under thls sub-htwl 
occurrcd mostly In the charges of Bornbay City, Assam, U.P., Madras 
and Nagpur (hIadhya Pradesh C ~ r c l ~  o f  account) and the   mount 
11ivolvcd in  each caw canw to Ks. 10-12 thousand only. 'rhv Corn- 
~mssioners of Inco~ne-tax had been told t i )  kcrp t h ~  tvipcud~turt* dowr: 
t o  t h ~  minimum pssiblc thxctnpt whwe filling up o f  sonw of thi* 
vacant ptrsts l)cranw ncwssnry In the intcrest o f  ;~ssessrnent work 

The excess occurred mainly In thc Maharashtrn, Madras, Assam 
Gujarat, West Rengal, Mysort: and Punjab Circles of account and 
has been due to the following factors: 

(i) Payment of arrears of allowances to the probationcry 
ITOs for which no provision was made (Maharshtra 
Circle of account). 

(ii) Additional expenditure o n  account of filling up of vacant 
posts in the interests of assessment work. 

(iii) The actual expenditure under "Medical Charges" and 
"Children Education Allowance" was much more than 
anticipated. Expenditure under these items are of a 
fluctuating nature and hence not amendable to very ac- 
curate estimation which is generally based on the previous 
year's figures. The actual expediture under these items 



4 - 
Ha. Rs. Rs. 

(,)rhcr C'l~urpcs ( Voted).  

This subhead consists of tvarlous ~tems o f  contingent expenditure 
nuch ria rent, rates and taxes: srrvice postage and telegrams; Telt- 
p h n c y  Water and Electricity Charges; Law Charges; Railway 
Frrfght; Stationey: Reward to informers; etc. Most of them ftcms af 
vxpenditw arc of an inevitable character and hence inescapable; 
yet thvy arc* also of a fluctuating nature and. therefore, i t  sometimes 
bworncs d~ff~cult 11) estimate the expenditure accurately. The rising 
c a t  of corn~nodit~es and scnrlccs also tend to increase the expen- 
diture under these items beyond the amount anticipated on the basis 
of previous vcars' figures During the year 1966-67, the actual ex- 
penditure under some items excceded the actuals for the previous 
year. as shown below:- 

Actual Incrcase Excn; ure during 
1966-67 

over that of 
1965 -66 T 966-67 9 6 5 - 6 6  



Every &aat was made to eflect the utmost economy under the 
various items and neceswy instructions were issued 
in August and November, 19g6 to all Heads of Department accord. 
ingly. I t  was expected that with the Supplementary grant asked 
for, it would be possible to keep the expenditul-c within the find 
sanctioned grant, and, therefore, no advance f ~ n n  the contingency 
fund of India was applied for. The actual expenditure, however. 
exceeded the expected limits, thus resulting in an overall exct.ss of 
Rs. 435,138, which as a percentage of the final grant works out 10 
0.41 percentage only. Thc c~xccss requires rqplarisn t ion 

Stl. (I?. N. MU'I'TOO) 
J o i ~ t  Secy. t o  the I;:)rc7rr~ ttiertt of India. 



APPENDIX VlII 

MINISTRY OF FINANCE 

SUBJWT:- Note fo r  r e g u l u n s u ~ w ~ ~  of excess over t-oted Grant 

IL. 1L. Its, 1L. Hs. 

T h ~ s  cbxctnss has cmurrcd in rtbspect of material and equipment 
~ t w i v c d  from Canada undcar the Colornbo Plan. In consonance with 
the c*sisting p r o ~ ~ d u r c ,  raw ~ulatcriiils and newsprint procured from 
Cnnnda 11nt.lc.r thv Colornbo Plan are arranged by the Consuming 
t m t s  thcrnsc~lvcs who nre mostly In private sector from the Cana- 
d m  suppliers. The Canadian Government pays the F.A.S. price in 
C'iinadu to the Canadian suppliers against the shipping documents 
which artb the11 transmitted to the Government of India who hand 
then1 over to the Indinn consumers on their payment of the 
rupcLc eyuivnlt*nt of the dollar cost. The  accounting arrangement 
in respect of the i m p ?  of raw materials and newsprint is that on 
receipt of the shipping docunwnts from the Canadian Government, 
the  value of the materials is credited to the Special Development 
Fund by per-contra debit to the Capi t l  head "12CCapital Outlay on 
schc~ncs of Government Trading", the amount recovered from the 
Indian manufacturers being adjusted in reduction of expenditure 
under the capital head. The Accounting of the value of imports 
made under the grants is thus only a notional adjustment and does 
not constitute any real expenditure (outgo from the Consolidated 
Fund of India) as far as making of budget provisiqn is concerned. 
Any increase in figures undgr these two items in any one year 



only indicates that the value of the materials imported from Canada 
under the grant has increased. 

2. The excess expenditure under "Grant No. 121-Other Capital 
Outlay of the Ministry of Finance" for 196667 has been as under. 
The position in respect o f  Grouphead 'B.2 ( i )  (1) & B.2(i) (2)' in 
which the excess occurred is an under:- 

Final Grunt Actual Expcndi- EXLYSS~ 
lure as reported 
hy Audit (in 

Rs. lakhs) 

3. The figures of actual expenditure booked by the A. G. C. R .  
hvtvcver include a sum of Rs. 35,57,924 on account of wrong adjust- 
ments and double counting. The actual expenditure according to 
our records is (a)  Raw Material-Rs. 601.76 lakhs and (b) News- 
print-Rs. 258.30 lakhs. Taking these two figures as the base, the 
Fxcess is explained as under:- 

' L ~ )  Raw Materials . . (i) Expenditure in 
1966-67 , Rs. 481 - 7 3  lilkhs 

(ii) Expnditurc per- 
taining to Account 
year I 965-66 but 
adjusted during 
the account for 
the year 1966-67 Hs. I 20 -03 laklls 

Rs. 601.76 lakhs 

(b) Newsprint (i) Expenditure in 1966-67 Rs. 258.30 lakha. It 
will, therefore, be observed that the major reason for the excesst 
bas been due to the fact that the expenditure pertaining to the 
recount year 1965-66 was adjusted in the account year 196667 b d  
drrc to larger imports than expected. The liability of 1965-66 could 
mt be properly provided for in the 1966-67 Budget Estimates. 



4 Far raw m8Cdtf.t ~Jqmmd d0 be imprtad hwn Con* tb 
original pmvidon in UW budget for the y@a~ 1966Bf war Ik 476 
lelrhs. As a result of the devaluation of the rupee, 'hormally this pro- 
vMm w d d  have bten enhanced to Rn 6% lakhs. Howwer, at the 
time of imnulation of the rwised budget estimates for the yeas 
1966-87 the irnporte indicated a downward trend and based on the 
then expected imports the revised estimates w t n  placed at Rs. 467 
lakhs. I n  the caw of Ncwspnnt import the prowsion in the original 
budget estmatc was Rs. 44 lakhs As larger imports were clearly in- 
dicated mrbsequently, the pmvision was ~ncreased to Rs. 200 lakhs in 
the rcvlsc~d estimatm Therc had, however. actually k n  a further 
incnww IT) the import of newspnnt than what was sntmpatcd at the 
time of revised Budget estimates resulting In ijn mrcw of Rs 58 31) 
lakhs over the rcviwd estimates, 

5. It will thus Irc s e n  that t.he excess In fact ruprcwnts only a n  
cxcolrs in the value of Canadian Aid which we have received and 
utiliwd and that no "rcal expenditunn" in th r  common parlance has 
takrn place. 

6. Excluding thc an~ount  of Rs. 35'57,924 on account of wrong/ 
double adjustment, on the analogy of Paragraph 7 of the PAC's 16th 
Report (1st h k  Sabha). the net excess works out to RE. 1,79,07,352. 
This may kindly be recommended for regularisation under Article 
115 of the Canstitution. 

7. This note has been seen and vetted by Audit. 

Joint Secrets+!/. 



APPENDIX 1X 

(Ref. paras 2.4-2.8 of Report) 

MINISTRY OF HOME AFFAIRS 
Note regardrng ?he  regularisation of excess of Rs. 108,718 it1 Grant 

No. 45-Ca hitlet---as disclosed 111 t hc. Apprqrriat io , t  Accounts 
for  196667. 

0 . 5 9 , 9 1 7 m  I ? ; . q  I ,QOC h ~ . r c r . - ~ S  i I.oS.;..IS s 2.20.005, 
- -  - i 

The excess was mainly under thc sub-head A 3-Hour Expenses 
(untfw the group head 'A Cnbinct') wht>reln t h t w  was nrl excess of 
Rs. 1.77.129 The ~ l r c u m s t a n c ~ s  in which the excess occurred are 
elcpla~rlcd In the paraqraphs 2 to 6 bc1ow.- 

2 T h ~ s  Item of c .xpwd~turi~ is of nn extrerncly fluctuating na- 
turc and d t p . n t i \  o n  thv n:lture and numtwr of tours undertaken by 
Xlinlsters I). Mln~stcm whlch arc. necess~tatctd by thc* exigrncics of 
work and ~nternal and external situat~im Th(. c~rcumstanccs vary 
from year to year and again from time to time in thc same ycar. 
Thus, i t  is neither. possible to assess with any exactitude the require- 
ment for the purpose before the commcncernent of the p a r  nor 
does the trrnd o f  the cxpcnditure during a part of the vear g~vc  a 
correct Indication of the expenditure during thrb rclmaining part of 
the year. In the ahwnce of any other method. thc hudget pmviaion 
for the purpost 1s  mad^ on the basis of the trend of actuals during 
the past vears. The following table will show the actual expendi- 
ture on Tour Expenses including payments to Railways and Defence 
Departments during the past few years.- - 

-. 
Yeor Expenditure on 

(Tour Expenses' 

65 
1869 (Aii) LS-6. 



Accordrngly, during the year 1986-67, a provision of Rs. 9,2$= 
was made In the original budget under the subhead A.3-Tour Ex- 
pew's. 

3. When the porntion of the grant was rewewed in the month of 
L)cu.ctrrtx.r, 1966, In the light of actuals for the first 8 mcmths and 
atlmated expend~turc lor the remaining 4 months, it was estimated 
that the r~yuirernent  u n d e ~  "Tour Expenses" durmg the year would 

Its. 12,00,000. A f t w  taking into account the savings under other 
gtouphc;~ds In the Grant, thc net additional requlremcnt under this 
head cilnw to HA. :!.%O,OOO A supplerncntary grant for this amount 
was, a c ~ ~ ~ r d l l r g l y ,  cd)timcd In March, 1967 to cover thls addit imal 
rcv]ulrcvmn t. 

5. 'l'hc App1up11~1t~ot1 Accoul~t for 196647. howc*vcr revealed that, 
ng;r~!lhI. the firm1 g r , ~ t ~ t  o f  J ib .  12.30,;M). t l l t l  .ictuol cspc~l ld~lure  during 
fhc ycai ii~idtar "'l'oi~r Expcnsc~x" calm. to H.. I4,07.(i29 resulting in  
an  i L ~ c S < ~ s 4  of H A  1.77.129 rl'hic7 \\'ilS due  to inilrr t o w s  ~ u l d c r t a k t ~ r ~  
by llic M;lln~stc.rs 1): Mlnlsters toward.s the lntcr part of thr. year for 
which thr d e b ~ t s  wclrc raised i~ntl adjus'lmcnts ~ixrde after the close 
of thc tirw~icial year. I t  w;t, no: posslblt1 to anticipate this expen- 
d, lurt$ :it the t ~ m c  of applyinq lot- suplcmentary grant. I t  may Iw 
nit.litrorlcd that  upto Rlarc.11 ( P r ~ l  ) t h ~  cxpcnditure under this sub- 
hmd  \\.;I. r ,iIy I k  l2.12.900 \vhic'~ was ~vi thin  the amount providrd 
An . i i l i ~ ~ A i ~ l l ~ n t  of Iis 1 .!)-!,WJ on account of "Tour Espcnses" was 
m:dv In March ( F ~ n a l )  and hlarch (Suppl ) accounts I t  was not 
pos.;iblr 1 ; I P I I C ' I ~ ~ ~ ~ ~  this :~ddiflonal expenditure even in the month 
of h'Iarch 1,967. :~nd  to nrovidr additional funds by obtaining an ad- 
van(-cb from the Cont in~t-ucy Fund of India. The escess of Rs 1,77.129 
was counter-balanced t o  so~ne extent bv savinqs under other sub- 
heads hrinqing down tile net excess under the  Grant  as a whole t o  
Rs. 188.748. 

6. In accordance with Article 115 of the Constitution the  e x c w  



expenditure of Rs. 1.08.748 is required to be regularised by the Par- 
liament. 

7. This note has been seen by Audit and the observation made by 
them is given in the note appended (Annexure I ) .  

ANNEXURE 1 

Audit Observation 

I t  is noticed from the data given in the note that thc. expenditure 
on tours of the Ministers Dcpilty Ministers, which was about Rs. 9 
lakhs per annum during thc years 1961-62 to 196.1-65, has incrcascd 
by about 50 per cent to Rs. 14.08 lakhs in  1066-67. 



APPENDIX X 
MINISTRY OF INDUSTRIAL DEVELOPMENT & COMPANY 

AFFAIRS 

Note for t h r  Puhlic Accounts Contn~itee for regularisatton of Excess 
over vott-~d grant in respect of Grant No. 58-Ministry of In- 
d u s t r ~  as d w l o s e d  in the A p p m p r i a t h  Accounts (Civil) 
1966-67. 

T ~ P  total excess under Grant No. 58-Ministry of Industry as 
shown in t h ~  Appropriation Accounts (Civil), 1966-67 was Rs. 69,886 
under t he  following group-head: - 

- 

46,38,ooo 47,07.886 f -69,886 - - -- - - -- - - -. - -- - -- - - - -- -- .- - 
The excess occurred under the sub-head A-4 other charges and 

was mainly due to increased expenditure on telephones and other 
omce contingencies than anticipated.-90.944. 

The total excess was anset by saving under other Subheads leav- 
ing a net excess of Rs. 69,886. 

This has been vetted by Audit vide A.G.C.W. & M.,  U .  0. Note 
No. REP. I-9(242) /Excess/66-67/301, dated 17th June, 1968. 

Sd. (K. J. GEORGE), 
Joint Secretary to t h e  

Govt.  of India. 



APPENDIX XI 

(Ref. Paras 2.9-2.14 of Report) 

MINI!;TRY OF INFORMATION AND BROADCASTING 

'SUBJFXT: -R~giilar1sat16n of crcess ozwr voted Grant No. 6%- - -Mtn i~ -  
t r y  of Irrjornu;ltion and Bmdeastiny for the year 196867 

The drtails of  actual expenditure under different heads in rea- 
pet of G r a n t  No. 62--Ministry of Information and Broadcasting for 
the vear 1966-67 are as follows:- 

-- - 
S .  N:). Sub-hcatl Final Actual Excc ss ( +) 

Grant Expc ndit urc Savings(-) 

4 A.3  -;Illon m x s ,  Hono- 
raria etc 5,52,200 5,5~).879 ( ' ):.679 

5 A. ?-Other Charges 1,87,400 2,75,31 I (+) 87,01 1 - 
TOTAL 18,5o,ooo 19 46.567 ( -t) 96,567 - -  - - --- -- - - - - -- - - - - -. - - -  ---- 

2. The reasons for the variations shown in column (5) with re- 
ference tc. column (3) above, are as follows:- 

( I )  Pay of Officers . (+) 2,357 
(2) Pay u j  Estublishmenrs . . (--) Ks. 1,380 

The variations are negligible. 
(31 Allowanca , Honmaria e x .  . . (+) Rq. 7,679 

The excess is mainly due to- 



(a) more tours undertaken hy nfflcers and stafl than anticipated 
fn the origlncll Budget Grant; there was a provision of Rs. 47,000 for 
Travc.lllng Allowance in the original Budget Grant which was en- 
hanccd to Ks .%,OM - by a Supplementary Grent, against which :he 
ac.turrl uxj>c*ntltlurc. amounted to Rs. 59.656 - leading to an wcess of 
Rs. 3,656 - Thc tours were unavoidable and necessarv in the  Puhlic 
interest. 

(b)  pitymc*nt of more ovc~rtirne allowance to the staff 'han anti- 
rjpatcd. A prwision of Rs 21.000 was included in the Budget 
Grent for 1966-67 for "Overtime Allowance" This provision was 
cbnhnncvtl to 13s 34.543 - hv sunplcmrntation. against which the ac- 
tt1i11 c*xpt id i tur~  nmountrd !(> Rs. 43.896'- resultinq in an excess of 
11s. 9.953 -, part of which was off-set by savings under other dctailcrl 
hcrtcls, nn cxrcb.;r; of nhout Rs 4.000 still remaining uncovered 

Thrb rbxctass under thc follrjwing heads to be incurred in spite of  
c~nforcinl: thc~ maximum emnomy: - 

mentntlon. thc. provision was raised 1 0  Rs. 87.000 against which the 
actual expenditure amounted to Rs. 1,30.875 resulting in 
excess of Rs. 43.875'-. The excess expenditure had to be incurred on 
the basis of actual requirements. 

(h) hrrch,zsr ~ t t d  tn.~itrrcndrr~.c c?f s r ~ . f f  ccws (+) lk.  26,000 
The excess is partly due to the purchase of an additional staff 

car (Rs. 14,891) and partly due to the increase in maintenance costs 
of the three vehicles as against the two provided for in the Budget. 



'I'iit. tbscess cxpendlture had t o  be lncurrcd or1 the basis of actual 
req u~rernents. 

It is r t - p t t c d  tha t  an advance from thc Contingency Fund of 
India was not taken to cwver tht1 excess 

4. The over;rll Pxcess (11 Rs 96,567, which remainctf uncnvered 
in the Budget Grant fo l  196647, m a y  ~)lc-asc be r~commcnded  for 
regular~sation undcr Articltl 115 of the Cnnst~tution o f  India. 



(Ref: paras 2.15-2.21 of Report) 

MINISTRY OF INFORMATION & BROADCASTING 

Note c~.q)lainiri!~ rrasons for cxccss drsclosed under grant N o .  63- 
Rroadcr~srttq for the gcur 1966-67. 

- -  - - .  .-. - 
Agiunst the tirwl ~ r ' i n t  of  Rs. 7,W,00,000 for 1966-67. the actual 

acxpenciiturt! incurred dur  ng the vcar was Rs. 8,06.19,566 resulting in 
nn c1sct;ss of Rs. 16,19.56(< -. The percentage of this excess is about 
2.5. Thc I-casons for th is  excess are as fol1nws:- 

( '1)  Payrnrnt at bills rclating 
to previous year in rcspect of 
papers, printing ch~rgcs, 2.94,ooo 
increase in printing charges 
cost of white paper instead ot 
news print relating to Retar 
Jagat, Akashi and Vmoli and 
Vani. (It is certified that 
the Liability R a s t e r  is being 
maintained by the respectives 
units of AIR) . 

--.-- . . - " .  



(h )  Purch.r;c. &l,i ;diustment o f  
cast oi c ITS :it J.!ipur. Jilh~11- 
pur, Dc.lhi :tnd (:dcutta (Ks z.t;-,ooo 
7 1  ,C,s::! incrcasc in thc rc'litiil 

Issue of stores to ncu. stations/ 
c:.itr:;. 1.1cieasc in the re- 
quiremmts of stations and 
particularly thone of border 
stations, i!~crciasc in the price 
d u ~  LO incccasc in customs 
d ~ ~ y  and evaluation of Rupee. 
Minor excess under remaining 8,543 
heads 

This exc:ss was due to assessment of Customs Duty which could not 
be anticipated. This exes is accounted for under 'Other Charges'. 



Allmmcrc, H m r ~ .  rrr. 

Dut to pavmcnt of unforc%ecn 
air-farc c h r p  to Air 1-incc 

Pdymeni o ; ~  acc N J I ~ ;  ot unforewm~ 
Prcw hc:lrl.rg c h x p  ( R k  
21,033) rL-viswn nf r,rrc\ (11 
PTI (Rs 70.4ocr) pavnwnr of 
unfa-eseen tclcphonc call 
charges (Ko 32,000) adiust - 
mcnr of c w  of tvrcs and tubes 
(Rs 5.497 i adiu\:mcnt rclat- 
ing to CM ol Stationcrv (Rs. 
34,1001 hiring of trtx~s (Ks 
21.800\ and minor cxcss 
( l b  I , . i l 5 1  

Total cxccw . . 

This mcm was due to ( I )  pay- 
ment of atpears of fees etc. to --- - -- - -- 



This excess is due to receipt of more debits from Accountant 
General Central Irevenues than anticipated. 

Excess explained under "B-Broadcasting Stations"; "Research 
Department", "New Services Division"; "External Services Divi- 



rim"; "Television Centre" and "D-Suspense" workr out tr 
Rs. 16,55,936 which was partly OR-set by savings of Ib. 36,370 under 
other Group heads. Thus the net excess remained at Rs. 16,19,568. 

Mostly the items of expenditure on account of which the m e 3 0  
resulted could not be anticipated and were of unavoidable nature. 
At that time of the year it was too late to restrict the expenditure 
to the desired extent. It was also not possible to make an applica- 
tion for advance from the Cantinghcy Fund of India as the exact 
picture of thc excess expenditure particularly due to adjustment of 
bills was not available. 

All possible efforts have been taken to control and watch the ex- 
penditure. Instructions have been issued to the StationslUnits in 
this regard, such as non-filling of vacant posts, restriction on tour, 
strictest control over purchase of stationery etc., moreover trunk 
calls twonomy in the use of electricity etc. Steps have been taken 
to avoid recurrence of excess in the Grant in future. 

In view of this the net excess of Rs. 16J9.566 may kindly be re- 
.rcommendcd for regularisation. 



APPENDlX X . 1  

(Ref. paras 2.48-2.49 of Report) 

MINISTRY OF INFORMATION AND BROADCASTING 

SUBJECT: Regularisation of excess of Rs. 3.25.978 over Voted Grant 
No. 130-Capital Outlay of the Ministry of Informtion 
and Bmdcasting for the year 1966-67. 

-- - -- 

2. The excess is mainly under A-5 Suspense. The dtails for the  
excess expenditure are given below:- 

Group Head A-5 Suspense 

The excess under A-5 Suspense is mainly due to:- 

(i) Receipt of debits for the works undertaken under Industrial 
Security Scheme. . 2,97,000 

(ti) Receipt of more debit!: than anticipated in respect ot epuip- 
ment. . 3,56539 

(rri) Cost of surplus stores diverted to suspense stock from 
Emergency Projects. . . 17,871 ----- 

TOTAL EXCESS: . 6,71,410 ---- 
Partly counter-balanced by Savings due to :-- 

(i) Receipt of less srores than anticipated. 1 6 3 6  



(ir);Dchy in rcccipt of debitti from and acceptance of debits by Rs. 
other d.rparmmn/officcs wnerned. 2,75@47 

TOTAL SAVINGS:- 2.t9r,3SZ 
- 4  

Totill cxcess under A-5 Suspmre . . 6,71410 
Total savings uqdcr A-5 Sulpcnsc . . 2~91,353 ---- 

~ e l  Exccss: 3,&1057 
----e 

Or say Hg. 3 .go lakh 

3. The cxcess on account of t x p n d i t u r e  on the works under- 
taken under the Industrial Security Scheme (Rs. 2.97 lakhs) was 
due to the expenditure having been initially booked under A-5 
Suspen~e, pending decision on its corrcct classification. This was 
s u ~ u e n t l y  dmided lo  he adjusted against Major Head "36- 
Broadcusting". 

4. The cxrcss on account of receipt of more equipment than 
anticipated i.r.. Hs. 3,56,539 was mostly countcr-balanced by sav- 
ings due to. ( I )  receipt of less stores than anticipated; and (ii) delay 
in rcceipt of debits from and rrccep1anc.c :)f debits by other depart- 
rntntsJofficrs roncetmed under thc snmc sub-head. The nrkt excess 
on account o f  rc:t*vipt of tnorcb cqulpment than anticipated was 
Rs. 28,978. 

5 Ttw atljustmcn: of 1~0c1k c l r . t ) ~ t q  is uatchcxi through the 
Llnhil~ty Hcglster. w1uc.h rx tna\nt,i~tliy\ as  prcscrlbed undrr the rules. 
IIo~vcw~r. ,  ns t h r  dill,it.. for 1 ! 1 ~  c q u ~ p m e n t  (Rs 3.56.539) were not 
antrc~puttd t o  bcb irti~i~st,vl  ' 1 . b f r l 2 ~  thc ~ l o s c  of th1.1 financial year, 
1111 p r w ~ s i o n  th ta~cbfo~ LVA., m,i i t ,  l'hvsc debits wcrc adjusted in 
thc  S I ~ ~ Y I ! ~ ~  Slll))'lr*nrt~nt,~t! A[ c-oun!a only 



APPENDIX XIV 

MINISTRY OF LABOUR, EMPLOYMENT AND REHABILITATION 

NOTE 

SUBJECT: -Reg~tlarisattmt of excess over voted Grant disclosed i n  
the Appropriation Accozints (Civil) 1966-67--Grant No. 
71-Chief Inspectch of Mitius (iicnc Dit'ector General of 
Mines Safety) . 

Actual cupnditurc . .+I ,67,c,:2 

1 The actual cscess of Rs ';?,OX! occurred in thv following sub- 
heads:- - 

- .  
Thc excess of Rs. 22 930 is d u e  to: -- 

( i )  Payment of arrear.., of Puy/aliowances of officers towards 
the m c i  of March. 1967 as their pay slips for deputation 
period abroad wcrc received iate (Rs. 13,100) and adjust- 
ment of telephorw bills (Rs. 9.800) 

( i i )  Drawal of Travellmg Allowance bills towards the end of 
March 1967, payment of which could not be held up under 
the heads "A.2-ExaminationslA.3-Rarrier Survev Scheme 
in Coal Mines (Rs. 564fRs. 1.558). 



2. S h e  the excess of Rs. 25,052 could not be mtitipeted earlier 
and come to the notice of the Department only after the close ol the 
financial year (1966-67) no supplementary grant or advance fnnn 
the Contingency Fund of India could be obtained. The excewr may 
be recommended for regularisation by parliament under Article of 
the Constitution of India. 

Dated New Delhi Sd./- (N. N. CHATTERJEE) 
the 28th Sept. 1968. Joint Secy. to the Govt. of Idia .  

(Voted vide A.G.C.R. U.O. No. RR 12-1168-691541 dated 27-9-1968) 



APPENDIX XV 

(Ref. para's 2.30-2.37 of Report) 

MINISTRY OF INDUSTRIAL DEVELOPMENT AND COMPANY 
AFFAIRS 

SWJECT: -Appropriatmt A c w u  7 1  t !: ( C t v i l )  1966-67 in respect of 
Grant No. 77-Ot her R ~ v e n ~ c e  Expenditure of tire Minist- 
t r y  of Lrr~c)--A '?loft*' fo r  tire P ~ i h l i c v  Acco?ints Cotnrnittee 
for reyularisatmt~ of c.rruss. 

During the year 1966-6'7. thv Department of Company Affairs 
was under the Ministry of I a w .  The Appropriation Accounts (Civil) 
1966-67 show an excess of Rs. 80,344 under Grant No. ??--Other 
Rwcnut.  Esyenditurc of the Mmstry of Law:- 

];inel Actual lixcczs 
Grant 1:xpenditurc 

2. The following factors which were the post-budget decisions 
i-ontributed to the excess expenditure in the grant as a whole:- 

(i) The rates of Dearness Allowance admissible to Central 
Government employees were enhanced from 1st Decem- 
ber 1965, as per the orders of the Ministry of Finance 
issued on the 7th February, 1966, by which time the 
Budget Estimates had already been finalised. Dearness 

). 1 



s2 

Allowance at a fiat rate of ~ s -  100 PJ~. was also grm* 
to omcem in the salary range of m. 1,000 to Rs. 2 a  with 
effect from 1st March, 1966, the orders in respect of 
which were issued on 8th May, 1966. The financial effect 
of the above increased rates in Dearness Allowance was 
1,44,400. 
in connection with the rcorgantsation of the ofice of the 
OfIicial Liquidator, Bombay, the Minist9 of Finance. 
after lengthy discussions ultimately agreed on the 3rd 
May, 1966, to the crcnt~nn of reyuls~te addlt~onai posts to 
Imp]ement the rc*cc,mmc :~dntlotls of t h ~  Staff Inspectimi 
Un~ t .  The Ministry of Finance.. stated that the admin~s- 
trativc Department should takc ~ffcr t lvr  swph for eo l -  
nomy a ~ ~ d .  if  posrirblr., mevt tiw i d d ~ t ~ o n a l  expmdlturc b! 
re-ctppropriation from thv sanctioned budgct grant for 
lM6-87. J f  this rould not hc met from t h e  Budget pro- 
vlslon for 66-67 thq. may come up f o r  sup~lcmentar!- 
grant as the expcmhturc invol~'ed secmcJ to bc Ines- 
capable 

( 1 1 1 )  A port~orl of thcl bu~lti~ny: of the Inst~tutc c t t  Chsrtcrec, 
Accountants at  Madras was let out  to accommodate tht. 
ofices of the I<cglrinnl I)~rc~ctnr and the lieglstrar of Com- 
panies Madras, from 13th Dccembrr. 1!)62. The rent of 
the spacc occupieti b\ tllcw offices was fixed at Rs. 2.756 
p.m. 113' thr C.P.W.D nncj t h e  Lnstltutc accepted the above 
fixation of rent bs thv C.P.W.D. after a protracted cor- 
respondence in  February 1966. Budget provision was not 
made all these years under an impression that the rent 
would be paid by thr C.P.W.D. as was practice before 
these ol%ces moved to this building. But the Ministry of 
W. &. H. stated on 8th June, 1966 that the provision for 
such purposes should br made by the Minlstry cencerned 
in their own Demand The Ministry of Finance agreed 
on 6th July, 1966 to a Supplementary Grant of Rs. 1,41,808 
for the Payment of rent from 13th December 1962 to 31st 
March 1987 subject to the condition that the savings, if 
any9 that may be located in the grant as a whole may be 
utilised towards reducing the quantum of the additional 
funds and t h a t  the case of Supplementary Grant may 
examined towards the later part of the year. 

(iv) The other significant factor which disturbed the Revised * Estimates for 1966-67 was the orders issued on 19th 



October, 1966 for the slightly upward revision of the 
Dearness Allowance with retrospective effect from 1st 
December, 1965 and the grant of further increased rates 
of Dearness Allowance with effect from 1st August, 1966 
to the Central Government Employees. The financial 
effect of this item was Rs. 1.11.300. 

3. The financial effect of the above factors was as follows:- 
-.- . . , _ _ ___ _ _ _  .._- _ . 

Rs. 

; r r t :  Kent ot OHicc prrmiscs ol thc CMiw ot thc Heyiunal 
Director and the Kcgisttar of (:ompur.ics, Mndras i 4 I . S m  

{iv) Ilearnchq Allowance not included in thc Kc~isccl Ilstirnatcs 
(nz per item it. i l l  the prcccrding purr)) . 1,11,300 

4. With a view to determining the quantum of the Supplement- 
ary Grant the budgetary position was reviewed in January, 1967 
on the basis of the actual expenditure incurred during the first nine 
months and the expenditurt> likely to brt incurred during thc remain- 

Ing three months of the  financial y c m  1966-67. The review revealed 
that additional. funds to the tune of Rs. 3.53.100 as per details given 
below, would be required:- 

r . Registrar of Companies . (+j1,65.500 . . 
2. Official Liquidators \ +)947y00 . . 

3. Regional Directors . (-{-)2.33.600 . . 
4. Public Trustee . (-)g r ,orso 
5 .  Companies Tribunal . . (-j 14,900 

6. Grants-in-aid Contributions, etc. 
(Controlled by the Department of 
Legal Affairs . . . (--)75~000 

---- ----- 
(-t)4,94,ooo (--I r,qo,FQ -- ------ 

- -_ Net additional requirement Rs. (+)3,53, I oo - --- - --- .-- - . , 



5. The Ministry of Finance agreed to provide only Rs. 1,44,000 
by way of Supplementary Grant after taking into cornidention the 
saving8 of Rs. 75,000 which was located under sub-head "B.2Gr2u)ts- 
in-Aid, Contributions etc. B.2(2)-Other Grants". A Supplementary 
Grant Rs. 1,44,M)O was therefore, obtained in the March session of 
the Parliament with the expectation that it would be possible to 
keep the expenditure within the provision accepted in Revised Esti- 
mates 196667. But ~t w ~ l l  be seen from the  following paragraphs 
that the expend~ture could not he kept within that prowsion as some 
expenditure had to bcs incurrcd on ~nescapable items. 

6. At the t ~ m v  of f ix~ng the  final requ~rements. t h ~ s  Grant as a 
whole was itgain reviewed on the b a s s  of actual expend~ture  incur- 
red durlng the first c l ~ v e n  months and the expenditure likely to be 
~ncurred durmg thc* rc2ma~ntng onc month of  tht. year 1966-67. This 
~.cwew revealed a net dcfir~t of Rs 1.19.000 as agalnst the earlier 
t.stlrnated deficit of Rs. 2.09.000. The marter was again taken up 
with the  Ministry of Flnancc1 In March. 1967 and on their advice 
tr lepaphic mstrurtlons were ~ssucd to the ficld offices to defer the 
c>xpenditurc to t h e  next financ~al e a r  

7. Concerted ctfforts wcrr also matie to exercise utmost economy 
i n  expenditure by ~ v s y  of filling only those posts which were 
absolutc.ly essential, non-filling of the short t e r n  vacancies, curtail- 
ment of expenditure on tours, rigorous check on office expenses, etc. 
Our efforts did yield the desired effect in as much as the gap was 
narrowed down to Rs. 80,344 only, 

S. The rcasons for thc  csccss arc hroatily givcn below :- 

(-i-)Hs. 29,277 D.A. at enhanced rates sanctioned by Government to the 
Officials in the offices of tke Registrar of Companies, 
Kanpur, Calcutta. Delhi, Bombay, Madras and 
Ernakulam. 

(-i-)3.247 hlore expendi~ure on postage stamps by Registrar of 
Companies, Bombay as the procedure to issue default . notices was revised. 

0 flidal Liquidator un&r Companies Act. 

,i + 4 
(4-1 Rs. 7,059 Filling up of certain non-gazmed vacant posts from 1st 

I S  August, 1966, at Official Lipuidetor Bombay for which 



leas grant was sanctioned than asked for due to paucity 
of Mn&. 

(+)Rs. rg,ag2 Payment ot arrears of honorarium from 22-3-58 t o  
30-1 I -66 to OtRcial Liquidator Hydcrabad for 
which no provisi~ was made. 

(+p. 8,854 D.A. at enhanced rates to the Officials of the Offices of' 
the Mdal  Liquidators, Jodhpur, Erakularn, Bombay 
and Clacutut. 

( + I  566 

Public Trustee 

lnc~cased expnJ~ture Juc to instir!lutlcw of[new tclc- 
phones P r  Joint Director. Inspection, ( :alcutta and 
In the Office of the Kcponal I)~rcctor,  Kanpur. 

The excess of Rs. 2,367 is mainly due to encashment of the pay 
bill of the Public Trustee for the month of March, 1966 on 1st April, 
1986 amounting to Rs. 2,242 for which no provision could be included 
in the final grant for 196667 as this came to notice late. 

9. It wiU be observed from the foregoing paragraphs that con- 
certed efforts were made all along to effect economy in expenditure 
as is evidenced from the fact that the gap was narrowed down to 
%. 80,344 only. The excess works out only to about less than 2 per 
cent of the total Budget provision (Rs. 48,79,000). It is however, 



regretted that no advance was taken trom the Contingency Fund 
of India to meet the above excess, as it would have been very digl- 
cult to assem exact requirements of funds within that sbort pu3d 
of ten days. The information had to be collected from organtso- 
tiom outside the headquarters. 

10. It is requested that the excess of Rs. 80,344 over the sanction- 
ed grant may kindly be recommended for regularisation. 

11. This has been vetted by the Accountant General, Central 
Revenues, New Delhi, vi& his U.O. No. RR18-116859[131 dated 11th 
June, 1988. 

M./- (A. C. BOSE), 
Joint Secretary to the Government of India. 

--- - . .- -. ---- ------ .--- - 1-1- -_ --- 
F. 12(5) BGTIM. 



APPENDIX X V I  

MINISTRY OF STEEL, MINES & METALS 
(DEPARTMENT OF MINES AND METALS) 

Notes for Public Accounts Committee explaining the reasons fa t  
the excess over the Voted Grants and Charged Appropriations 
disclosed in  the Appropriation Accounts (C iv i l ) ,  1966-87-Gmnt 
No. 78. Ministry of M ~ n e s  and  metals. 

. 

l:.xces\ (4) 27,653 
A provision of Rs. 17.20 lakhs was made in the Budget Estimates 

for the veal. 1966-67 under Grant No. 78 relating to the  Major Head 
19-A. Secretariat (of the Ministry of Mines & Metals). Subse- 
quently this provision was augmented by a Supplementary Grant of 
Rs. 1.69 lakhs to Rs. 18.89 lakhs. However, t h r  actual expenditure 
under the Grant No. 78 for the year 1966-67 was Rs. 19,16,653. Thus 
the  Voted Grant was exceeded by Rs. 27,653. 

The detailed position uf Final Grants, actual expenditure and 
excess or savings under each Sub-head in respect of the Grant No, 78 
is given below:- 

hi ajor Head 19 

A. Secretariat. 
A. I -Pay of Officers. 



I t  w ~ l l  L,e observed from the above st~itramcnnt that c x c c s  expendi- 
ture 0vc.r the  Voted Grants \\.as ~ncur l td  onlh under the Subhead 
"Other Charges". This I \  mainly due to the teason that during the 
finarlc~al year the crstwhlle Department of Mines 8: Mctals was 
converted ~ n t o  a full-fltdged M~nistry and thc addlt~onal expenditure 
cm items of furnltul e, weather comforts. stationery ). other contin- 
gent items, which was ~ne\.~tnblc. owing to the joining of more staff/ 
officers, could not bc corrrctly assessed while golng in for a Su;lplt- 
mentary Grant. In addition, errtam debits werc received towards 
the close of the financsal year which unfortunately could not be 
foreseen. Other Voted items o n  whlch the expenditure exceeded 
the provision made thereof were; (1) trlephones-owing to increase 
of telephone rents and rates of telephone calls; ( i i)  postage-extra 
expenditure was also incurred on postage. The general increase in 
the price of contingent ]terns during the vear. which could *lot be 
foreseen also contributed to the excess. 

As soon as it was observed that the provision made under the 
Subhead "Other Charges" was Likely to be exceeded, all out eeorts 
were 'made to effect savings under other Sub-heads so as to minimise 
the net excess expenditure for the Grant as a whole. I t  will thus 
be seen that the Department succeeded in effecting some savings 



(even marginal savings) under all the other Subheads included 
under the Major Head 10 of the Grant No. 78. Thus while the gross 
excess under the Subhead "Other Charges" was Rs. 38,265. the 
Department succeeded by effecting savings, in reducing the net 
overall excess to Rs. 27,633. 

The revised estimate for the year 1966-67 relating to Grant No. 78 
was Rs. 18,89.000. The excess of only Rs. 27,653 which as explain- 
ed above, was for reasons beyond the control of the erstwhile Min- 
istry of Mines & Metals is not substantial and may lw re~ulari~s'ed. 
Every effort will be made in future to ensure that the actual expendi- 
ture for the Secretariat of the Department of Mines & Metals does 
not exceed the Voted Grant or Charged Appropriation. 

This note has been vetted by the Accountant General, Commerce. 
Works & Miscellaneous. New Delhi, tnde their n o .  No. Rep-1-!)(212) i 
ExcessJ66-61 1'233. dated 1st  ,Tunc 1968. 



APPENDIX XVII 
MINISTRY OF WORKS, HOUSING AND SUPPLY 

Note frrr the Public A ccountv Committee regarding regularioation 
a/ excess over the Voted Grant No. 8 5 4 3 t h ~  R e w n ~ : e  Expenditure 
af the Ministry of Supply and Technical Development, disclosed in 
the Appropriation Accounts (Civil), 1966-67. 

The Grant No. 85-Other Revenue Expenditure of the Ministry of 
Supply and Technical Development comprises of two separate Major 
Heads viz. "3LIndustries" and "71-Miscellaneous". Break lip of 
the final grants under thcsc Major Heads is as iindex- 

58,%000 
_ _ _ -  _..l_l_____-_ - -  --- 
The total Grant of Rs. 58,80,000 is for both the above-mentioned 
Major Heads. The minor excess of Rs. 16,617 which requires regu- 
Jarisation represents 0.28% of the total sanction& grant. This ex- 
cess has resulted on account of expenditure under subhead "B. 3- 
Miscellaneous Charges on Supply of Stores to India" exceeding the 
h a 1  grant by Rs. 18,482 offset by a saving of Rs. 1,865 under ath.er 



primary units in the Grant. The net excess is due mainly to the rnis- 
cellaneous payments such as payment of advertising charges (Rs. 
7,%5), adjustment of &bits in respect of parcels lost (Rs. 2,867) 
and spare parts (Rs. 273), etc., which became due and were made 
after the Analisation of the estimates. As this; sub-head 
covers a multiple of clainls from varlous sources such as sdver- 
?king of tenders, dock and harbour dues, clearance and a g m j  char- \ 

ges, road transport charges, cost and shipping charges of freight 
cases, solicitor's fees and general average etc. which cannot be pre- 
dicted in advance, final estimates could not be framed with greater 
accuracy. 

In the circumstances explained above the minor excess of 
Rs. 16,617 in Grant No. 85 as a whole, may please be recommended 
!or regularisation under Article 115 of the Constitution. 

Dated 21st June, 1968. B. R. PATEL, 
S e c r c t a q  to thc Goz?ernment of India. 



MINISTRY OF TRANSPORT & SHIPPING 

Note regarding the regularisation of the excess over voted gravtt 
No. 86-Ministry o f  Transport and Aviation, ns diuclosd i n  t h ~  Ap- 
propriation Accounts (Civil) . 1968-67. 

-4. n~-;~)dYt?titVl~ Of Y ' r ~ t ~ ~ p O r f ,  
Shipping and Torrriwr. 

Rs. Rs . Rs . 
I .  Secrcturint . 30.73,000 35,25.197 4952,197 
2. Roads Wing . . 9 2 . 8 5 , ~ ~ ~ ~  b4,38,217 (+'ir753,2r7 
3. Staff Car Pool . I,O~.COO ' I J7.032 (+I 2 j ,052 

C. Char8es in England 
I .  Other Charges . 5 T- 12,OI9(+) 7,019 - 

Total . 138~85,000 145,34414 (+) 6 4 9 , 4 1 4  



The reasons for the excess of expenditure over  the Final Grant 
are as detailed below: 

A. I. Secretariat: The excess of expenditure of Rs. 4.52,197 is 
u n d h  the  following heads: 

3% Hs. 

(a)  'rhc oxcess of exptwd~turts under the "Pay of Officers and 
P a y  o f  Establlshnients", in relation to the final Grant is not very 
much and may not rcyulrc an  exy lana t~on  ( b )  The excess under 
the "Allowances and FIonoraria" is mainly dur  to Travelling A h -  
wancm and was unavoidable due to rapid csspansion in the activities 
of this Min~stry ,  netessitatlng more tours to be undertaken by the  
officers. (c) The cxccss undcr thc hihad "Other Charges" is due 
to partly on account of shlftlng of t h r b  office from North Block to  
Transport Bhavan. necessitating huge tbxpendlture on the purchase 
of Air Condit~oners, Room Coolers. Heatws, Water Coolcrs ctc., and 
partly due  to  more expenditure incurred on postage, Telephones and 
Telex. The nature of the Chartering Organisation of this Ministry 
is such that frequent use of Tclrphonw and Telox is unn\w;drMe. 

2. Roads Wi7~g.-The excess relates t o  (1) Roads Wing (Main) 
and (2) Border Roads Dex?c.lopment Board. 

(1) Roads Wing (Main) .-The overall clxcess of Rs. 95.931l - is 
under the sub-Heads: 

-- - -- - -- 
Rs. R\ . 

Pay of Officers . 2 2 , 9 3 , ~ 3  I--j 71 ,813  
Pey cf  Establishmmt~ . . I 1 ~ x 8 ~ ~ 3 3  (-1 14,053 

---.-- --.-- - - -- -- -- - - -- -- - - - - - - 



. Other Gh~rgcs (i.o~,m : t-' 137,669 
------ --- -- 

'I (4:d . . 5 3 . 2 9 . ~ ~  'j 95,930 - - - -- - -  -- - - - - -  - -- 
The overall excess of Rs. 95,930/- under the Roads Wing (Main) 

Is due to the mcreascd rates of Dearness Allowance and House Rent 
Allowance due to Offtcers drawlng pay upto Rs. 5001- p.m. being 
allowed lo draw HRA without production of rent receipts (i i)  Pur -  
chase of Jeeps and Trailors for Lateral Road Pro~cct,  provision for 
which was not mcluded in the Budget Estlmatc 1966-67 and (iii) the 
payments of rents for accommodations hlred by thc Regional Officc;. 

The actual figures of eqwnd~:ure of the Roads Wing include the 
exl>enditurc inc~trrtd by the ninta Regional Ofices, located all over 
the country. The firrn final requirements for 1966-67 of these &ces 
were not svailahlc in March 1967, when tht. estimates of the final 
rcqu~remc~nts urcw framed. Thc actual expenditure of these oficw 
exceeded the amounts provided for them due to greater expenditure 
on travelling allowance and contingencies such a s  rent for office 
accommodation maintenance and operation of jeeps and purchase 
of furniture ctc. Sincc the excess expenditure was not anticipated 
a t  the timr of framing final estimates. a supplementary grant to cover 
the excess could not be obtained. It may be added that the net ex- 
cess works out to Rs. 95,930/- and is less than 2% of the Anal grant 
of Rs. 55.29.000/-. 

(2) Border Roads Development Bwrd 

The overall excess of Rs. 57,287 is as detailed below: 
---- - - - - -- - - - - -- 

Final Excess 
Grant Sav~ngs 

(in lakh of Rupees) - ..- --. --- . ~. 

I. Pay of Oficers . . 11*7o(+) 0-4d,a) 
2. Pap of Establishments . . 12-83(-) 0.09 
3. Allowances & Honoraria . 11.30(+) 0-Of;(b)) 
4. Other Charbps 1-73 (+) ob31(cl 

Total - -- ----- 37-56 (+) 0.57 ---- 
iX 



(a) O ib) The excess under pay of Odlcers and allowances & 
Honoraria is due to adjustment of pay and allowances 
of the offlcers pertaining to the year 1965-66 in the ac- 
counts of the year 1%6-67. 

(c) ( i )  ..in amount of Rs. 3,574 - pertaining to postal equipment 
and forms supplied to Border Roads Organisation was 
debited to Major Head "19"of this Grant, instead of the 
Major Head "103" of Grant No. 137. The discrepancy 
came to notice after the close of accounts when it was 
not pcwiblc to rectify it. 

(11) P I ~ ~ I S I ~ ~  for the dchits on account of I T n t  6: Cold Wea- 
ther amentips, servlct.. postage. rrpnirs to t ypewr-i tcm, 
duplicators ets. adjusted hy t h t a  DCDA (Pay) in t h e  
accounts for March final, 1967 cor~ld not be nlado i ls t h t w  
adjustments were not esywted initially nnd wcrr inti- 
matrd after the middle of March, 1967 only. 

( 1 1 1 1  Pnymcnt of rertain telephone bills were not expecttd 
to be made in the year 1066-67; but the sanlc actuallv 
material imd. 

A .  3. StaJ Car Pool: 

Thc excess of Rs. 25.05% occurred due to unanticipatcd major re- 
pairs to the Staff cars damaged during the disturbances on 7th Nov- 
ember, 1966. 

2. It will be seen that there is an overall excess of Rs. 12,029 ona 
the voted grant for the Group head "B" Department of Aviation. The 
excess is mainly on the Secretariat side which was on account of- 



96 
the appointment of the personal srtad of the Mfcrkrter uif State, far 
which no Budget Provision was made in the Budget Eetimete 1- 
67. 

3 At the trme of the framing of Budget Estimates 196887, the 
M~nistry of Transport and Aviation was under the charge of a Minis- 
ter of Statt! and his personal staff was provided by the Department 
of Tramport. Consequently, no budget provis~on was made on this 
account. The cuuncll of Ministers was reconstituted in February, 
1966 when t he  M ~ n ~ s t r y  of Transport and Avlat~on was placed under 
the charge of a Cabinet M~nister assisttd by a Minister of State and 
Deputy Minister. It was accord~nglv arranged that personal staff 
for Minuter and Dy. Miruster would be provldd by the Department 
of Transport while the Staff for the Mlmster of State would be pro- 
vrded by the Departnicnt of Aviation. In these circumstances the 
excesc; exptrndlture on thls account could not be anticipated and con- 
wquently no prov~sion was made in the Budget Estimates 3-67. 

4.  The excess expenditure was duly noticed during the course of 
the ythar when a review of expenditure under the grant was made 
in January. 1967. I t  was n o t ~ w d  tha t  a swing  of Rs. 32,900 was anti- 
ripattd in group head "R.2-Ra11way Inspection" which counterbalan- 
ved the cxccw undw "B 1-Sccrctariat". As a result, no supplemen- 
tary grant was applied for  

5. I t  was lntcr found in the month of March. 1967 that due to  
c ~ t ; m  unlorcsthc~n espend~ture coupled w t h  slight increase in ex- 
the year whcn a review of expenditure under the grant was made 
'B-2-Railway Inspertion' could not be achieved. Since the informa- 
tion was r r w i ~ c d  only in the month of March. 1!367, no supplemen- 
tory grant c.ould be applied for and consequently there was an ex- 
cess of Rs. 12,029 under the Group head "B. Department of Aviation." 

C. Charges England 

Final (;ncnt Excess 
Hs. Rs . 

The excess is based on a c t u a l ~  as intimated by the High Com- 
mission of India, London and was due to more expenditure m 
March, 1967 than the expenditure anticipated by h im a t  the b e  ar 
BnaLising the estimate. 

,>. 



In ttPe expl.fned ebove, the axrrae af Re. 6,45,840/- 
[Ik 6,4,41/- (-) Ra 3,574/-1 after excluding the mfsclassification of 
Ra 3,574/- in the Voted OiirYit may be recommended fn timm of pare 
7 of PJi.C8 ~ ~ e p a t h  mrt (~trst L& m a )  fk &arisation 
under the Article 115 of the Constitution of India 

R DORAISWAMY, 
Joint Secretory to the Government Qf India. 

Date8 the 1st July, lW. 



YINfSTRY OF TOURlSM & CIVIL AVIATION 

Excess . . . 6,16,166 

perccntaee of cxcees over the Final Grant 0.660/. - - - 
t The ex- ai Rs. 6,16,168 occurred mainly under the following 

group heads: - 
-- --.--- .- 

Group Head Original Final Actual Excesa 
Grant Grant Expardit urc 

This excess was k t e r  balanced by savings elsewhere in 
tbie Grant leaving a net excess of Rs. 6,16,166 in the Grant 

3. The ~xcess under the Groupheads 'D-Aeronautical Communi- 
cation and other services' and 'GWorks' occurred due to the foU011- 
bg Feasons:- - -. - - -- 

Rs. 

(i) D. Amnautical C-eoriar a d  O h  SsrPiuJ. 
(a) More expcllditurt on overtime, T.A. and medical 

ch6rgts towards the and of the year PJ49 



- - - 

(b) morecxpcnditurc on telephonen and 0th- .wiucJlln?- 
mus contingencies at voriouc, .brwutical C3,an~ - 
nicrnian S m i a  which wall not knaw at the t h e  of 
applying for the Supplementarf Orent in January, 
,x967orlata i n t h e y  . 88,352 

-I--- 

Total Exass . 1 , 46,492 

-pertly counterbelanced hv swinqr du:: to n m .  1raw.sl 
of. ~ y / l ~ e  = h y  by SOIS 0 f l t i ~  . 9,000 -- 

Net EX- . 1,379493 
-.---- 

' a h )  G - W o r k  
(a) execution of mosc essential minor works at various 

mations . 91,914 

.fb) adjustment of excess expenditure in the Amam & 
Nagaland Audit Circle which did not come to 
notice at thc time of rcc~nciliution done by the C.P. 
W.D. authorities. In thc ab;encc of Division-wise 
break up the details of expenditure are not know3 29,333 

'rL*) change in c1ac;sificxion of expenditure 0.7 Lxxter 
Beacon at Port Blair from Clpital to R:ve?x 
Head . 13,927 

. id) unanticipated increase in the consumption of 
electricity and water at various aerodromes and 
increase in the rates of electricity charges by 
s ~ m e  of the electric suppliers %49,943 

(c) rental bill for the period 14th June, 65 to 13th Junn,, 
1966 for dircict lines from P & T Department 
adjusted in 3/67 supplementary account. No 
provision was made for this liability. r,M.4" 

(q) unforeseen consumption of more rcpa.r storm 
towards the end of the years . 5 1,227 ---- 

TOTAL EXCESS 6P2.744 

The above excess of Rs. 6,02,744 wm partly counterbalanced b7 
:savings bringing d w  the net excess under thia Gmup head to 
'Rs. 5,27,081. 

4. Due to acute financial stringency, an additional requiremen9 
- ~f fun& to the extent of Rs. 2,09,04,000 was accepted by the Minigtrf 

coi Finance at the  time of finalisation of the estimates towards the 
sad of December, 1966 to meet the inescapable requirement of t h ~  



C f ~ A v W l o n D s p r Q a a z t , m r i n l y ~ a u t o f t l k ~ l j i s  
otthd-Jl~-hrpscirlnpairt,*rqrrkn,parhrrw 
of a i d i t i d  qurpMlt etc The pn,poul for the supplaambry 
grant received from the Dhdm GemW d Cfvfl Aui.tim in Jmu- 
my, 1967 fnvolved an additiimal e q e d h m  af Ra. 2,52,l4,000 ova 
the otlglnal graak la v&w ot the fbct that the mrbed estimates 
had been examined cLorrely and fhbd in caurlWon with h Q n b  
try of Finma only a short ttme ago, keephg In view the need for 
ecunmy and the fact that a small variation in the budget of this 
riut was inevitable, it waa dscided to ace* the demaad fa supple- 
mentary grant for an amount ot Bs. 2,12,@4000. The Director Cene- 
rrl of Civil Avfatim was qrtested on 25.1.67 to take suitable step 
to onrure that the expenditure was restricted to the ceilings already 
fixed. 

5. Whllc the major portion of the excess of expenditure over the 
original grant was anticipated and provided ior, yet a small excess of 
Re. 6,16,166.00 which is only 0.66% has occurred over the Anal grant 
which requires regularisation. k e s a  over voted grants had occur- 
red also in 1983-64, 1964-65 and 1963436 to the extent of Ra 48,32,006, 
Ro. 44,!23,609 and Rs. 8,43,983 ~espectively. The amount of excess in 
the ymr 1966-67 was the lowest of the excesses recorded in those 
yearn. In view of the fact that exceaws have occurred for the past 
few years in succadon, instructions have recently been issued on 
0.6.1968 to the Director General of Civil Aviation (mpy enclosed) 
to tighten control over the expenditure. 

6. In view of the above, the P.AC. are requested to recommend 
the regularisation of the excess of Rs. 6,16,166 under Articie 115 of 
the Constitution. 

Sd/-(J. N. GOYAL) 
Joint Serretory to the G m m e n t  oj India 

Dated: - 4 t h  September, 1968. 



XXNISTRY OF TOURISM & CIVIL AVIATION 

New Delhi, 6th June, lW. 

The Director General of Civil Aviation, 

Su~~~cr: -Contro l  of expenditwe under Majm Head "WAuicrHon* 
and "ll%Copitol Outlay on Civil Aviation." 

Sir ,  
I am dtrect~d to say that, as the Dlrector General of Civil Avia- 

tion is awnre, expenditure in excess of h a 1  grants has been incurred 
during the consecutive 3 years from 1963-64 onwards under the 
Groupheads "G-Works" and "GSuspence" under the Major Head 
"56Aviation". Again, there have been large savings for some years 
under the Major Head "112-Capital Outlay on Civil Aviation". This 
situation calls for remedial measures so as to avoid variations bet- 
ween the Final grant and the actual expenditure. It has, therefore, 
been decided that in future the following requiremerlts should be 
strictly observed to exercise more effective control over expendi- 
ture: - 

(a) Liability Registers should be prolkrly maintained and 
checked so that the commitment made or to be made for 
any particular work and the anticipated dates of liquida- 
tion of liabilities are known in advance. 

#(b) Reconciliation of expenditure: The departmental flgurea 
of expenditure should be reconciled timely with those 
maintained by the Audit. 

r(c) Monthly returns oj expenditure indicating the actuals a s  
dlso the estimated expenditure during the remaining 



(d) Prrtodkd W'VbW of &auld b curied OUt 8t 
mors frequent intervals, say, after two or t h m  months, 
u required fa the late M h b b y  of Tnuuport and Corn- 
municrtionr (Departments of Cornmunicrtjons and C i d  
Aviation) letter No. 24-P (66) 161-pt., dated 13.9.19(a (copy- 
saclored). For this purpose the latest Aguree of expen- 
diture and the liablliticr already hamed or to be incufiedr 
during the remaining period of the flnancid year umcem- 
ed, should be taken into account. In the case of works 
coating more than Rs. 5 lakhr, and equipment the prugrem- 
made in delivery/exscution should be kept in view. 

2. A copy of the instructions issued in this regard by you may 
also be forwarded to this Ministry for information and record. 

Yours faithfully, 

a/- (J. N. GOYAL) 
Joint S e r e t a q  to the Government of India. 

NO. 1-VB (24) /gl. dated 6-6-1968. 

Copy forwarded to the Ministry of Works, Housing and Supply/' 
Engineer-in-Chief, CPWD/A.G.C.R., New Delhi. 

Sd/- (P. PRASAD) 
Under Sectetaw to the Government of Indk  



APPENDIX XX 

lYINISTRY OF WORKS, HOUSING AND SUPPLY 

Note for 2he Public Accounts Committee relating to  regubrbation 
af umtr in Cmnt No. 94-Minirtry of Works, Housing & Urban 
DtuclOpTnent, 196661. 

Rm. 
O*al grant 22,66,~)0 
Supplementary grant . I1948OOa 
Actunl Expenditure 24,881677 
Bmof 28,677 

The excess d i s c l d  in the Appropriation Account of the above 
mentioned grant is as under:- 

hctss'over the voted grant 6 . Ha.28,617 

The excess is under A. 1 (1)-Secretariat-b. 26,501 and A. 2 
Housing Division-Rs. 2,176/- under the Major Head '19'--Gt>neral 
Administration-Department of Works & Housing and this requirpa 
regularisation 

The budget for 1966-67 provided a sum of Rs. 22,66,000/- to meet 
expenditure under Major Head '1V General Administration h Grant 
No. %Ministry of Works, Housing and Urban Development. This 
was increased by Supplementary Grant of Re. 1,94,000/- to 
Rs. 24,60,000/- to cover the excess requirements for various catego- 
ries of posts not provided for in the budget, as they were expected 
to be abolished by the end of 1965-66 but later had to be continued. 
Against the final grant of Rs. 24,60,000/- the actual expenditure 
amounted to Rs. 24,88,677/- resulting in an excess of Rs. 28,6771-. 

The increase was mainly due to excess expenditure under dear- 
ness allowance amounting to Rs. 22,2001- and purchase of staff car 
of Rs. 16,185/-. The additional requirement under dearness aUow- 
ence was expected to be covered by savings accruing as a result of 
reorganisation of Accommodatim Seation. Unfortunately, the mv- 
ings~ did not materialise to the extent expected. 



T h e p w F i d o n f o r r t a f ? c p ~ w a s m t m u b i n t h e ~  
Grant, sr mme delay ww cxpcted in the dlucation. However, thL 
wor actually recerved and paid for be for^! the end of the year, 

As the aceas could not be forerwen at the time of taking the Sup- 
plomcntery Grant, .n ad- Lmm tbe C4nUzlgency Wllul ras a p  
plied for on 31-347. It was, however, cons~dmed too late by the 
Ministry of Finance to grant the advance as there was hardly any 
time for completing the formalities of preparing Expenditure Finon- 
ce Committee Memorandum and Statement of Supplementary Grant 
Thrr excess cxpendrture, therefore, requires regulbriso tion. 

In the circumstances explained ;rbove, the c x c m  of Its.  28,677 
(Voted) may now be recommended f o ~  rr+qular~sation t y  Parliament 

Sd/- (P. K. SEN) 
Joint Secretaty to the Government of Indk 



(Ref. paras 2334.64 of Report) 
DEPARTMENT OF ATOMIC ENERGY 

Note on the ercess disclosed in the Appopricrtion Accouab 
(civil) 1966-67 aindrt grmt No. 1 W a p i t a l  Outlay of the De- 
partment of Atomic Enwgy. 

The Appropriation Accounts for 1966-6'7 relating to Grant No. 144- 
Capital Outlay of thc Department of Atomic Energy disclosed a net 
excess of Rs 9,03,2H over the voted grant for the year, as indicated 
below. t~hich requires regularisation under article 113 of the consti- 
tu tion : -- 

Ku 
Original Grant . 52,08,50,000 
Supplementary Grn nr: . ~,00,00,000 

'I'otol grant . 37.&,50,m 
Actual Expend~ture 57.17.53,W 

Excess 
- - - - -- - --- - 

2. Annexure I to this Note gives the Voted and Final Grants, actual 
exptnditure and Excess/savings with referc~i~,c> to final Grant under 
the various Group Heads in the Grant. I t  will be seen from the An- 
nexure that the Voted Grant has been exceeded mainly due to the 
larger expenditure under the Group Head 'A.1(7)-Nuclear Power Sta- 
tions'. The voted grant under this Group Head was R-s. 3675.60 Inkha. 
Soon after devaluation of the rupee in June 1966, the position regard- 
ing the funds required to meet the additional expenditure on account 
of devaluation was reviewed. After taking into account the possible 
savings under the other Group Heads in the voted Grant and adjust- 
ment of the cut imposed by the Economy Committee of Secretaries, 
the additional requirements of funds were estimated at Rs. 791.50 
lakhs; against which a supplementary grant of Rs. 500 lakhs, to meet 
the additional requirements of Tarapur and Rajasthan Atomic Power 
Stations under this Group Head, was obtained in November 1966. It  
was then the intention to obtain the balance of requirements, after 
taking into account any further savings that may accrue, through a 
further supplementary demand in February-March 1967, if found 
necessary. Out of the supplementary Grant of Rs. 500 lakhs obtained 
in November 1968, Rs. 300 lakhs were for Tarapur Atomic Power 
"Station and Rs. 200 lakhs for Rajasthan Atomic Power Station (1st - unit) .  



1. Ia March 1987, the Deputment reviewed the position re&pndShq 
0nel qulnnn+ntm of funds for thc various projects for 1968-67. Tbe 
review indicated that the expenditure during the year was not Wclly 
to exceed the voted G m t  of Rsv 5708.50 lakb (including a. 500 l a b  
obtained In November 1966) and cozucquently no further demand for 
rupplsmmtsry grnnt waa rpolwmrd. 

4, The statement below giver the detaih of voted Grant, final 
grant, actual expenditure and excess/savings with reference to ha1 
pant under the Group head 'A.lC7)-Nuclear Power Stations:- 

------- - - - ---- - ------- -- 
Su b- hcdr Vorcd Cram Fmrl Gmnt Actun l Exceur ; 

e x p e n d m  S.vin(p 
W. r tn find 

onnt. 

___ -__  _ _ _ _  _-- _^--- ._ . . - -.- - - --I---- - - - --. - -_- 
The excess of Rs. 73.23 lakhs over the final grant under this Group 
head was set off to the extent of Rs. 64.20 lnkhs by savings from the 
other Groups heads, resulting in a net excess of Rs. 9.03 lakhs over 
the total voted Grant. 

4.1. The net excess of Rs. 3.59 lakhs in Tarapur Project was mainly 
due to the debit of about Rs. 2.80 lakhs for departmental charges 
raised by the Ministry of Works, Housing and Supply during 1966-67 
on the payments made to General Electric of USA.  through United 
States Banks under the Letters of Credit armnged by the India supply 
Mission, Washingtun This debit was not anticipated as no such charges 
were levied in the past. The debit appears to have been raised on the 
assumption that services of the India Supply Mission, Washington 
have been utilised for the pro&rement of Stores for the Project from 
General Electric of U.SA. As stores for the project have been sup 
plied by the C;eneral Electric of U.SA directly as per the contract 



with them amj u no services have been rendered by the India Sup 
pSy Mhdon, Wsrhingon in this regard, except openhg of the letter0 
of cradft with United Stotes Burks for foreign exchange payments 
out at tbe AID Loan, it has been sugwted  by the Department of 
Atomic Energy to tbe Ministry of Works, Housing and Supply that 
these chuges should not be levted and should be withdrawn. Final 
reply of the Ministry of Works, Housing and Supply is awaited. The 
balance amount of exceae of Rs. 0.79 l a b  is due to the net ert.casssr 
and ssvinm under other items of expenditure. 

42. The item-wise break-up of the excess of Rs. 81.47 lakhs under 
the Rajasthan Atomic Power Station (1st Unit) over the anal grant 
is as detailed below:- 

Rs. lakhr 
(i) Machinery and equipment . 8 48-37 
(ii) Cansultancy charges 21 08 
(iii) Customs duty 15-81 
(ir) Caunulativc dlot of sp;iajp/&c& und& orh& it& (-) 3.79 

Ks. 81.47 
The reasons for the abwe  excess are explained below: - 

( i )  Macbinc~y and Equipment: 
The excess under this item was caused mainly by the difliculties 

in estimating the actual payments which would be made by ECIC 
during the closing months of the financial year to the suppliers in 
Canada from the ECIC loan for the Project. In this cannection it may 
be explained here that the foreign exchange expenditure of the Rajas- 
than Atomic Power Station is met out of Loan of Canadian $43.5 mil- 
lion provided by Canada through Export Credit and Insurance Corpo- 
ration of Canada. During 1966-67, as against an estimated payment 
of Rs. 424.26 lakhs, for which riecessary provision was made in the 
final estimates, the actual payments amounted to Rs. 493.06 lakhs i.e. 
Rs. 68.80 lakhs more than estimated by the Project authorities. This 
excess has been set off to the extent of Rs. 20.43 lakhs in the provi- 
sion made for the procurement of indigenous machinery and equip- 
ment, resulting in a net exces of Rs. 48.37 lakhs, Under the proce- 
dure laid down for disbursement out of the Loan for supplies procur- 
ed in Canada, the suppliers' claims are initially mtinised by the 
Department's Consultants in Canada-Messrs. Montreal Engineering. , 
Co. Ltd. Canada and approved by the Department's Liaieon OBBcer 
at Montreal. The approved invoice are thm presented to the Export 
Credit and Insurance Corporation of Canada (ECXC) for eirecting 
payments. Since there is always a time lag between the presentation 
of invoices and their ackral settlement by ECIC, the Deptt's OfBcer 

not in a W t i o n  to assess accurately the extent of the paymen* 



that would be made by th! ECIC qpiW 4;rOi~fs prerrcptcd bEg bher. 
~myirbntomver t h e p y m m t . c d e c ~ b ~ i . , ~ , ~  
in the Anal grant only on aa ortimatad baair uld aarirequcmuy ~mr 
variation between the fizrPl pvisIon mode by the Deprvtrwnt .&i 
the actual payments dhbursed by ECIC is inevitgble. I h f h g  l M ,  
thc payments authorired by ECIC exceded the provisions made by 
Rs. 48.37 lakhs. 
(h) chwwbaq cbuw: 

Under the Oonsultancy agreement with the Atomic Energy of 
Can& Luntted (AECL), techn~cal services provided by them both 
in Canada and IndJil are paid on a a t  p l w  basis. Expendime an 
wrvices rendered In Canada is met out of the ECIC Loan while for 
the servrces rendercd m India payment is made in rupees. The pro- 
cedure for payment to A W L  for techmcal servlces rendered in 
Canada r r r  slrnilar to that followed in the case of 'Machinery and 
Equipment'. AB the amount of actual payments that would be effect- 
ed by ECIC during a financ~al year cannot be known in advance pro- 
vision to cover such expenditure can be made in the final grant only 
on estimation. Against the prov~sion of Rs. 118.52 lakhs included in 
the final p n t  to defray the expenditure on consultancy charges, the 
actual c x p ~ t i d i t u r ~  amounted to Rs. 139.60 iakhs 
(ifl) Customs duty: 

Two items of equ~pment vk. Tubes for the Steam Condenser and 
Tubes for Calnndria. which were expected to be received from 
Canada during 1967-68, were rece~ved ahead of schedule i.e. in March 
1M7 and had to be cleared immediately after payment of customs 
duty, which was an inevitable payment. Arrangements were not 
made to cover the excess by drawal from the Contingency Fund a8 
it was then anticipated that it would be met from savings in the 
grant. 

5. From the facts furnished above, it would be noted that the ex- 
cess has mainly occurred on account of (a) payments in Canada from 
ECIC Loan for Rajasthan Atomic Power Station (1st Unit), the ex- 
tent of which could not be assessed accurately for the reasons ex- 
plained in pgra 4.2(i) above and (b) due to unanticipated and inevit- 
able payment of customs duty towards the close of the hanc ia l  year. 

6. In the circums&nces set out above, it is requested that the Pub- 
q c  Accounts Committee may kindly recomaend to Parliament the 
mgularisation of the excess. 





A. ~(13)-Inter University Centres 
A. x(xq)--Electronics Factory . 



APPQllDIXrxn 
DEPARTMENT OF COMMUNICATIONS 

hs against the total grant of Rs. 30,59,000 for the year 1966-67, the 
total actual expenditure for the year was Rs. 30,75615 resulting in an 
"excess of Rs. 13,615. The excess occurred under the group head 'Arl- 
(1) -Monitoring Organisation'. 

2. The excess expenditure was mainly due to the adjustment of 
 custom^ duty bills amounting to about Rs. 1,75,000 in respect of tbo 
wireless equipment imported under US. Aid Programme, while the 
provision of Rs. 1,00,000 only on this account was kept in the final 
grant. No duty bill was debited till February, 1967 and it was anti- 
cipated that the duty bills amounting to Rs. 75,000 which were under 
dispute because of wrong assessment for customs duty, and for which 
the appeals for reassessment at the concessional rate had been filed 
with the Customs authorities, would not be adjusted in 196667. But 
it turned out that all the duty bills were adjusted in 1966-67 towards 
the close of the financial year notwithstanding the appeals for the re- 
assessment of the customs duty pending with the Customs authori- 
ties. 

3. The excess expenditure, as explained above, was largely off-aet 
by the saving of about Rs. 62,000 which was mainly due to non-re- 
,ceipt of some wireless equipment, vans, etc., ordered through the 
Directorate General, Supplies and Disposakr. 

4. The excess of Rs. 13;615 had thus occurred due to unavoidable 
reasons and may kindly be recommended for regularisation by Par- 
liaIYmt under &tide 115 of the Constitution. 

Sdl- (L. C. JAIN) 
Secretaty to the Govmnrent oj In&. 



(Ref. paras 2.52-233 of Report) 

MINI& OF Horn A F F m  

Note regarding 2h.e amount espended in excess of the Gntn't far ghe 
year ended 31-3-1961 in respect of &ant No. 124bCapital Outby 
of Ministry of Home Affoits for 1 M .  

Voted Final Grant Actual EX-( +> 
Expenditure Savingf-) 

The appropiiation accounts show an excess of Rs. 58,44,447 in the 
Grant as a whole. This has been occasioned mainly by an excess of 
Rs. 114.15 lakhs shown in the Appropriation Account under the head 
'D-Chandigarh Capital Outlay-D.6-Suspense'. 

The circumstances leading to this excess are explained below : - 
The Union Territory of Chandigarh was created on the 1st Nov- 

ember, 1966 a a result of the reorganisation of the erstwhile Punjab 
State. Provision under the group-head "Chandigarh Capital Outlay" 

was, therefore, made through a Supplementary Demand obtained in 
November, 1966. Under the sub-head "D.6SuspenseP1, the Chandi- 
garh Administration did not propose any provision, because, prior to 

rborganisatron of Punjab, the Chief Engineer, Chandigarh who was 
operating this sub-head, used to make only net provision under the- 
mbbr head "Suspense". After the reorganisation of Punjab; the 
mame system of accounting of net provision under the head "Sus- 
pense" continued to be followed by the Administration, in the ab- 
sence of any orders for changing the accounting procedure in regard 
to these transactions. The Accountant General, however, exhibited 
the grogs expenditure under this head without taking into account 
the recoveries which should have been taken in reduction of expen- 
diture iin the Appropiiation Account. The value of stores which bas: 



'been accounted for under the head "Suspense" durlng the year 
1986(37 amounted to Rs. 114.15 lakhs. This whole expenditure has 
been shown as an excess under the head in question in the Appro- 
priation Accounts in the absence of provision to cover the debits per- 
taining to the cost of stores. The Ministry of Finance who were 
consulted in the matter opined that the excess in the Appropriation 
Accounts was the result of the compilation of the Appropriation Ac- 
counts in a manner which was neither usual nor contemplated, and 
That therefore, it was not necessary to obtain a formal excess Grant 
to regularise the excess. Credits which have been exhibited by the 
Accountant General, Punjab, Haryana and Himachal Pradesh in the 
Appendix to the Grant, amount to Rs. 105.44 lakhs. But for the eli- 
mination of these credits under "Suspense" from Column 3 of the A p  
propriation Account, the figure of actual expenditure against "Nil" 
provision under the grouphead "Suspense" (D.6.) in the grant would 
work out to Rs. 8.71 lakhs only, and conseqvently, the net excess of 
Rs. 58.44 lakhs in the voted portion di the Grant as a whole 
would also have been converted into a net saving of Rs. 47.00 lakhs. 

The C. & A.C. to whom the matter y a s  referred, has agreed with 
*the view of the Finance Ministry that the excess in this case may be 
treated as misclassiflcation and omitted for the purpose of regulari- 
sation by Parliament under Act 115 of the Constitution of India in 
terms of para 7 of sixteenth Report of P.A.C. (First Lok Sabha). 

2. In view of the position stated.above no regularisation of excess 
expenditure under this Grant is necessary. 

3. The above has been seen 'by Audit. 

Sdl- (A. D. PANDE) 
floint SecreLrg to the Government of Indiut. 



(Ref. puras 2.22-2.29 of Report) 

AETIVISTRY OF TRANSPORT & SHIPPING 
(ROADS Wmc) 

Rate regatding the Regularisation of Exceso over Voted Granb 
No. 89--Communic~ (including Nationat Highways) is 
Amnopriation Accounts, 1966-67. 

Total grant Actual Excess 
Expenditure 

Ra. Rs. R!i. 

Amount surrendered during 
rhe yew 16,37,000/- 

The excess of Rs. 66,32;227/- is made up of variations under the 
M e r m t  sub-he& in Grant No: 89LCornmunications (including 
National Highways) as shown below:- 

Sub-head Final Actual Excess(+) 
gram Expenditure Saving(-) 

A, I .-Mianor Works 3 , ~ ~ ~  7997,304 ( +)4,97,304! 

B. I.-Maintenance of 
, National Highways . 7~,~,000 763,129344 ( +)63,12,34q. 

B. 2.-Other Communica- 
ti ons 30~00~00 4340,854 (+I 1360,854: 

B. 3.-Maintenance of 
Border R.oads . 194~85,- 196978536 (+I r J 4 2 J 6 3 6 .  

C.-Tools and Plant . gOmf= 3'34.4 (-146,756 
.*.. - -. 



--- .---- I.----__--_ _ _- - __  -__I_ .__ __-_ 
I 2 3 1 ---- -- . - -------- -- ----- 

D. I.--0rigiaal U'orb . 78,QW= 76986446 (-)1,133554 
D.z . -R~p~irs  . 46,61. ,000 . ( -t)26499 
E.-Repayment of Capital 

Expehditure . 79 W , ~  79.9W00 (-1 200 

S umaders or withdrawals 
within Grant . 16937,000 - (-)16,37,- 

To-rru. - -- - - - - - -- 1 149,32,000 I 2 14964,227 ( +)65,32,227 - - -- ---- - --. ----- - 
2. The excess of Rs. 4,97,304/'- under 'A.1' occurred mainly due 

to incurring of additional expenditure '(Rs. 2,23,067/-) on urgent and 
inescapable works in N.E.F.A. where works were required to be 
completed with the utmost expedition keeping in view the defence 
needs of the eastern sector of the country. The other States where 
the excess occurred are Andaman and Nicobar Islands (Rs. 95,504/-) 
and Dadra and Nagar H~ve l i  (Rs. 1,77,@3/-). These are backward 
areas and it was essential that the progress of works should not be ,  
allowed to lag behind. 

3. As regards the excess of Rs. 63,12,344/- under the sub-head 
"B.lW, i t  may be stated that the Budget Estimate 1966-67 under this 
sub-head amounted to Rs. 725 lakhs. The expenditure on the main- 
tenance and repairs of National Highways in the States and Union 
Territories, provision for which is made under this sub-head, is 
characterised as non-plan expenditure. In view of the constant 
drive to effect economy in this type of expenditure, a provision of 
Rs. 700 lakhs only was accepted for inclusion in the Revised Estimate 
1966-67 and the allotments to States had, therefore, to be restricted 
to that amount. The inadequacy of the provision was felt even 
when the budget was finalised but it was not found possible to ob- 
tain a larger allocation in the budget in view of the continuing 
constraint on the general resources position of the country. The 
National Highways are the main arterial roads in the country and 
it is imperative that these are kept in a fit state of repair. The posi- 
tion gets worse when there occur extensive damages to these roads 
by floods and other natural calamities and the States have to carry 
Out the restoration of such damages from within the allotment 
placed at  their disposal. 

4. The total .excess expenditure in States amounted to Rupeers 
81,68,012/- as shown below: - 

h d h r a  Pradesh (Rs. 33,39,256l -) , Assam (Rs. 5,80,699!-) 
Manipur (Rs. 1,64,6731-) , Bihar (Rs. 11,58,687/-) , 



Maharashtra (Rs. l,%,Si@i -) , Madhya Pradesh (Rs. S,49,86l I-), 
Madras (Rs. 40,885 -) . Mysore (Rs. 1,61361 :-) , 
Orissa (Rs. 10,643 -) . Punjab (Rs. 1625,721 -) , 
West Bengal (Rs. 5,10,069,-), and Delhi (Rs. 1,01,684 -). 

With the savings in other States amounting to Rs. 18,55,668 - the 
net excess under the sub-head in question got reduced to 
Rs. 63,12,344t-. This excess was due to States incurring extra 
expenditure in order to keep the lines of communications in tact. 

In the case of grants for maintenance and repairs, a lump sum 
allotment is made to the State Governments leaving i t  to them to 
distribute the amount for expenditure on the various repair works 
which are considered necessary. The actual adjustments cf expen- 
diture are made in the various States circles of account by the 
field oficers of the State Public Works Departments and the Minis- 
try of Transport do no! thus have any precise information about the 
li~biltties carried over from one financial year to the next. In the 
circumstances, no liability registers are being maintained and it is 
not, therefore, possible to take into account the old liabilities, if any. 
while making the budget provision unless the State Governments 
specifically bring out the necessity for an additional provision on 
this account. 

5. The excess of Rs. 13,.SO,8541- under the sub-head "B.2" was due , 
to the following reasons: - 

Andamn and Nicobar 2skznds.-Incurring of expenditure on 
urgent and inescapable repair works (Rs. 3,97393; -) and 
petty excesses (Rs. 1,4741-) . 

Sikkim.- (Rs .  1.54.143 -) and NEFA (Rs. 7.27.103'-) : Incur- 
ring of expenditure on urgent and inescapable repair 
works on roads in these border areas. 

Dadra and Nagar Have2i.-Incurring of extra expenditure o n ,  
urgent repair works (Rs. 10,518). 

6. It will be seen from the table given in para 1 above that the,  
grant under the sub-head "C.-Tools and Plan" remained unutilised 
to the extent of Rs. 46,7561-. Actually an expenditure of Rs. 60,223!- 
was incurred by the administration of Andaman and Nicobar Islands 
under this group head but the expenditure was wrongly booked 
under the group head 'B.2--Other Communications'. If the adjust- 
,mmts had been correctly carried out, there would have been an 



excess of Rs. 13,467:- under the group head 'C.-Took and Plant' 
with a corresponding reduction in the amount of the expenditure 
adjusted under the group head 'B.2-Ot her Communications', there- 
by reducing the excess under this sub-head to Rs. l2.90,631>-. The 
~ c t u a l  excess of Rs. 13.4671- under the sub-head "Toals and Plant", 
was due to incr~ased expenditure on the running and maintenance 
of trucks which was ot anticipated earlier. 

7. The excess of Rs. 1,42.636';- udcr the sub-head 'B.3.-Mainto 
nnnce of Border Roads' was the net result of small excesses on, 
maintenance of strategic roads in the bortler areas. 

8. The excess of Rs. 26,5991- under the sub-head 'D.2.' was duc to 
the cumulative effect of small excesses on a number of repair works 
and is negligible being less than one percent of thil fina! grant. 

9. The road works are executcd through the agencies of the , 
State Public Works Departments and the Central' Public Works 
Department. Provision in the budget is made on the basis of osti- 
mates received from the various executivc agencies. They, in turn, 
are guided by their subsidiary establishments such as thc Chiclf 
Engineer, Superintending Engineer, Divisional Engineer, etc., who 
are in charge of actual execution of the works. The Government 
of India invariably impress upon the States the need for restricting 
the expenditure to the amount of allotment and this stipulation is 
also made in the various letters sanctioning the allotment of funds. 
In view of these instructions, it was not expected that the grant,  
would be exceeded. In the absence of any firm indication from the 
States about the likelihood of additional expenditure being incurred 
by them upto the end of January 1967, the question of obtaining 
ang supplementary grant did not arise, particularly since the budget 
provision was reduced at the Revised Estimate stage as a result 
of financial stringency. For the same reason, no steps could be 
taken to obtain an advance from the Contingency Fund of India. 
But some of the States failed to restrict the expenditure to the 
allotment made to them. I t  will be observed from the appropriation 
accounts that the excess occurred mainly under the sub-heads 'B.1' 
2nd 'B.2' which provide for expenditure on the maintenance and 
repairs of "National Highways" and "roads other than ~ a t i o n a l  
Highways". 

10. In accordance with the existing instructions, the State Gov- 
ernments are required to furnish monthly returns of expenditure 
against the grants sanctioned by the Government of India These 
returns are scheduled to be received by the 20th of the month 



followbg the one to which they relate. Experience has, however, 
&own that the submimion of these returns by the States is not 
verg regular. In puSeuBme of the recommendations of the Public 
Accounts Committee (1967-CIB) in para 2.35 of their Twelfth Report 
(Fourth Lok Sebha) necessary follow up instructions have beea 
issued to the States and the imperative need for the prorapt sub- 
mission of these returns has once again been impressed upon them. 
A fresh attempt to restrict expenditure to the amount of the sane- 
tjoned grant is elso being exercised through the Regional Offices 
set up in the various regions and it is hoped that the position 
would improve in the following years. Certain further measures 
to tighten the control further are also under the active considera. 
tion of the Government of India. 

11. An expenditure of Rs. 51,0651- incurred by the Delhi Admin- 
istration which was correctly debitable to the sub-head 'D.1.- 
Original Works' in Grant No. 89--Communications (including 
National Highways), was erroneously adjusted under the sub-head 
'A.3--Construction of Other Roads' in Grant No. 137- Capital 
Outlay on Roads. For purposes of regularisation, the amount of 
the overall excess in "Grant No. 137--Capital Outlay on Roads" 
has been reduced by a sum of Rs. 51.0651-. This sum, therefore. 
requires to be added to the amount of excess under Grant Nc. 89 
The net excess, which requires to be regularised by the Parliament 
will thus amount to Rs. 65,83,2921- as shown below:- 

'h to l  cxcm under the group heads 'A'. 
'B. r', 'R. 2 'n. 3' and 'D. 2' . 
Ilxpenditure erratncously debited to 

Grant No. 137 . . 
Totel saving under the group head 'C', 

'D. I', and 'E' 
Amount surrendered 

Net excess 

The excess of Rs. 65,83,292;- which was due to the reasons 
explained above, may be recommended for regularisation under 
Article 115 of the Constitution. 

12. Thie note has been seen and concurred in by Audit. 
Mi- 

R. DORAISWAMY, 
Jofnt Secretary to the Gorrmmenrt of India, 



APPENDIX XXV 
(Ref. paras 2.22-2.29 of Report) 

MINISTRY OF TRANSPORT & SHIPPING 

Wote regarding excess over the Chatged Appropktion and over 
Voted Grant under Grant No. 137--Capital Outlay on Road+ 
in the Appropriation Accounts (Civil) 198667. 

---- -- - .  -------. -- -- - .-*-- - 
Total Grant Actual Excess 

Expenditure 
Rs. Rs Rs --- -- -- - ----- - - -- - - ---- - --- 

Charged 99c'oo X2,ooz 73.002 

'Voted 48,12,%000 49.27,30,892 I 14~61,892 
- -- - --- - - -- - - ---. -. - 

The excesses of Rs. 73,002 'Charged' and Rs. 114,61,892 Voted' 
are made up of variations under the different sub-heads in Grant 
No. 137--Capital Outlay on Roads of the following:- 
-- - - -- ---- ----- ---- -> - - - - -- ---- - 

Subhead Final Actual Variatian 
grant Expenditure Excess(+) 

Saving(-) 
Rs. Rs. Rs. 

Charged Appropnopnation 

A. I-Construction of 
National Highways. 

Gujarat . 
Kerala . 
Punjab . 

A.aICanstructiqn of' 
Border Roads . ?,ooO 8,070 (-1 930 

.A. 3-Consuuction ol 
Other Roads. 



Excess over Charged Appropriation 

2. Payments made in satisfaction of arbitral tnbunal or court 
decrees, are charged on the Consolidated Fund of India vide Article 
112(3) (f) of the Constitution. 

01- 

A supplementary grant of Rs. 9,000 (Rs. 1,000 in August, 1966 and 
Rs. 8,000 in March, 1967) was obtained during 1966-67 for meeting 
expenditure in satisfaction of a court decree against Government 
under sub-head 8.2-Construction of Border Roads. However, an 
expenditure amounting to Rs. 73,565 and Rs. 367 under 'charged' 
appropriation was booked by the Governments of Gujarat, Kerala 
Punjab and Delhi under the sub-heads 'Al-Conrtruction of 
National Highways and A. 3-Construction of Other Roads during 
the year 196667 as per details below:- 



(i) Gujara tThere  was no provision under charged Section in 
Grant No. 137--Capital Outlay on Roads during 1966-67. An expen- 
dlture of Rs. 67,742 was however, booked under the 'charged' sub-  
head in satisfaction of decretal payments in respect of four works 
pertaining k, National Hlghways in Gujarat State. Inadvertantly 
I;O funds were demanded by the State Government to cover this 
expenditure and no provision could be made in the absenc2 of any 
~ntimation from the State Government. 

(ii) Kerala-The Government of Kerala booked an c x p d i t u r e  
of Rs. 5,357 under charged during 1966-67 without asking for pro- 
vision of funds. The State Chief Engineer who had earlier certified 
to the correctness of adjustment of above expenditure Inter on mtl- 
mated in March, 1968 that a sum of Rs. 4,957 - does not represent 
payment to the court in satisfaction of any court decree and is cor- 
rectly chargeable to voted grant. As the accounts for 1966-67 were 
finally closed. the Accountant-General, Kerala sent a note to the 
office of the A.G.C.R. explaining the p ~ s i t ~ o n  with regard to the 
misclassification of expenditure under charged section. In view of 
this an expenditure of Rs. 400 only remains to be treated as charged 
and the balance of Ks. 4,95$/- i s  required to be added In voted grant 
for the purpose of regularisation. 

(iiil Punjdb-The Public Works Department, Punjab had booked 
a 'Charged' expenditure of Rs. 466 on National Highway work with- 
out asking for provision of funds. 

(iv) Delhi-An expenditure of Rs. 367 'Charged' was incurred 
by the Delhi Administration during 1966-67 on the work 'Extension 
of Shantipath from South Moti Bagh to Gurgaon Road' on account 
of the enhanced compensation awarded by the Court. No provi- 
sion und'er charged Section was made during the year 1966-67. 

Excess over Voted Grant 

3. Subhead 'A.1--Construction of National Highways-The 
mcess of Rs. 120.30 lakhs under this sub-head was mainly made 
up as under:- l i  

(i) Accelerated progress on certain works-Andhra Pradesh 
(Rs. 12,47,059) ; Orissa (Rs. 37,057) ; Mysore (Rs. 30,099) 
and Uttar Pradesh (Rs. 1,22,117) ; 

(ii) Payment of land compensation-Mysoe (Rs. 8345); 

(iii) (a) Execution of emergent works-(Rs. 8,409); 



(b) Inevitable payments for works let out on regular can- 
tract (Rs. 20,770); 

(iv) Some adjustments camed out in A.G.'s oWcc in Pecem- 
ber, 1966 accaunt9-Uttar Pradesh (Rs. 1,93,767) ; 

(v) Vatfatiom for which the reasons are awaited from the 
State Governments (October, 1968)-Madhya Pradesh 
(Rs. 2,57,662); Maharashtra (Rs. 2,35,119); Assam 
(Rs. 14,05,408): West Bengal (Rs. 32,93,869); Punjab 
(Re. 19,07385) ; Delhi (Rs. 61,09,742) ; and Uttar Pradesh 
(Rs. 4,?1,385): 

'The@ excesses were partly counter balanced by savings from other 
executives agencies; Nagaland, Manipur. Bihar, Gujara:, Jammu h 
Kashmir, Kerala, Madras, Haryana. Himachal Pradesh. Rajasthan 
and C.P.W.D.(J.T.). 

4. It may be stated that against the budget grant of Rs. 18.50 
crores, the States had asked for a sum of Rs. 26.25 crores- in the 
Revised Estimate, 1966-67. In view of the need for effecting the 
maximum possible economy in civil expenditure, a flnal allotment 
of Rs. 1989.55 lakhs only could be ultimately made to the States for 
the ycar 1966-67 for covering expenditure on the construction of 
National Highways in the various States. It was not anticipated 
even towards the close of the year 1966-67 that the expenditure on 
works would attain such a momentum as to exceed the allotments by 
any appreciable margin. Some of the State Governments however, 
failed to restrict their expenditure to the amount of allotments and 
an overall excess of expenditure over sanctioned grant became un- 
avoidable. In the absence of intimation from anv of the States 
about the likelihood of expenditure exceeding the allotment. prior 
acffon could not be taken for obtaining a supplementary grant or an 
advance from the Contingency Fund of India to avoid an excess of 
expenditure over the sanctioned grant. 

5. In accordance with the existing imtructions, the State Gov 
ernments are required to furnish monthly returns of expenditure 
against the grants sanctioned by the Government of India. These 
returns are scheduled to be received by the 20th of the month 
following the one to which they relate. Experience has, however, 
shown that the submission of these returns by the States is not 
very regular. In pursuance of the recommendations of the P.A.C. 
(3967-68) in para 2.35 of their Twelfth Report (Fourth Lok Sabha) 

-necessary fallow-up instructions ham been issued to the States and 



&he imperative need for the prompt submission of these returns has 
a c e  rPlpdn been impressed upon th- A fresh attempt to restrxct 
eqedikur! to tkte amount nf the sanctioned grant is also being 
ammbed through the Regional OflBces set up in the various regions 
and it is hoped that the position would improve in the following 
years. Certain further measures to tighten the control further are 
also tm&r the active consideration of the Government of India. 

6. Ss~b-head-A.2-Construction of Border Rds-Against the 
Anal grant of Rs. 1969.9'7 lakhs during 1966-67, an expenditure of 
Rs. 1974.73 lakhs was incurred by them resulting in an excess of 
Rs. 4.76 lakhs over the Anal grant. The excess was due to non- 
adjustment of anticipated credits from the Army as the basis of the 
adjustment could not be decided during 1966-67. These credits may 
be adjusted in 1967-68. The excess was partly offset by saving on,  
certain other items mainly minus booking against suspense holdings 
due to non receipt of debits for stores. 

7. Sub-head A.3--Csnstruction of Other Roads-Against a Anal 
allotment of Rs. 74.04 lakhs for meeting expenditure on the cons- 
truction of other roads in Union Territories, an expenditure of 
Rs. 95.92 lakhs was however incurred thereby resulting in an excess 
of Rs. 21.87 lakhs over the final allotments. The excess was due 
to following reasons: 

(i) incurring of expenditure on urgent and in'escapablc works 
-Andaman and Nicobar Islands (Rs. 2,89,806) : N.E.F.A. 
(Rs. 20,03,562) ; 

(ii) erroneous adjustment of expenditure-Delhi (Rs. 51,065). 
This expenditure which was appropriately chargeable to 
sub-head D. 1--Original works--D. Grants-*Aid Contri- 
butions [Demand No. ~ o m m u n i c a t i o n s  (including Na- 
tionai Highways)] has been booked under subhad ' A . L  
Construction of Other Roads'Demands No. l37--Capital 
butlay on Roads. But for this, the excess wodd have 
been only Rs. 21,36,330; partly offset by saving due to post 
budget -on regarding reclassification of expenditure 
and slow progress of works-Dadra and Nagar Haveli 
(Rs. 1,57,038). 

8. Sub-hecrrGA.4-Tools and Plant-It may be mentioned that 
4 f ab t  the budget grant of Rs. 500.00 l a h ,  the State Governments 
had demanded a total grant of Rs. 588.94 l a b  in the Revitfed 
W m a t e  196667, but due to economy drive in civil expenditure a 
final allotment of Rs. 216.41 lakhs only was made to the various 



State Govenunents for the purchaee of road making machinery for 
the construction of road works in the various States during 1966- 
67. An expenditure of Re. 220.30 l a b  was incurred by them 
resulting in an excess of Rs. 3.89 hMs over the Anal allotment. 
The excess was mainly due to the adjustment of cost of machinery 
being slightly more than what was originally anticipated. 

9. A sum of Rs. 3,574 representing expenditure incurred on 
account of postal equipment and forms suppUed to Border Roads 
Organisation was erron~eouslv adjusted under Grant No. 88- 
Mini~try of Transport and Aviation instead of under Grant No. 137 
-Capitel Outlay on Roads (Voted). For the purposcs of regulari- 
sation the amount of overall excess under Grant No. 86-Ministry 
of Transpbrt and Aviation has been reduced by a sum of Rs. 3.574. 
This sum therefore requires to be added to the amount of excess 
under Grant No. 137-Capital Outlay on Roads. 

10. In tenns of para 7 of the 16th Report of the P.A.C. (First 
Lok Sabha), the misclassified amount of Rs. 51,065, which was cor- 
rectly chargeable to Grant No. 89-Communications (including 
National Highways) sub-hcad D.l-Original D.1-Grants-in-aid 
Constributions but was erroneously booked under Grant No. 137- 
Capital Outlay on Roads sub-head A.3--Construction of Other 
Roads is required to be excluded from the scope of regularisation 
and the amount of Rs. 3,574 which was correctly chargeable to 
Grant No. 137-Capital Outlay on Roads but was erroneously ad- 
justed under Grant No. %Ministry of Transport and Aviation has 
to be added to the amount of excess under Grant No. 137-Capital 
Outlay on Roads. The amount of Rs. 4,957/- which was correctlv 
chargeable to the voted grant but was erroneously booked as charg- 
ed expenditure in  the Kerala Circle of Account vide para 2 (ii) 
above is also required to be added to the amount of the excess of 
the voted portion of the grant in question. The net excess thus is 
Rs. 114,19,358/- (Voted) (Rs. 114.61,892 minus Rs. 51,065 and plus 
Rs. 3,574 and Rs. 4,957) and Rs. 68,045 (Charged) (Rs. 73,002/- minus 
Rs. 4,957/-) in the Grant may be recommended for regularisation 
under Article 115 of the Constitution. 

11. The note has been seen by Audit. Their observation is re- 
produced below: - 

"A sum of Rs. 57,152 on account of decretal payments made 
by N.E.F.A. Administration to the courts was booked 

' under Group Head .A.3-Construction of Other Roads. 



under the Voted portion of the grant instead of as charg- 
ed expenditure under charged Appropriation. This wiU 
reduce the excess under voted portion from Rs. ll4,19,358 
to Rs. 113,62,206 and correspondingly increase the excess 
under charged Appropriation from Rs. 68,045 to Rs. 
1,25,19T'. 

Sd./- 
Joint Secretary to the Gouetnment of India. 



MINISTRY OF TRANSPORT AND SHIPPING 
( R o m  Wmo) 

Telegrams 'TRANSPORT BHAVAN' 

No. 1, Parliament Street 
New Delhi-1, the 19th April, 1968/ 

28th Chaitra, 1890. 

All State Govcrnments,lUnion Territories 
(without legislature). 

SUBJECT: -ETC~YR over Voted Grants and Charged Appropiations 
disclosed in the Appropriation Accounts (Ctvil) 1965-66- 
Recommendation of the Public Accounts Committee. 
(196768) Twelf th  Report (Fourth Lok Sabb) . 

Sir, 

I am directed to reproduce hereunder the recommendations of the 
Public Accounts Committee (1967-68) contained in para 2.35 of their 
Twelfth Report (Fourth Lok Sabha) for information and necessary 
action: - 

"2.35. The Committee are of the opinion that there should be 
closer coordination between the Ministry of Transport and 
State Governments concerned to avoid such excesses in 
future. They suggest that the Ministry should ask the 
State Governments to furnish a return on the likely liabi- 
lities to be incurred by them monthly in the last quarter 
of the year so that trends of expenditure are determined 
more realistically and if necessary, adequate supplemen- 
tary grant is taken in time". 

2. According to the procedure evolved in pursuance of the recmn- 
mendations of the Public Accounts Committee (1963-64) containedi 
in para ?(vifi) of their 16th Report, the State Governments are re- 



quired to forwaltl to the Government of India monthly returns. 
rhowing tfie expenditure incurred on National Highways (Original) 
Works, Maintenance anU Repah of National Highways and other 
Centrally Sponsored Schemes by the 20th of the month following the 
month to which the expenditure relates. In other words, the action 
required to be t ; a h  in terms of the above recommendations is al- 
ready required to be taken by the S t a t  Government/Union Terri- 
tories Administration. 

3. It has, however, come to the notice of the Government of India 
during the past years that the desired regularity in the submission. 
of the expenditure returns is not maintained by most of the State/ 
Union Temtories with the result that at no stage are the Govern- 
ment af India in a position to know with reasonable accuracy the 
total expenditure incurred by all the States/Union Territories against 
the sanctions grants for the year. This naturally leads to difEcul- 
ties in regard to proper regulation and control of expenditure to 
avoid excesses/shortfalls against the sanctioned Grants. 

4. Therefore in order to enable the Government of India to deter- 
mine more realietically the trend of expenditure, it is imperative 
that the expenditure returns in question should reach this Ministry 
positively, by the due date. If this requirement is complied with, it 
will be possible for the Government of India to get the State Gov- 
ernment to reconcile in time any discrepancy between the depart- 
mental figures of the State GovernmentjLocal Administration and, 
the Agures of expenditure booked by the Accountant General con- 
cerned and reach a realistic decision as the additional funds to be 
allotted to, or the amount that can be diverted from the Govern- 
ment/Adrninistration concerned so that the available funds are fully 
spent and no appreciable excesses or savings occur. On comparisonl 
of the departmental figures of expenditure furnished by the State 
authorities during the course of the last financial year, it was ob- 
sewed that there were appreciable variations between both sets of 
expenditure figures. These variations were brought to the notice of 
the States concerned from time to time but no useful result. In 
order to ensure that the situation does not recur, the State Govern- 
ment/Local Administration are requested kindly to ensure that pro- 
per reconciliation of the departmental figures of expenditure and 
those of Accountant General is effected. 

5. According to the existing procedure, the StateJLocal Adminis- 
tration authorities are furnishing consolidated figures of expenditure. 
In case any charged expenditure is included in it, it may not be- 



,posrible to detect it and take further follow up action This will o& 
viourrly lead to the incurring of charged expenditure without argpna- 
priate provision therefor in the Budget. I t  is, therefore, nearuvy 
that thc monthly expenditure returns should show distinctly the 
charged expenditure. if any, incurred during the course of the month 
under report. In this connection I am to point out that expenditure 
is "charged" on the Consolidated F'und of India only if a court dec- 
ree is against the Union Government. In case the decree is against 
the State Government the expenditure involved will be treated as 
charged only so far as the State Government is concerned and will 
be met in the first instance from the State's own funds. So far as 
the centre is concerned, it is merely a case of reimbursement of ex- 
penditure to the State Government and can therefore be reimbursed 
by the Central Government from the "Voted Grant". 

6. It is requested that all concerned authorities under the State 
~ o v e r n m e n t / ~ o c a ]  Administration may be advised suitably to en- 
gure that the instructions contained in the preceding paragraphs are 
complied with strictly. 

7. The receipt of this communication may kindly be acknowledg- 

Yours faithfully, 

Sd i -  D. A. R. WARRIAR, 
Under Secg. to  the Govt. of India. 



MINISTRY OF FINANCE 

Note regarding the ~egulariscrtion of excess over the charged Appro- 
priation Under Grant No. 19-Custornrr disclosed in the Appro- 
priation Accounts (C) 1966-67. 

- ---- ---. - - .  -- - -- -- - - - - - -- 
Total Grant or Actual Excess 
Appropriation Expenditure 

Rs. Rs. R6. 

Ag against the Budget provision of Rs. 40,000 in the charged sec- 
tion of the grant the actual expenditure incurred amounted to 
Rs. 42,579. The nominal excess of Rs. 2,579 was due to more pay- 
ment m account of Courts' decrees against the Department than 
anticipated during the year. 

2. Charged expenditure under this Grant relates to payments 
which have necessarily to be made at short notice to honour the 
Courts' awards, decrees etc. In various cases filed by,/against the 
Department, judgments of the Courts cannot be anticipated and no 
accurate forecast in regard to the opposite parties costs etc., that may 
be decreed by various Courts, can be made. Thus the expenditure 
is of an uncertain nawre and entirely depends upon the Courts' dec- 
rees against the Department. 

3. In the circumstances the excess expenditure of Rs. 2,579 may 
kindly be recommended for regularisation under Article 115 of the 
Constitution of India. 

M. G. ABROL, 
Joint Secy. to the Gwt. of India 

F. No. 11 (6) /fi&Adm. IV-A. 



MINISTRY OF FINANCE 

New Delhi. the 14th June. 1961). 

SUBJECT:-Regulatisatfon o f  cmcas in the Approprmtton "Interest 
on Debt and other obligations and Reduction or Avdd- 
ance of debt'' zn Appopriation Accounts (Central) Civil, 
1966-67 

Actual Expend itu rc 
Excess 
--- - .-.. - 

The Appropriation covers: - 
( I )  provision for interest charges on the entire debt of Shs 

Government af India, whetti& internal or external, in- 
cluding interest on the depreciation and other Reserved 
Funds of the Government commercial Departments, and 

(ii) an annual provision of Rs. 5 crores for Reduction or 
Xvoid-mca of Debt. 

Both the items are 'charged' on the Consolidated Fund of India, 
in accordance with clause (c) of Article 112 (3) of the Constitution. 
of India. 



2 The net exmm of Rs. 64,0&$06 which k only 0.14 pr csnt 
(appdmataly) of the total Appropriation, wsulted mainly horn 
on excess of Rs.1.20.13 lakhs under the G m p  herd 'C.8(3) beeme 
'bx Annuity Deposits', the rest of the excess being COM& by saw 
hqp under otb* subheads of the Aw#gniatiqp. 

The deposits made under the Annuity Depollit Scheme are nprgr- 
dab in 10 annual equated instalments of principal, ond inter- (ot 
rotes notified by Government in respect d deposits relating to each 
year), the firs! anauity becam;ng due one yoar after the date, CUD 
which the deposit was made. Whiie the deposits are adjusted under 
the Head 'Unfunded Debt,' the annuities paid during a year are 
apportla-wd by the Accounts Officer into principal and Interest the 
foemer being adjusted under 'Unfunded Debt' and the latter under 
'Interest'. The accounting procedure prescribed in this regard im 
consultation with the Comptroller and Auditor General envisaged 
that interest shou!d be calculated on the balance outstanding under 
'UnfunclA Debt' at thc c : ~ d  cf t ' w  ~revfnus vmr. This pmcedure was 
drawn up on the basis that the annuities that fell due in a particular 
year would be clarmed and paid in that year. In practice, however, 
this ideal situation did not mater~alise. Thus, during 196566 annui- 
ties amounting to Rs. 2.18 crores remained unpaid and a t  the end 
of 196667 th? un>airl annuities amounted to Rs. 4.1 cmres. As a 
result, during the year 196fi-67. the adjustments made by the Ac- 
counts Officer in accordance with the procedure ment'oned above, 
included an element of interest in respect of annuities which were 
not paid in that year and this resulted in a national excess in the 
Appropriation. The question of modifying of the accounting proce- 
dure, so that the adjustment of the interest element was related to 
the actual annuities paid in a year, wan considered in consultation 
with Audit last year T ~ P  proposal was acceptable to Audit but as 
the  Annuitv D~posi t  Scheme has slncr hnerf discontinued, it hac not 
betn considered necessary to mqdify the accounting procedure. Ade- 
quate steps have. however, been taken to  ensure that adequate funds 
to c w e r  fully the adjustments on account of interest are providd. 

3. This excess came to  light in July. 1967 i.e. only after the close 
of the  financial year when it was not possible to provide additional 
funds even by obtaining an advance from the Contingency Fund. 

4. Excesses also occurred under sub-heatis "C.4(1)-Post Office 
Savings Bank detmsits IRs. 90.88 lakhs) and E.l (1)-Depreciation 
Rezerve Fund-Railways (Rs. 25.39 lakhs). In so far as the first 
item is concerned, a provision of Rs. 24.37 crores had been made 
in the Budget for payment of interest on Post Offlce Savings Bank 



dspodtr. On the basis of ~ltimahs furnirhett by t&e Acawntant 
Oantnl, Post and Telegraphs, a sum of Rs. 37 lakhs was r e - ~ p  
priated to otber heads in the Appropriation at the end of March, 
1987. However, a sum of Rs. 24,9038 lakhs was actually adjusted as 
intereat, the excess being due to receipt of more deposits than an* 
cipated. As regards the interest on Depreciation Reserve Fund 
(RaiIways), the Railways withdraw less from the Fund than esti- 
mated thus leaving a larger balance in the Fund, leading consequen- 
tly to more payment of interest t~ the Fund. These excesses were 
however, fully counterbalanced by savings under other sub-heads 
in the Appropriation. 

5. In view of the position stat& abwe, it is requested that the 
not excess of Rs. 64,66,605 over the sanctioned appropriation may 
kindly be recommended for regularisation under Article 115 (1) (b) 
of the Constitution. 

6. This hm been seen by audit. 

A. R SHIRAL'I, 
Joint Secretary to the Gottt. of I n d b .  

To 
The Chairman and Members of the 
Public Accounts Committee. 



(Ref. paras 2384.46 of Report) 

No. F.6 (12) -Big8 

MINISTRY OF FINANCE 

New Delhi, the 14th June, 1968 

MEMORANDUM 

SUBJECT:-Excesses an the Appropriations as reported in the Aplore 
priation Accounts for 1966-67 relating to the Ministry of 
Finance. 

Grant No. I!&-Loans and Advances by the Central Govern- 
ment. 

Rs. 

Original Appropriation ((,hurged) . 6,5%41,87,0~ 

Supplcrnentary Appropriations (Charged) 2,56,73',50;000 

Final Appropiation (Charged) . ~,16,15,37,000 

Actual Expenditure (Charged) . 9,19,84,24,9~7 

Excess (Charged) . 368987,917 

The Grant 'Loans ane Advances by the Central Government' is 
a composite Grant coverning the requirements of all Administrative 
Ministries and Union Territory Administrations for giving loans and 
advances, whether to State and Union Territory Govenments with 
legislature or other parties. While the loans to State Governments 
are 'Charged' on the Consolidated Fund of India under Article 293 (2) 
of the Constitution, the other loans and advances are subject to the 
Vote of the ILok Sabha in terms of Article 113 (2) aid. Further, 
though the Demand is presented on behalf of the Ministry of Fin- 
W e ,  prwisjons for inclusion therein are proposed by almost dl the 



~dmintrrtrative M'nfstries and other authorities who ope rat^ on 
a d  control the respective allotments placed at  their dbpoml, sub- 
ject to re-appropriations where neceorory being made by Finan- 
mntary. 

2. The excess bccurred mainly bccsust eerhfn payments made 
at the instance of the Ministry af Irrigation and Power during the 
year were over-looked at the time of the regularisation of the G m t  
at the enti of the year and because the r a y s  and means advances 
made to certain States during the year for Plan schemes exceeded 
the amounts formally o o n c t i W  by the Mini8trb/Departments by 
way of Loans/Grants to those States for Plan, schemes, as explain- 
ed below: 

(a) The Ministry of Irrigation and Power d:d not arrange neces- 
sary funtls for the adjustment of an equipment loan of Rs. 1,17,!22,081 
received by the Government of composite Punfab/Haryana for Deki 
C' Thermal Power Station during the year 1966-67 under the A.I.D. 
Programme. The accounting procedure in respect of equipment re- 
ceived under the A I.D. programme provides that the rupee equiva- 
lent of the dcllar cojt of the equipment will be treated as a loan 
from A.I.D., this behg adjusted as a credit under "Public Dcbt 
Debt raised outside India", and that an equivalent amount will be 
advanced as a loan to the receiving author~ty r.e., the State Govern- 
m n t ,  this being adjusted as a debit untler the Loan-head. In  ac- 
cordance with the accounting procedure, thc adjustmmts are carried 
out by the Acccunts Officers concerned on the strength of advices 
ismetl by the Ministry of Finance regarding drawal from A.I.D. 
funds and not on the basis of the formal loan sanctions to be issued 
'by the Ministry of Irrigation and Power in favour of the recipient 
authorities. Consolidated sanctions covering the disbmmenta 
made during a year are later issuetl by the Ministry of Irrigation 
and Power, indicating also the terms and conditions for the 
ment of the loans. The Wnistry of Irrigation and Power issued 
the aecasaary sanction in this case in the next financial year on 29th 
January, 1968 but action was not taken to prwide necessary 
in the financial year 1966-67. 

(b) The Ministry of Irrigation and Power did Qd Jso +xmdde 
mmmary funds for the adjustment of the f o l l o ~ g  twohms oanr?- 
taoned tu, the CDovemment of Utknr Pradesh as a m  

(i) Rs. 16.52 kkhs sanctioned vide Ministry of Finance, De- 
partment of Coordination letter No. 2(5l) - ' B ,  dat6d 
28th February, 1967 as a m a r  clwfstance for flood cdnb1 
BC~~!XII~S for the year M, 
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(ii) & 29.97 laki,~ sanctioned ojds Ministry of Flnaaoc, De- 
partment at Coordination letter Na 2 (64)-P/M dobd the 
6th Octaber, I S 6  as axear assistance for rural elf%tr&a- 
tzon schemes for the year 1963-64. 

Under t l ~ c  procdure for the release of arrear Plan assistance to 
States, whIie the amounts due to States on the basis of departmew 
tal/audited figures of cxpmditurc are sanctioned by the Ministry of 
Finance (Platr-Finance-then Department of Coordination) funds 
therefar are p r o ~ ~ d e d  for by the concerned Minis* which had 
released th: assistance on a provisiotlal basis. In both these cases 
the Ministry of Irrigation and Power omitted through oversight, the 
arrezlr assistance released by the then Department of Coordination 
to the Gwcrnmcnt of Uttar Pradesh while intimating the Anal re- 
quirement for the. rcgulnrisatio~~ of the Grant. 

(c) Central essistancw for State Plan and Centrally Sponsored 
schemes (excluding assistance for Irrigation anti Power Projects and 
assistance released through the Na tionnl Cooperative Devebpmtemt 
Carporation) is released ~n the form of rnonthky ways m d  means ad- 
vances to the State C;overnments on the basis of thr! ceilhgs of 
assistance commun:catvd to them at the commencement of each year. 
These advancns are initially deb tcd entirely to t&! Laan Head but 
are written back before the closc of the year to the relevant Heads 
(Loan or Grant-in-aid to States as the case may be) on the basis 
of formal sanctions issued by the Ministries/Depadments concerned. 
To the extent these Ways and Means advances remain uncleared, 
they are treated as loans to the State Governments and recovered 
imrnedlatdy as in the cast. of othcr over-payments. 

Until 1965-66, 3th of the total Central assistance used to be re- 
leased in 9 equal monthly jnstalments commencing from May each 
year. As some of the State Governments were facing ways and 
means difficulties, it was decided in April, 1966 b release 10/12th 
of the total Central assistaxe in 10 equal monthly instalrnents born- 
mencing from April, 1966. In the course of the year, certain further 
allocations were made to the States for additional Plan schemes and 
the atlditional assistance was either released in cash by the adminis- 
trative Ministries or  the ways and means advances were revised to 
take these additional allocations into account. Later in that year, 
in ~c~ponac to requests received from several State Governments, it 
wai~ decided to &ease one adWional inetalment on the 1st Febru- 
W, 1967 and thus in all 11/12th of the committed total Central 
a~ssfstance was released in adwrnce to the State Goveram~lllb h that 
Y W .  



T l n t r l b r c l t l o n r 0 f e t ~ t n l r r t f r t . n a , t o s t 8 t a r . r ~ ~ ~  
the t#dr of the outlnys approved for the d o w  rectors in the State 
Pknr, U tbe approvd a3~tlays materialise, the entire Central 
~ n c s  dlocakd to the Statso has to be paid to them. It was on this 
t#rlr, tbat Plan advances were released to the State Governments 
wlth reference to the ceilings of Central agslstance commuaicatad to 
them. However, due to shortfalls in performance in some of the 
St- under certain setom e.g. Village and S d  Seale LndwPtrieq 
Medical onRl Public Health, Housing, etc. ways and means advances 
to the extent of Rs. 2,83,39,264 sanctioned to them remained unclear- 
ed after adjustments on the basis of formal sanctions issued by the 
adminbtrative MmiatriesjDepartrnenta had been carned out by the 
Accountrr OPBcers. Immedrate action was, however, irutiated in the 
following year to effect recovery of the uncleared advances and in- 
terest thereon, as soon as these were brought to the notice of the 
Ministry of Flnance by the State Accountants General. 

The total excess of Rs. 4,49,10,345 was partly counterbalanced by 
ravings at Rs. 80,22,428 under other provisions for loans to States 
leaving an uncovered excess of Rs. 3,68,87,917. The excess came to 
lrght after the close of the year when it was not possible to provide 
additional funds. 

9. The Ministry of Irrigation and Power have been advised that 
t h y  should take adequate steps to ensure that the releases to State 
Governments in the form of equipment loans or arrear assistance 
are taken into account in reckoning their final estimates under the 
Loan Grant. 

4 The pmedurc for the advance release of Plan assistance to 
State Governments was reviewed during the year 1967-68 and it war 
decided that henceforth only 10/12th of the committed Central as- 
sistance should be released in 10 equal monthly instalmenta to avoid 
the contingency of ways and means advances remaining unadjuttsd 
at the c b  of the year as had happened in 196867. 

5, In view of the position explained above, it is requested that 
th4 net excess of Rs. 3,68,87,917 over the sanctioned Appropriation 
may kindly be recornmentied for regularisation under Article 1W 
of the Constitution. 

6. This Memorandum has been seen by Audit. 
ARSIIIRAY 

Joint Secretory to the Gatrernrnent of Mitt* 
'Fo 

The Chairman and Membem of the 
Public Accounts Committee. 
New Delhi. 



APPENDIX XXIX 
(Ref .  paras. 2.65-4.71 of Repart) 

DEPARTMENT OF COMMUNICATIONS 
(P. & T. BONU)) 

Dated, New Delhi-1, the 23rtl August, 1968. 
OFFICE MEMORANDUM 

SUWECT:-Excess over grant No. 1 4 w a p i t a l  Outlay m Pmt8 and 
Telegraphs (Not met from Revenue) for the year 1966- 
67-Regularisation of (Para 6 of Audit Report, Post and 
Telegraph 1968). 

1 .  The apprqrintxon Accounts Posts and Telegraphs 1966-67 show 
an excess of Rs. 2,98,23,=5 over the voted grant No. 145 capital 
outlay on Posts and Telegraphs (Not met f r m  Revenue) as per 
details below: - 

.4ctual Expencliturc . 57957439395 -- 
Excess over the (;rant . 1,98,23,705 

2. The excess was the net result of variations in sub-heads as 
shown hereunder: - 

Major Head and sub Head Final grant Actual Excess / 
or Expenditure Saving 

appropriation 

I 2 3 4 - - 
( i )  134 A-Capital outlay 

5 1 m N e w  Aruu: 
P- 

\ . Original 25,55,m,ooo 
6*65sm,m]  p209%000 3)979,!i5~722 ( +)3,59,55,,23 

Reappropriation . . J - ------ 



'Rje &la1 excesr of Rs. 298.23 IaMw was thus made up of: - 

,ji) Works portion (items fi)  to (iii) 1 . Irr.59 EaLrhr - 
'I'ora~ 298.93 U h a  



Ibe grant under this subhead is fur the net debit re. total prrc 
Nurment less issues of stores wlthm the grant. Any increase in 
Lbh ~ f ~ ~ ~ n m ~ a t  a dccrsrod in tke issue of s toa r  goer @ incrrurr 
the net debit i.e., grant. 

The origmal grant unaer ths head wn;, Ks. 13.52 lakhs (Rs. 1W 
lakhs under Stores Suspense and Rs. 1,28 lakhs under manufacture 
Suopense) . A review of this pos~tlon ww made while W w  the 
ahvised estimates bass on likely supplies and devaluation of the 
rupee from 6th June, 1966. A supplementary grnnt of Itr. 82 19Lh. 
was obtained and accommodated unlder (i) above Sore Sspenn 
Rs. 48 hkhs towards procurement of Miid Skel sheets, dry crare 
cables and larger qu3n.1ty ol zmc; partly off+et by larger iscuso of 
stores to wcrks ( 1 1 )  Manufacture Suspense Account Rs. 34 Aakha to 
acheve h~gher production targets Thc revised est~mates as well 
or the  FiePl grant under 'Stores and manufacture Suspense' was 
f ixad a t  Eb. 1454 lakhs. The actuab howwcr stood at  Ro. 16$0,64 
laL;bs relating in an excess of R5. 186.64 lokhs. This exmas b mein- 
@ made up of  excess under the following heads cu detailed In the 
App~opnatPon Accwnt . - 
(a) Genrml Stores: (+) Rs. 23: 94 iakhs: 

This excess .s mainly on account of (1) more procurement of 
stores tha.1 anticip3ill.d. (ii) payment of escalation charges to I'TI 
and (ili)  effect of dcvaluaticn of t he  Indian rupee partly c~untur 
balanced by rapid off-take of stores warranted by the increased 
kmpo of telecommun~ciitions, Capital works, as well as Savings 
under other d e b ~ t  heads. 
(b) Wwltshop Stores: (+) Ilr. 1SS:fM hkhs: 

The excess was mainly cn account of procurement of zinc and 
Russian sheets for the workshops as well as payment of escalation 
charges to IT1 and devaluation of the Indian rupee. 
(c) Civil Engineering Stores: (+) Rs. 2924 lakhs: 

Due to more procurement of Civil Engineeriug Stures ar well as 
unexpected transfer of balances of old CPWD Division to the Civil 
wisg (5. I T.) . 
(d) Purchuue: (+) Rs. 11.47 lakhs: 
UPPntldpsted cleatawe of 'Credit Suspense Items' by debitbag 

to thLLwdfn crutaiaP. & T. CircIcs. 



(e) M k .  W 1G-sti.ng Warkr Advmmc (+) Rt. 2.45 tcrkht: 

Mainly due to provisional exhibition of loss unc¶er Stock' in the 
proAt and low account of R certain Civil Engrneerfng DIvidatu 
This ex- have been partly alf-set by savinga under gome other 
beak 

3. a. Copikrt outlag net. met fttnn revenue ( w k a  PorWn) Grccrr 
Rs. 111.59 lakhs. 

(8 )  Capitol outlay on New Assets: (+) R.r. 359.56 W: 

(i) The original grant of Rs. 25.55 c m e s  under this head was 
increased by Rs. 6.65 crorcs by obtaining a supplementary grant in 
March, 1967 bawd on the value of the materials suppIiedjlikely to 
be supplied by the three state owned factories uiz. IT& HCL and 
HTL and the stores and workshops organisation and taking into 
account the consequential Increase due to the devaluation cU the 
Indian currency with effect from 6th June, 1966. 

(ii) The additional requirement on the above accounts waa 
estimated at Rs. 9.45 crorea. The supplementary grant was how- 
ever restricted to Rs. 6.65 crores as expenditure relating to Railway 
Electrification Scheme booked under this head under the rules for 
allocation of expenditure prior to 1st April, 1960 then estimated at 
280 lakhs was to be transferred to the head 134-B Renewals Reserw 
Fund. While fixing the Final grant a sum of Rs. 1,30 lakhs was re- 
appropriated from 134-B Renewals Reserve Fund to this head. 
Thus against a Final grant of Rs. 32.20 lakhs, the actuals stood at 
Rs. 3579.56 lakhs resulting in an excess of Rs. 359.36 lakha. Thh 
excess was mainly the net result of variations under the following 
heads, included in the Appropriation Accounts. 

(b) 134-A-ZZ-Telegraphs General Projects: (+) Rt. 64.42 lorkhr: 

This excess was mainly on account of increased supply of stores 
by the stores organisation on lines and wires and Trunk works. This 
position was anticipated and a reappropriation of Rs. 24.78 la& wae 
made in the Anal Grant which was held as not in order by kG.P. & 
T. in FebFuary, 1988. 

(c) 134-A-W Telephones General Projects: (+) IZI. W.95 hkhr: 

The excess has been on account of (i) b c r e d  supplies fmm 
IT1 as well as payment of escalation charges due to devaluation of 
the rum from 6th June, 1966, (U) adjustment of customs duty 60 



@lpoPbd armbbar equlpnant received in lWM6, and (W) m e  
mceipt of Sbres from Stores Organisations, These factanr were 
taken into account w& framing the Revised Estimates. Though 
r supplementary grant of Rs. 685 lakhs was justified it  was retiuced 
to 401 lakhs in view of the savings of 2M lakhs on account of trans- 
fer of e w d i t u r e  relatlng to Railway ElectrfAcation Scheme aa 
well as Redios and Microwave projects. This savings was to be 
reappropriated to 134-A-IV-Telephones-A-General projecb a t  the 
Final Grant stage. In addition a sum of Rs. 200 lakhs was re- 
appropriated to augument the provision under this head thus making 
the total reappropriation of Rs. 484 lakhs. In Februgry, 1968 not 
only the deduction expenditure under Railway Electrification 
Scheme was cancelled but the appropriation order was also held 
void on technical grounds resulting in this excess. 

The total excess on the works portion was partly counter balanc- 
ed by savings as below:- 
(tl) 134-A. 111. Radios: (-) Rs. 8:04 lakhs: 

The Savings arc on account of non-receipt of Stores from ITI; 
Bharat Electronics and Stores Organisation. 
(e) 134-A-IV Mimowatre Projects: (--) Rs. 19.51 laklts: 

Mainly on account of short supply of equipment by ITI, non- 
materialisation of land acquisition cases as well as lesser execution 
of build works. These were anticipated and provisions were re- 
duced in the revised estimates and further by reappropriation. The 
non-acceptance of the reappropriation orders resulted in the sav- 
ings. 
( f )  134-AA-I Postal: (-) Rs. 11.00 lakhs: 

Mainly on .account of non-finalisation of acquisition proceedings 
and non-execution of building works. 

(g) 134-AA-IV  telephone^: (-) Rs. 11.90 Eakhs: 
Mainly on account of non-finalisation of acquisition proceedings 

and non-execution of building works. 

(h) 134RR Fund I Postal: (-) Rs. 4.82 lakhs: 
Due to  less execution of replacement works. 

Due to non-receipt of anticipatd Stores and less supply of IT1 
equspnents. 



(k) 134-8-IV Tekphonea C - C o m l  Trunk Cab& Schtmc: (-1 
Rt. 12.39 takhs: 

IhJa to lsrrer supply of ceblcs by M s. Hindustan Cab1ea Ltd. 

TbR above contingencm were antmpated while drrwin@ tb, 
&U1 atimeter and the provision under 1 3 4 4  war rahd by a nb 
wropsiatLon of 130 IaWw. As tht reappropriation ordtrs was rrot 
acceptable to sucfit, EI mvtng has occurred undof W head. 

4. The excess may be rcccmmended for regularisation under 
Article 118 of the Constitutkn. 

5. This Memo. has been seen by Accountant General, Post Pnd 
Telegraphs and Aud~t observation is annexed. 

Sd/- (K. N. R P U P )  
Member (Telecom. Development). 

The Chnirman and Mernbers 
of the Public Accounts Committee. 



Audit O b v a t i o a  

The rcappmpmtion ardw ref& to in nabparas 3IIe) and 
(c) a& fn the last sub-para of para 3 of the Ministry's note m 
held invalid by Audft as a minus reapproVrfation of fi. %!! l a k b  
tmder Head '134-A-TI-B' was made when the original pmmision avail- 
able was only Rs. 40 lakhs. 

- The Supplanentar?; Grant referred to in Para 311(c) waa ree- 
trict~d 10 Rs. 6.65 crows as the fkpartmcnt thought that an sxpandl- 
ture of R s  280 mores relating to Railway Electrffkatfon Scheme 
incurred in the prwiaus years a M  baoked this and which war 
decided to be transferred to Renewals R e a m  hmd would be 
debited to the head 134-B Renewals Reserve Funti by reduced of 
expenditure under this head. Audit, however, pointed out that the 
adjustment of this expenditure should correctly be made by &bit- 
ing '134-B* (for which necessary provision had been made) and 
taking the carmponding recnwry to part N outside the grant and 
not as a reduction of expenditure within the grant as that would 
militate against legislative control over expenditure. 



Only one voted grant, namely Grant No. 2-Misc. Railwry Ex- 
penditure w ~ o  exceeded during the year 196847  part krom a margi- 
md excess or Re. 479 under Charged Appropriation No. 13--Open Line 
Worh (Revenue). During 188586 excesses had occurred under 
four Voted Grants. As explained in detail in the succeeding para- 
graph, the excess under Grant No. 2 occurred primarily due to an 
odjustmPnt made through A.G.C R. several months after the close 
of tho year, Le., in June, 1067 for an amount much higher than anti- 
cipated in the circumstances explained in para 2.3 below; in para 3 
it is brought out that the excess under Charged Appropriation No. 
19 was due to rounding &. 

2.1. This Grant, as its name signifies, covers expenditure on rnul- 
tltude of items like Surveys, the Research, Designs and Standards 
Org~nisatton, which is attached to, but not part of, the Railway Min- 
istry, other Mirccllaneous Central Establishments dealing with pro- 
blems affecting the working of the Railways as 8 whole, but not part 
of the Ministry (like the Railwav Inspectorate, the Central B~~rcau 
of Investigation. the Rsflway Liaison m c e ,  the Staff College at 
Baroda ctc.). Cost of Audit and a variety of other Miscellaneous 
Ch~r fp?~  such as the Railways' contribution to the experimental Re- 
search station at Khad~kvasla, subscriptions to the International 
Railway Congress Association, enrolment of the Indian Railway as 
an Associate Member of the Internatianal Union of Railways (U.I.C.) 
etc. 

2.2. The excess of Rs. 8 lakhs was over the final voted grant of 
Fb. 389.15 lakhs which included a token supplementary grant of Rs. 1 
thousand taken for obtaining Parliament's approval for a new sur- 
vey sanctioned out of an advance of Rs. 1 thousand from the Conth- 
e n c y  Fund of India in January 1961 when the Parliament was not 
in session; this supplementaq grant was for re-payment to the 
aforesaid Fund. 

2.3. The excess was chiefly under "Miscellaneous Establishments" 
and occurred because the debit raised by the A.G.C.R. an account of 
Railways' share of expenditure relating to  the Central Bureau of In- 
vestigation was heavier than the provision therefor in the Anal al- 
lotment. The original provision of Railways' share in this expendi- 



t u r e  advised by the C.B.I. (including the cost of R.SCh) was Rs. 43 
l a b  or excluding the cost of R.S.08. Rs. 39.05 lakhs; the cornspond- 
m g  revised estimate was Rs. @.$O lakhs (i.e. Rs. 4532 lakhrr for the 
CB-I. and the balance in respect of R . s . ~ ) .  In reply to Railway 
Board's reference &ted 9th February. 1967 requesting for final -ti- 
mates for 1966-67, the C.B.I. indicated that lt was "not practicable to 
mtimate the actual figures of m v e v  at this stage" and that "for 
?he Budget purposes the provisron of Rs. 45,52,000 made in the Rc- 
vi& Estimates 1966-67 may be takcn as the Anal estimates for 
1966-67." The actual debit on this account was Rs. 63 lnkhs against 
'the final estimate of Rs. 4948 lakhs (Rs. 45.52 ltrkhs for the C.B.I. end 
Jis. 3.96 lakhs for H.S.Os.) and this resulted in m excess of Rs. 13 52 
iakhs under this hexi This excehs was, however, partly offkret by 
wvings of rumparat~wly snlull msgnitudr. resulting chiefly from 
receipt of lcss debits f t w  printlng and publicity charges etc. (Rs. 3.34 
Inkhs),  certain vacanc~cts not filled up towards the close of the year 
t R \  1 13 lakhs) and aggrcgrrte of  minor vnrmtions (Ra. 1.37 Inkhs). 

2.4. As an excess under thls Grant on account of the debit for 
Railway share of expcndlture of the C.B.I. has recurred in recent 
vears, the matter was gone into at a high level meeting between the 
rcprcsentativcs of thc'fiailwaY Board and the Director, C.B.I. In  
the light of thr discussion. a revised procedurc for assessing the 
ikbit tn be passed on to the Railways has been suggested to the 
C.B.I. for their consideration. The matter is being pursued hlrtlwr 
' ( I  Analim the issue. 

3. Thc original brovision of Rs. 2,000 under this Charged Appro. 
r~riation was increased to Rs. 26.000 by obtaining Supj)lcrnentary Ap- 
r,roprirttion (ones in November, 1968 for Rs. 20,000 and again ir 
March, 1967 for Rs. 4000). The former was taken to recoup in ad 
,:ante taken from the' Contingency Fund of India to cover an trnfwc- 
wen payment on a particular Railway and the small addition of 
3 s .  4,000 was sanctioned in March, 1967 to cover certain pnytncnts 
:n satisfaction of court decrees. The actual amount that had t.1 be 
:)aid exceeded the aggregate allotment by a small amount of $3. 479. 

4. It is requested that the P.A.C. may be pleased to recommend 
that the aforesaid excesses be regularised by Parliament in the man- 
ner prescribed under Article 1 15 of the Constitution. 

This has been seen by Audit. 
Director, &counts, 

~4-Y Bo(Vd. 
6-5-1968. 



APPENDIX XXXl 

MINISTRY OF DEFENCE 

SUBJUT: --Regulartsatton of excess over Voted Grant under Grnnr 
.Vn. 8 Defcnre Sen-lres-Non-Efective. for 1966-67. 

Ks. 9,40225 
-- -- - . . - . - 

Ttrc* act un1 expenditur~ exceeded t h c b  sanct~oned hudget h;. 
Rs. 9,40,225. This excess is to be regular~sc;if by Parlianlent, under 
Articlc 115 of the constitution. As shown above i t  was realist4 dur- 
ing thc course of the year that the original Grant would not be ade- 
quate and as such. a Suppletnentary Crnnt of Rs 57.40 lakhc wnz 
obtained in March, 1967. However, this proved t o  be inadequate 
resulting in a small excess of Rs. 9.40 lakha which works out to less 
than 112 per cent of the total sanctioned grant. 

2. There are certain factors which make it d~fficult for the estl- 
mating authorities to forecast the requirements to a very precise 
extent and strict control on the actual expenditure is not possible a., 
jt is obligatory expenditure. The actual payment of pens;on i.- 
effected by different authorities and there is some time-lag between 
the actual payment and the receipt of debits by the accounts autho- 
rities who preparc the estimates. It is also not pssible to forecast 
precisely the amount of pensions likely to be paid towards the close 
of the year, as some pensioners depending upon their convenience 
may or may not draw pension during March. 

The estimates are prepared having re.gard to the actual expendi- 
ture in the previous years as also the trend of actual expenditure 



during the preceding months of the current year and other known 
factors. As there were General Elections in February 1967 and also 
a strike by Government servants in Uttar Pradesh, it was condder- 
ed that the actuals of February 1967 were not fully representative of 
the trend in expenditure and this factor was taken into account 
while framing the Final Estimates for the year 1966-67. It howcvcr 
transpired that some of the payments which could not be made in 
February 1967 due to Elections etc.-were made a t  the end of the 
year. The cumulative effect of heavier p~ymen t s  than anticipated 
during the month of March 1967, belated receipt of accounts. tatc. has 
resulted in a small excess over the sanctioned grant. 

3. In t h e  rircumstances explained abovcl. thr excess of Rs. 9,40,225 
which is 0.38 per cent of the sanctioned grant, may be recommended 
for regularisation bv Parlinn~cnt undcl- Art iclc 115 of the Consti tii- 
tion. 

. 4. D.A.D.S. has seen. 

Sd!- N. D. BUCH. 

Joint Secretar?~ (P. & C.) 27-61968. 
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Statement thrnuiag Action Taken on the tacomms~dations oj the 
Public Accounts ~ommhrci mode in their Oih Arport (Pourth 

J <  t r A  ~obhrr). 

~~ornmendationa,  Obwcrvotimr tbat have been accepted by Govt. 

MINISTRY OF FINANCE 
( I h r r r w t ~ ~ t ~ ~  or &WNOMIC APFAIRS) 

Recommendation 
The Committee h a w  been repeatedly cornmcnting upon the  de- 

lays on t he  pnrt ( ~ f  the Ministries Otc. in furnishing notes dating the 
reasons for or ~i rcums tan re~  leading to such excesses. They had 
also urged upon the Ulnistry o f  Finance in para 1.5 of t k l r  43th 
Report (Third L<lk Sabhn) to det.~se ways and means to avoid such 
chronic drlnys on the part of the Ministries. They regret, however, 
that thts year alstr therv was no improvement in the matter in that 
notes In respect of not a single grant were rwelved within the stipu- 
lated ttnw of two months. 

[S. No. 1 of Appendix XLI to 69th Report, (3rd Lok Sabha)]. 

Action taken 

Thc recommcndntion o f  the Committee was brought to the notice 
of the Ministries in April 1967, demi-omcially at  Joint Secretary lcvel 
requesting them to ensuru that the prescribed t i nu  limit of two 
months is strictly adhered to. A copy of the D.O. letter was also 
~ e n t  to the Lok Sebha Secretariat tride endorsement No. F.8(5) -B/ 
67 dated 2 n d  April, 1967. 

The Ctrmmittee are surprised to note that despite the recommen- 
dations mode by them and instructions issued by Government from 
time to time. such failures ln budgeting and control over expendi- 
ture are continuing. They would, therefore, urm upon the Minis- 
trieajDepartments to make greater e&rrts to ensure that the extent 
procedure is properly followed by a11 concerned SO as to fmprcve 
the position. 

[Sl. No. 2 (para 2.3) of Appendix XLI to the 69th Report of the 
PAC. (&ti b k  SabhP)]. 



Action taken 

Ibe obvmtioar of the ddmmittk are noted and have been 
brought to the notice of alI the Mf~~~. /Dsptb.  for information and 
romplimce ( M e  copy en Jd qf O.M. No. F.12 (14) -E (Coord) '67, 
dated 18th August. 1961, (XNlexure). 

The Committee regret that despite repeated recummendatio~ls 
nude by them in the past and instructions issued by Government for 
the maintenance of liability register, the Ministry arc taking suit- 
able steps only now in the matter. The Committee desire that the 
M i i t r y  of Finance should Issue general instructions to all M i n i s  
tries concerned for strict compliance with the existing orders,'in- 
structions issued by Government iron1 t~nw to tlrne. 

F1. No. 3 (para 3.3.) of Appendix XLI to the 69th &port of the 
P.A.C. (3rd b k  Sabha) 1. 

As desired by the Committee, suitable instructions have been 
iscwd to all the Mintstries/Departments (vide O.M. No. F.12(14)- 
E(Coord) tgl, dated 18th August. 1967, (Annexure) . 



ANNEXURE 
No. P.l2(14)-E(Coord) /67 

MINISTRY OF FINANCE 
( DLPARTMWT OF EXI~ENDINRE) 

New Delh ,  the 18th August, 1967 
Suwrm;--69th Report of the P.A.C. (Third Lok Sabha)--Recorn- 

mendations at S. Nos. 2 .  3 & 8 oj--coirtrc~l ore? expmdt- 
tuft. 

The unders~gned is dlrectcti to invite the attent~on of the Minis- 
try of Commerce etc., to the observations of the P.A.C. at S. Nos. 2, 
3 and 8 of Appendix XU to the a h  Report of the P.AC. Thlxtl 
Lok Sabhn regarding control over expenditure, maintenance of lia- 
bility rcg~stcr and proper accounting of transactions relating to pur- 
rhasc of stores. 

2. Thc need for realistic budgeting and effective control over ex- 
penditure with reference to sanctioned grants has been stressed tinle 
imd agaw by thc P.A.C and also In the vnrious instructions issued 
by the Ministry of Finance from time to time. Apart from the de- 
tailed instructions contained in Chapter 5 of G F Rs regarding budg- 
eting nnd control of cxpenditure, the attention of the Ministries is 
also invited to the Ministry's Office Memorandum No. F. 14(58)-E 
(Coord) /t%-I, dated the 28th January. 1966, and No. F. 15(2)-E 
(Coord) 166, dated the 30th December. 1966. A systematic review of 
the progress of expenditure a t  frequent intervals by the controlling 
authorities coupled with the maintenance of u p t d a t e -  Liability 
Registers regarding all the commitments entered into and to be dis- 
charged during the year wiU help the Ministries to a large extent to 
ensure that thc expenditure corresponds very closely to the budget 
grant and that the gap between the budget grants and actual ex- 
penditure is minimised as far as passible. 

3. Debiled instructions exist in the General Financial Rules, 
(vide Government of India decision No. 5 under W e  66 and the 
Government of India decision No. (1) below Rule 71), regarding the 
maintenance of the. Liability Registers by the controlling officers 
and subordinate authorities incurring the expenditure. The f o r m  



in which the Ub i l i t y  Register should be maintained are prescrib- 
ed in forms G.F.R. 6 f G.F.R. &A whlch arc appended to the compila- 
tion of General Rnancial Rules. A procedure has also been laid 
down by which the paying department should give an advance inti- 
mation to the Consignees about the debits being raised soon after 
the payments are made to enable the Consigneeilndenting Depart. 
m n t  to watch the clearance uf anticipated liabilities and to make 
requisite pravision of funds to cover the debits where necessary 
Ct7tde Government of India's decision No. 4 below Rule 66 G.F.Rs.) 
as amended by this Ministry's OfFlce Memorandum No. F.20(?)-EGI 
CB) '63. dated 17th September. 1963 and F.15 (I) -E (Coord) 166, dated 
9 t h  February, 1967). 

4. In regard to purchas~ of stores, ~t is an cdnpious requirement 
that the necessary budget yrovismn is made in thc financial ysnr in 
which the payments /debits for thc purchases are cxpccted to be ac- 
tuallv accounted for/accepted. This has to be ensured by keeping 
3 record of all such comm~tmtvlts In thth L~ab~l i ty  Registcr and by 
having a close watch n \ w  the time schcdule for tho dischnige of 
thew comm~tments The unsatisfactory situation pointed out in the 
recornmcndation at S No. 8 would have been avoided had the prcs- 
cribed procedure bwn f o ' l o ~ ~ d  ctulv by the ndrninistrutivc 111thori- 
t les concerned 

Deputv Secretory to the Government of India. 

All Ministries/Departments of the Government of India. 
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It i s  surprising that despite timely intunation from the Dtlhi 
Adminfrtratjon the Ministry did not arrange to make nece&ry 
prwlsion in the capital grant to accommodate the adjustment for 
which the final sanction was ~ssued on the 7th April. 1965. It  is not 
a180 clear why the Ministry of Finance who concurred in the sanc- 
tion did not verify the existence of necessary provision for the 
purpose. The Committee would like the Ministry o f  Ftnance t o  
look Into the reasons tor these failures and take remedial action. 

[Sl. No. 5 (para 3.6) of Appendix XLI to the 69th %port of the  
P.A.C. (Third 1 ~ k  Sabha) 1. 

Action taken by Government. 
The matter is under cxclmjnation and a separate note will 

follow. 

[Min. of Fin. U.O. No. F. 12 (14) -E (Coord) 67. dated 27-10-1967]. 

In continuation of the Notc submitted by the Ministry of Educa- 
tion to the Lok Sabha Secretariat on 20th April, 1968, it is stated 
that this Ministry concurred in  the issue of the sanction letter 
NO. F.517[84-BSE.3 dated 7th April, 1965 on the basis of the infor- 
mation furnished to the Ministry of Education by the D21hi 
Administration that funds to the extent of Hs. 5.95 lakhs were nvad- 
able from out of savings in the budget grant for the year 1964-65, 
and Ministry of Education's endorsenlent of the same. Unfortu- 
nately, the prior checking of the existence of adequate funds during 
1964-65 under the head "124-Capital Outlay" to admit of the adjust- 
ment, escapeti the notice of the Ministry of Education. It turned 
out later that only Rs. 3,84,967 was available for the purpose in the 
Capltrrl Outlay Grant with the result that there was a net excess 
of Rs. 2,10,035 in  the Appropriation Account (Civil), 1064-63. 

The observations made by the Public Accounts Committee have 
been noted and the Ministry of Education have been advised that 



greater care should he exercised in certifying availability of f inds 
in fUture. 

(0.M No. F.l(l8) Ejd.Unf67, dated 247-1968). 
MINISTRY OF EDUCATION 

. It IS surprising that despite timely intimation from the Delhi 
Administtation the Ministry did not arrange to make n e c e ~ k y  
provision in the Capital Grant to accommodate the adjustment fir 
which the final sanction was issued on 7th April, 1965. It is not also 
clear why the Ministry of Finance who concurred in the sanction 
did not verify the existence of necessary provision for the purpose. 
The Committee would like the Ministry of Finance to look into the 
reasons for these failures and take rcmcdial action. 

Serial No. 5 Appendix XLI to 69th Report (3rd I d k  Sabha). 

Action taken 

The observations made by the P.A.C. have been duly brought to 
the notice of the Kinistry of Finance who have advised us that 
greater care should be exercised in certifying the availability of 
funds in future. 

As staterd in reply to the P.A.C. observation in the earlier para, 
the sanct~on for the value of the gift paper received by the DeLhi 
Administration could not be issued during 1963.64 for the reasons 
stated above. After the close of the fl~anciaI year the Delhi Ad- 
ministration was advised to make budget provision for the value 
of the paper in the Area Demand of the Delhi Administration 
1@465. Though the Delhi Administration informed us in January 
1& that the amount will be met by adjustment in the Anal excess 
and savings, it is regretted that prior checking of the existence of 
adequate funds during 1964-65 to admit of the entire adjustment 
escaped the notice of the Ministry of Education. It turned out later 
that-only Rs. 3,84,967 was available for the purpose in the Capital 
Outlay Grgnt with the result that the size of the net excess came 
to Rs. 2,10,033. However, to minirnise the chances of any such 
lapses in future a new procedure has since been brought into opera- 
tion. According to the new procedure it is necessary to obtain a 
m%iflcate of availability of funds from the Coordinating Budget 
Section before issuing any expenditure sanction. 
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MXNISTRY OF FINANCE 

Recommendation 

The Committee are surprised to learn that the Department hued 
ouch iruftructlons to the Pay & Accounts OiRcer in March, 1965 which 
w t w  in ~u>ntraven:ion of the provisions in the Financial Rules (Rule 
75 of General Financial Rules) and of the recommendations of the 
Public Accounts Comrmttce contained in para 6(vi) of their 4lst 
Report (Second Lok Sabha) and para 7 (iii) of their 16th W r t  
(Third Lok Sabha). The Commttttte hope that such contravention 
of Financ~el Rules by the Ministries will not in future. 

S. ;No. O of Appendix XI,I to the 69th Report-3rd Lok Sabha. 

Action taken 

Ntvcssary instructions hnvc, t i1  ready been issued in pursuance of 
Prim 7 (iii) of 16th Report of the Public Accounts Committee (3rd 
1,ok Snbha) vtdv this Ministp's 0. M. No. F. 8 (3)-B 64 dated 10th 
August. 1966-copy forwarded to the Lok Sabha Sectt. vide this 
Ministry's 0.N. bearing the. sanw number dntcd 19-8-1966. 

The Conzrnittcc arc surprrstd to learn that the Department issued 
such instructions to the Pay & Accounts Officer in March, 1965, which 
were in contravention of the provisions in the Financial Rules (Rule 
75) of General Financial Rules and of the recommendations of the 
Public Accounts Committee contained in para 6 (VI) of their 41st 
Report (Second Lok Sabha) and para 7 (iiil of their 16th Report 
(Third Lok Sabha). The Committee hope that such contravention 
of Financial Rules by the Ministries will not occur in future. [SI. 
No. 6 of Appendix XLI (Para 3.8) of 69th Report (Third Lok 
Sttbha) .I 

Action taken 

Noted. 



When the stores for which indents were placed in 1963-64 were 
not received durtng that year, but in tbe following ye~r ;  neceesory 
provision should have been made in that year ot. 1964-85. Hd this 
been done, the excess' would have been avoided. The Coarmittee 
would like the Min. of Finance to issue suitable instructions on the 
subject. 

(Sl. No. 8 (para 3.11) of Apprndix XLI to the 69th Report of the 
P.A.C. (3rd h k  Sabha) 1. 

Action taken 

As des~rcd by the Committee necessary instructions have been 
issued to the Ministries Deptts. (vide 0. M. No. F.12 (14) -E (Coord) 1 
ti7. dated 18-8-1967. (See Annexure to S1. No. 1). 

MINISTRY OF HEALTH. FAMILY PLANNING AND URBAN 
DEVFLOPMENT 

( D L ~ .  OC' HEAL,TH gt U. D.) 

When the stores for uhicii ~ndents werv placed in 1963-64 wcw 
not  rece~vcd during that year, but In the. following year, ncw%sarv 
provisions should have been made in that year vi:. 1964-65. Had this 
been done, the excess would have been avoided. The Committee 
xould like the Ministry of Finance to issue suitable instnictions on 
~ h c  subject. 

[S. No. 8 of Appendix XLI para No. 3.11 of the sixty ninth Wcport 
~f the Public Accounts Committee (Third Lok Sabha) 1. 

Action taken 

Necessary instructions have been issued by the Ministry of Finance 
v d e  their 0. M. No. F. 12 (14)-E (Coord) 167, dated 18th August, 1967 
which are being followed in this Department. As regards non provi- 
sion of the excess expenditure in the Budget of 1964-65 it may be 
stated that in the past, Liability Registers were not maintained and 
as such no budget provisions was made. Liability Registers are now 
being maintained. 

I t  may also be added that this Ministry have now an Internal 
Financial Adviser who has been entrusted with the task of seeing 
that there is proper control over expenditure and supplementary 
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~ n n h y  OF WORKS. HOUSING & SUPPLY 

The Committee feel that t h m  has been Eariure in both these 
c a m  to provide for required fun& due to the failure of the a u h -  
rities concerned to ask for the funds ta meet expenditure which was 
obnausly unavoidablta. They h o p  that the authorities will be mare 
carcful in future. 

[S. No. 10 of Append~x XLI, para 3.15 of the 69th Report of the 
Public Accwnts Committee (1966-87) (Third h k  Sabha)]. 

Action taken 

The recommendation af the Committee has &n noted for com- 
pliance. 

MINISTRY OF LABOUR. EMPLOYMENT AND REHABDUTATION 

The Committee feel that "Technical difficulties" cannot be 
accepted as justiAcation for incurring mceas expenditure. They de- 
sire that the so called ''technical difficulties" should be resolved, in 
mwultation with the Ministry of Finance and Audit to avoid r re- 
currence of this nature. 

[a No. 12 Appenq XLI to 69th Report (Third Lok Sabha) to 
the Public Accounts Committee ( lW-67)  1. 



India m d  the revised arrangement has been given &ect to Zrom the 
recounts for 1963-66. The "Technical difficulties" have thus d m d y  
been mmlved in this case. 

The abow note has been vetted by the Accountant GeneraI, 
Central Revenues. New Delhi. 

MINISTRY OF FINANCE 

The Con~mlttee desire that the question of suitably amendfng the 
form of the liability Register may be taken up by the Min. of F'inoncc 
in consultation with Audit; so that it may give R clearer picture for 
correctly assessing the quantum of expenditure likely to be incurred 
in  a burrcnt y&ar, ftir ' h e  purposc. of budgetary contml. 

[SI. No. 13(paru 3.20) of Appendix XI,I to thc 69th R~port of the 
P..4.C. (3rd Lok Sahhn)]. 

Act ion t rskert 

The matttar is under examination in consultation with the C. t 
A.G.. and the Comrnittw w 1 1  be informed of the  decision in due 
course. 

[Min. o f  Fin. U.O. No. F. 12 (14) -E (Coord) '67, dt. 27-10-1967.) . I .  

A s  desired by the Committee the matter was taken up with the 
C. & A.G. and the existing form of liability Register has been suita- 
bly modified in consultation with him, wide Ministry of Finance 

9 . M .  No. F. 12 (26) -E (Coord) '67, dated 2-12-1967 (Annexure) . 
[Min. of Fin. O.M. No. F. 12 (26)-E (Coord) '67 dt. 15-2-1968]. 



No. F. 12(26)-E (Coard) 167 

MINISTRY OF FIKANCE 

New Delh:, the 2nd December, 1967 

OFFICE M E M O R A N D U M  

SUBJR-T. - 4 9 t h  H q ) o r . t  of the P.A.C. (Thrrd Lok Sabha) Rtcomnren- 
dutton N o .  13 (para 3.20) --Suggest io71 for amending thr 

fmnt of liahtlrty registm. 

The Publrc Accounts Comm~ttee, while commenting on a case of 
excess aver the sanctioned grant during 1964-65 due to the defective 
maintenance of the L.lahility Register by a Ministry, had suggested 
that the question of suitably amendlng the form of the Liabilit! 
Regiskt should also be examined so that i t  might give a clear picture 
of correctly assewing the quantum of expenditure likely to be in- 
uurred In a current year for the purpose of budgetary control. 

2. The matter has been examined by this Ministry in consultation 
with the C. & A.G. At present the existing columns in the Register for 
recording probable expenditure, actual record of payment and the 
balance of liabilities, do not pmvide for indicating these particulars 
war-wise, as it was intended that a note of these would be kept in 
ihe Remarks column of the Liability Register in cases where the ha- 
bilities are expected to be cleared w e r  a period exceeding one Anan- 
cia1 year. With a view, however. to place the position beyond doubt 
and in the interests of better and effective bud- control by the * 

contmlling authorities. it has been decided that the columns 11,12,14 
and 15 of the existing Form GFR 6 and Parts TI and III of G.F.R. 
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6-A. (as inserted by Corntion Slip No. 29 to C.F.Rs. 1963) shaul8 
bc amplified as indicated belaw:- 

(a) 1rt Form C.F.R. 6: 

r hc departmental cspcn- 
lfiture statcmcn! I , I >  

The colunms 3 and 4 of Part I1 and column 3 of Part I11 of Form 

G.F.R. 6-.% will conscquentlv be modified as follows: -- 

Part 111 of Form C.F.R. 6-A 

{ ( h l .  3 )  --- - --- - - - - - ----- . - . -- - 
(a) !bl* 

Amount Ycar f s )  in which the halnnce 01 commitment 
is likely to he dkcharge~l. 

*If the balance of cammitment is to be discharged during 
more than one financial year, the year-wise break-up of 
the amount should be indicated. 



3. The Wnrotry of Transport and Shippine etc., are nqucrtcd 
k, note the above changea for ~ ~ n p l i a n c e  and also issue sui- in- 
structionr to ell authorities under' them for' ensuring p e  main- 
tcnancc. of thr tiahflit); Register in the rcvSscd ompliAcd faam. 

4. The nccebsary amendments to the compilation of General Fin- 
ancial Ruicq will be issued separately. 

N. N. K. NAIR, 
Deputg Secwtarp to the G m m m e n t  of India. 

T( 1 

All MinistrkslDeptts. of the Govt. of India. 



Copy forwarded for information to:- 

(i)  All E x p d i t w  Brunches. 

( i i )  E. 11. (A) Branch. 

(iii) Lnk Sabha Scctt. (P.A C. Br~nch) .  

(iv) A. C;. C. R.,  New Delhi 

(v) C..& A. G. ( w ~ t h  140 copes) wlth reference to hia endorse- 
ment No 2679-TA. II/358-67, de ted 20-10-1967. 

N. N. K. NAIR, 
Deputy Secretary to the Government of India. 

?' 

R4mt~nLQluIOtion 

Subject to these obwrvations the Committee recommend that the 
excess referred to in para 2.1 above be regulerLed in thc mnner  
prescribed in article 115 of the Co~ltitution 
[S. No. 14 of Appcndlx XLI to the 69th Report-3rd Lok Sabha) 

Action taken 

Denrands for Excess Grants  for 1964-65 h a w  sincc been presented 
to the Llok Sabhn 



hommcndrtionrobscrvationr which the Committee do ad desire 
to pumw in view of the replies of Government. . 

MINISTRY OF EDUCATION 

Public Accmntx Committee 

Recowl mendat tons 

I t  1s riot clear to the Cornmlttee as to why nctcessa+S. budget pro- 
vlsron was not obtained immediately aftq the allocation of paper to 
the 1)ellii Administration and the transaction not adjusted In thr 
accounts of t he  year In which ~t took place 

SCWd No. 4 Append~x XLI to 69th Report (3rd Lok Sabha) 

Action taken 

I t  has b c m  explained in our earlier note dated 7-7-1966 that thls 
M~nistry had been rcceivlng 2,000 tons of printmg paper wery year 
from Australru during 1962-63, 1963-64 and 1964-65 under the Co- 
lombo Plen Agrr)t.ment. Although thr papcrs sdarted amving in 
1962-fX7, the mcountlng prtredure in respect of thls paper could be 
fino l i s t 4  by the Mlnlstry of Finance (Department of Economic 
Affulrs) only in December, 1962 and detailed instructions issued vide 
thesr c~rou lu~-  Ivtrer No F f l ( 3 )  -ECA (-4) /E dated the 18th h e m -  
iwr, I!)(,,' acltlrr~ssed t o  all t h e  Accountant Generals, with endorsement 
copics tcr thc State Governments. Further. it was in October. 1963 
whrn it u.:~.; dt.c*ided that the Ministy of Education should provide 
butigvt provlslon for Austrnl.;~rl gift paper in the Central accounts. 
Ry this ttmr the first year's papr had already wdwd and half of 
t h ~  S C C O I ~  veiir's paper had also started arriving. According to the 
proc8cdure thtb 1,uciget provision was to be made by creating counter- 
part funds and making cquivnltwt provisions in the Capital and Re- 
wnuc  Grants of thv Ministry to cover the Rupee equivalent d the 
C.T.F. \rrrluc. of the paper wceivcd during the particular year. 

S i n c ~  the last date, t ) t z  (12-11-63) for submission of budget esti- 
metes for the year 1964-65 under the scheme of staggering of budget 
proposnls had already long passed by the time the budgetary pme- 
durn had becn determined, it was not possible for the M i  of 
Education to mi3ke budget provision either in the Revised Estimates, 



fa 1982-63 or in the &tiget Estimates for 1963-64. The only alter- 
native cause was, therefore, to provide neclsory funds in the Re- 
tised Estimates for 1983-64 and Budget Estimates for 1964-85. The 
Ministry of Education, therefore, took s t e p  to propose budget pro- 
vision for the purpose in October, 1963, both under Revenue and 
Cspital Outlay of Accounts. A consolidated provision was thus made 
in the Revised Estimates for 1963-64 to cover the cosl of 4,000 tons 
of paper received during the year 1962-63 and 1965-&4. Likewise a 
provision was also made in the budget of 1964-65 to cover the C D , .  uf 
2,000 tons whch was the quota for that year. 

As there was no original budget provision for the purpase in 
1963-64 for reasons e x p l d  above, the Ministry had to go in for a 
supplementary Grant for 4.000 t,om of paper i.e. (2,000 tons for each 
of the two years). Accordingly a Supplementary Grant of Rs. 83 
lakhs was obtained in F e b r u a r y - k h ,  1964 and 18 adjustment mnc- 
tions including the one for the Delhi Administration in respect of 
paper supplied during 1962-63 and 1963-64 were referred to the Minis- 
try of Finance for concurrence before issue. The adjustment sane- 
tmm in respect of States were concurred in by the Ministry of Fin- 
ance on 26-3-64. The adjustment sanction for the Delhi Administra- 
tion had to be deferred to the  next financial year (1964-85) as the 
Ministry of Fin,mr.r. had advised (26.3.64) that funds to meet the 
revenue part of expenditure should appropriately be found from the 
Area Demand of the Delhi Administration and not from the Central 
Ilcmsnd of Grants-in-aid tn States and Union Territory Govern- 
ments. It  was, therefore, too late to advise the Delhi Administration 
to provide the budget in thcir Revenue Grant for the value of paper 
allotted to them. It will thus be .seen that despite the Ministry's an- 
xiety to do its best up to the end of the financial year, it was not 
possible to sanction adjustment in respect of the Union Territory 
during 1%3-64 because the circumstnnces were beyond their control. 

MINISTRY OF FOOD, AGRICULTURE, C D & COOPERATION 

In the note furnished by the Ministry, it has been stated that the 
expenditure upto 15th March, 1965, had already exceeded the budget 
provision. If so, the Committee are unable to understand why the 
slumsEion of additional p v i s i o n  of funds, if necessary, by o b W g  
an advance from the Contingency Fund of India was not examined 



[sl. No. 7 of Appendix XLX (Para 3.9) d 69th RBpart (Third Irodr 
e-1 I 

The r e m d ~ ~  for excess expendture undrr Crent No. S6 fdinistry 
of Food and Agriculture dur~ng 1964-65 have been aplahed in Pert 
If--Appmrd~x I11 of the 69th &port (Thrrd Cok Sebha). As regards 
provision of additronal fun& by abtainmg an advance from the Con- 
tYngQncy Fund of India, it i~ submitted that though the expenditure 
hnd ewoesdcd according 40 thc amounts booked by the Pay and Ac- 
oounta Oilice, this Department came to know uf this excess only 
when it was brought to its notice by the Pay and Accounts OBce in 
his letter No. BRA. 8(1) /64-63/1!B5-!% dated the 25th March, 1963. 
As this Grant contained pmvisions far Department of Agriculture, 
Deplrtmcnt of F& ;uzd OtTic~ of t h ~  Pay & Accounts OiRcer, Mfnfb 
try of Food and Agrculture, it was not possible for want of time, to 
arrcm the cwerall nct excess undrr this Grant so as to get the nece- 
ssary a d v m  f m  the Contingenry Fund in time for Appmpria- 
tkm on the Slat March. 

MINISTRY OF IRRIGATION & POWER 

In the opinion of the Committee, an excess expenditure of more 
then h. 6.13 cmres agafnst R final grant of Rs. 17.21 crow does fndi- 
c a b  lack of proper control over expmditure. In the latter part of 
February. 196% Chief Engineer. Farakka Barrage Project had estima- 
ted his final rquirements nt Rs. 18.81 crores. Had the Ministry tn- 
i t iaw pmpcr action to meet these requirements, this heavy excess 
c*ould hrrvc bwn avoidd.  The Committee desire that thr. f:i!lure to 
do x, should be inquired into and xvspmdbilfty fixed. 

IS. No. 9 Appendix XLJ of B9th Report (Third Lok Sabha)]. 

ThnE requirement of the Chief Engineer was rexdved fn the Minis- 
try of Irrigation and Power on the 20th Febmary, 1MB. The Ftrsn- 
cia1 Adviser and Chief Accounts oll"I1Ctr's comments were received 
on the 27th Febntarp, 1965 trMk? his U.O. note No. 21 fFinanctleVff !RB. 



d&d tbs W F e b w y ,  1985 (copy d o a f e d ) .  The E'bancW Ad- * .1Dd Chkf Accounts Wcer examined item by item the rs~&m- 
meats of the Chief Engineer, FaraldEa Barrage Project. The note k 
self revealing. The Chief Enjgineer bad been varying hir, demand 
frequently. Even at the Umr of the second quarterly review in Dec- 
ember, 1964, he wan not convinced of its m M y .  The Financial Ad- 
v&r and Cbicf Account0 O f k ~  cllso did not consider the demnad 
u judifid Ht tiid not also make m y  deAnfte recommendation in 
tbfs regant Tht Chief Engineer, Famkka Barrage Project, himself 
m hir letter No. M52(3), dated the 3rd March, l!XM (received in the 
Ministry on 6th March, 1965), curtailed his demand to Rs. 16.21 
awes.  As the demand of the Project was fluctuating from the time 
the Budget Estimates fur 1964-65 were framed, it was felt that tht 
expenditure wiU not reach the figure of Rs. 16.21 crorn. The expen- 
dl- during February, lm, wm Rs. 2.90 ccmrrs and Rs. 5.50 croree 
was adjusted In March, 1965 alone againl;t the avcrage of Rs. 1.14 
crp~es per month jn the first ten months of the financial year 1964-65. 
The expenditure dunng the last two months of the year was them 
fore unusuplly heavy. 

Although the Ministry was awnre of the probable crxcess in ex- 
pcndihm? towards the fag end of the financial year 196485, it was 
considered that in view of the instructions issued to the Chief Engi- 
neer, Farakka Barrage Project, that unavoidable expenditure may be 
incurred but reasons for excess should be suitably explained in each 
c w  at the time of appropriation accounb, it would be possible 
restrict the expenditure. In view of this the question of obtainfnff: 
an advance from the Contingency Fund of India ww nd lnttiated by 
thb Ministry. The omisuion fs  mgretted. 

Joint Secretary to the Government of India. 

Gcnmmmm or I ~ A  

MINISTRY OF IRRIGATION h POWER 

Will the Undu &metmy to the Governaent d I d s ,  Ministry 
of md (m) kindly refer to Chid Enginem's 
letter #a B. 5 (Pt. Vm]/2194(3) dated 1tRh Febmw, 1- fon~ar- 



ding a review of the Budget paition for l964-65? Ilinintay's t eb  
gram eMbnred to me under No. 6(9)/SFBP dated nil Febnurp, 
196s also rders. 

2. My comments tw sls below: 

( i )  It has been stated by the Chief Engineer that the require- 
ment of funds in 1964-65 was "drastically reduced at the 
wggestion of the FA. & C.A.O." and that there wag not 
much time left for going into more details before the 
submission of the Budget. In this connection I have to 
obrrerve as under: 

In his U.O. No. 3746 dated 7th December, 1964 the Chief Engineer 
cndorsied the second Quarterly Review to me stating as follows: 

"The present demand appears to me to be absurd. I have al- 
ready talktd to F.A. He desires to make a thurough scru- 
tiny in consultation with each S.E. individually. I should 
await F.A.'s scrutiny." 

( i i )  In the letter forwarding the s a n d  Quarterly Review, 
the Chief Eng1nec.r has stated that the review has been 
made in conmltation with 'me. As will be seen from para 
1 af my U.O. No. 21/Fin/64-&/I033 dated 30th December, 
1964 thv review w,ss taken up at the instance of the Chief 
Engineer and my recommendations were accepted by him. 
The reductions were also accepted by the Superintending 
Engineers whet1 the budget was discussed with them. 

. (iii) I would also point out that the details as suggested in my 
U.O. dated 30th December, 1964 h a w  not been furnished 
for the present review with the result that my recommen- 
dations were delayed and even now have to be based an 
conclusions made on the bast of my own figures. 

AgaLnst a figure of Rs. 4.37 crores included in the second Quarterly 
Review the present demand is shown at Rs. 5.14 crams i.e. addition- 
al requirements of Rs. 76.19 lakha 

But the break-up of this f i p r e  shows as follows: 

(i) A. Preliminary: -Against Rs. 1.73 lakhs included in the II 
Review the present provision is Rs. 1.68 lakh 3.e. a sav- 
ing of Rs. 7000/-. The break-up as seen fmm C.E!s file 
slhows Rs. 2,55,000 included in Rs. 5.14 cmm. Therefore 



Ra. 5.14 m r e s  has to be reduced by Rs. 90,0001- and Ifmi- 
ted to Rs. 5.13 crorerr. 

(ii) B-hd:-Against Rs. 10.80 lakhs provided in the 11 
Review, the proposal is to reduce this ta Rs. 8.80 l a k h ,  
This may be accepted. 

(iii) C-Works:-Against Rs. 71.87 lakhs in I I  Quarterly Re- 
view, the present proposal is to reduce this to Rs. 70.59 
lakhs. (The break-up given to thc Chid Engineer shows 
Rs. 70.49 lakhs and is to be corrected). This may bc accep- 
ted. 

(iv) K-Buildtngs:-Against Rs. 1.02 crores in the I1 Review. 
the requirement now shown is Rs. 1.16 crores. 

Division TI Kcviwd Present Expenditure lixceas 
Demand up to I 165 

I-. R .  Division . 7 lakhs X . 9 1  lrrkh.. - .79 lakhs .+. I . 91 lakhs 

Workshop Dim. . r lakh I -6% ,, 0 . 3 6  ,, 4-0.68 ,, 
Electrical Division . . . 0 .57  ,. . . i 0 . 5 7  

Township Dim. . ., 44.46 , 3 5 . 1 3  ., +0.46 ,. 
R.B.B.D. III  7 ,) 7 . 0 0  ,, 5 ' 5 2  % *  

Civil Stores 0'50 ,, 0'50 ,, 0'19 ,, 

Quary . . 2.00 1aMt.y 2.00 lakhs 1-25 lakhs 

The above shows that against an average monthly expenditure 
of Rs. 8 to 9 lakh (October-January, 1965), they intend to spend 26 
lakhs in 2 months. The rate of expenditure from October, 1964 on- 
wards b also more or less constant. With the above, it is dificult 
to anticipate any sudden spurt. 

(v) OLMiscellaneous: In the I1 Revised we have provided 
Rs. 1.01 crores. The present demand is Rs. 0.47 chres i.e. 
a saving of Rs. 0.54 worn. 



(vii)Q-Sperrd T 6 P :- I1 Rcvired: . Rs. r . q 8  crorrs 
Present Dmand: . Rs. 2.68 crorts 

Bxpmdiwre up to  1/65 is R3. r - 2 5  crorw 

This is an follows : 

Civil Stares . . 47.50 Iukhq 4 7 - 5 0  lakh 19-26 lakha 

Quary . . . . 53-49 ,, ' 

Mechanical Store8 . 15 .00  ., 1 5 . 0 0  , ,  0.43 ,, 
-----.- --. 

147.50 lakhs 267. go hkhs I 26.  I 8 l a b  

*Left out of account as no denlund is made. 

Workshop Division which h:u wkeJ ftlr about Hs. 120 lakhs more has spent: 

No details have bcen furnished nor were any available in the dfvi- 
aian Without details of antidpabed arrivals etc. It is CMBCUM to 
aacept th4 prapoeal 'in tow. 

I1 R e v i d  . Rs. 26 lakhs 



T k R ~ v i s E d w ~ 1 p r r w l M o n a p t o t d c r ~ . f n 6 m a n ~ ~  
sgent Bs. 10.56 lakb and in 10 months Rs. 21 lakhs which shows that 
the p t o  rata' asseesment is safe. 

The major requirements are fmm workshop Division who have 
increased their demand from 3 lakhs to 3.63 lnkhs with an expendi 
ture of Ra 2.62 lalrhs up to end uf 1/65. Against this, Mechanical 
Stores Division which had a prwision of Rs. 2 lnkhs has spent only 
Rs. 0.61 lakhs up to 1/65. Existing funds can bv rcttistribued. 

DHRIIS : XI Rcviseci . . Rs. 7 . 9 7  crora (Dr.) 
Present Demand . . Rs. 11-jgcrom (Dr.) 
Dr. to cnd of I 165 . Rs. 7.72 crorts4* 

* *  up to 9/64 tnkcn trom I I  Reviscd 
1ol64-1/65 figures trom F.A. & C.A.O. 

II Revised Prcsent Debits Upto 
Demand I /65 

R.B.B.C. . 37.3rlakhs 37.31lakha 2 s . g l a k h r  

Ln the case of LBBC, their provision was reduced as they were 
also operating Suspense for the same storea for which Civil Sfom 
had provision. This was explained to the S.B. and the figure red& 
oed. But in the po.esent demand the figure orfgInally asked for her 
k e n  partly rcQIigtated. 



Circle I I Rcviscd Prcvcnt Demand Credit to 
end of I ;65 

. . I tic final position will hc-- 
I I Kcvised I'rescnt Demand Upto I '65 

No details for the increase are available except that it is perhaps 
based on average rate. This is no basis as i t  is seen that (presuming 
aorrect figures) the amounts more than doubled in the last 4 months. 

(i)  A-Prc1irntnar.y :- 
I I Revised . Ra. ro,ooo,'- 
Present Demand . Rs. 50,000/- 

Expenditure up to 1/65 Rs. 9,oool -(C&'s figurer) 

Even on the basis of expenditure there is no justification for increase 
as no details have been given. 

(ii) B-Land :- 

11 Revised a . . . Rs. 13 -80  US 
Present h a n d  . Re. 50.00 hkhs 
Expenditure up ' r /65 . NIL 



The PI-t demand reinstates the cut made in the Review. The 
anticipations an perhaps based onland debits d n g  in by 31-3-1%5. 
No details are available. 

Rs. 20,000/- only is asktxl for no change seems necessary. 

The excess is perhaps d u c h  ~ $ 1  some. wrong adjustment as there is con- 
siderable saving under "Establishment" in Jangipur Barrage, 
(Please see para. 12 below). 

Present Dcmnrlci . , Hs. 2 2 , ~  

The figures of expenditure taken by C.E. are to be verified. On the 
figures booked by me no further provision is needed. 

In the I1 Revised, the figures asked for by the circles were provided 
and no cut was made. It is not clear why present increasc would nut 
be anticipated. 

I I .  A(5)(3)(1 )-Jczngipur Barrage ;- 
( i )  Prelimiftory : 

I1 Rcvised . . Rs. 0.10 lakhv 
Present Demand . . Rq. 0.05  ltJdls 
Expdiuere up to 1/65 . . Rs. 0. ro i a k h ~  

(udjustntent expected and hence the reduction.) 



(ii) B - f d  :- 

Revised TI . . &. r.00 hkhs 
P r e m t  Demand . . RB. 6.44 la&¶ 
Expencliturr up to 1/65 . NTf, 

Divininn I1 Revised Yrrscnt Expcnditurc 
Dcrn~n~i upto 1/65 

____._._----..__ ---...-.-.I------ --._-_ - ___  __  

11 Reviseti . .f&. 0.11 lskhs 
Present Dunand , . Rs. 0.20 labs  
Expenditure U> to 1/65 Rs. 0.02 Whs 

Expenditure cloe~ no: jmcify in:relse. 



IT Revised Dr. lo lakhs 
Cr. a lokhs 

Cr j lakhs 



MINISTRY OF WORKS, HOUSMG AND SUPPLY 

( D m .  or W & H) 

The conlmlttee desire that as thls matter raises an important 
issue, it sf~ould bt. carefully considered in consultation with the 
Ministry of Law snd other authorities concerned at an early date. 

S. No. 11 of A?pendix XLI 
(Para 3.17 of the 69th Report.) 

Art inn Taken 

By virtue of ttrv pro\.lswnh of Section 154 of the Government of 
It~rl~rr Act, 1V35 imd Art~cle 285 of the Constitution, the property of 
the Central Government is exempted from payment of all taxes 
j r n ) > r d  t q  ;I Statc or by an authority within a State, except those 
propertit+ wl , i ( .h  wcrc* liable to tax before the 1st April, 1937. In 
the latter casta u1.w thc Government are liable to pay only such 
taxes as w c w  bemg paid hforc* thc 1st April, 1937 except in the case 
of propcrtlcs In Utuc~n Tcrrit orws However, on representations 
from thtb vrrrious local bod1c.s that notwithstanding the constitutional 
provisions, thc C;o\wnmcnt should agree at least to the payment of 
c.hnrgr.s for sclrviws rendered by local authorities, the Government 
o f  Ind~a agmd thut pnymcsnt should be made w.e.f. the 1st 
April, lW to icwd bod~rr; for service charges in respect of Central 
(;owrnrnr nt  propertics for specific services rendered by the local 
authorities 'I'hc payment of s ~ ~ c h  service charges is not to be treated 
11s paymct~t of tnxcs but as compensation payable under quasi-con- 
tract. Thc detailcd basis on which such service charges are pay- 
able was laid down by the Ministry of Finance (Deptt. of Economic 
Af.T;rr~.s) r d t *  thcir lcttcr No. ll(1)-Pi52-1, dated the 10th May, 1954 
(copy encloscd) . 

2. The basis on which the quantum of such service charges would 
arrived at was reconsidered and laid down vide the Ministry of 

W.IT.&S. letter No. Cont. 23(13)159. dated the 2nd August, 1961 ( m y  
encloscd). However, the basis laid down in the above mentioned 
two letters was not considered adequate and the question remained 



under consideration in consultation with the various Ministrise and 
a revised tmsis was laid down oCdc the Ministry of Finance (Deptt. 
of Co-ordination) letter No. 4(7)-PIS, dated the 29th March, 1967 
(copy enclosed). 

3. As regards the Central Government properties in the Union 
Territory of Delhi, procedure for payment of taxeslservice charge8 
was laid down by the Ministry of Home M a i m  vide their O.M. 
No. 201 11 i63-Delhl. dated the 30th April, 1964, (copy enclosed). 
According to these orders, even on properties constructed on or after 
the 26th January. 1950. taxes on buildings and lands as leviable 
under thc Punjab Municipal Act, 1911 is payable upto t h ~  17th March, 
1954 and service charges at 75 per cent of such taxes on buildings 
and lands from the 1st April, 1954. These orders were issued by the 
M~nlstry of Home Affairs afttar consulting thc Ministry o f  Law. A 
copy of the MinlstrS of Lnw u.o No.  594Ad\?1ce (B), datctl the 1st 
February, 1984 is enclosed. The Ministry of Law who were again 
collsulted in April, 1968 have stated that the legal position as stated 
In that u.o. notv remalns unchanged 

Delhl was a Chief Commlssiones's Province under the Govesn- 
ment of Ind~a  Act, 1935. I t  was a Part 'C' State under the Consti- 
tution until 1st November. 1956. On that date it became a Union 
Territory. The immunity conferred on property of the Government 
of India under Sttet~on 154 of the Government o f  India Act, 1935, 
was not available to the pi-operty situated in the Chief Commis- 
sioner's Province. S~milarly, tht* lmmuni ty under article 285 o f  thc 
Constitut~on also did not cxtend to such properties situated In Delhi. 
Even after 1st Novt~mber, 1956 when Delhi became a Union Terri- 
tory, article 2&5 of the Constitut~on did not apply to Delhi as the ex- 
pression 'State' occurring in article 285 of the Constitution does not 
include a Union Territory. Hence exemption from state taxation 
conferred by the said article in respect of the property of the Union 
does not apply in relation to any taxes imposed by an authority in 
a Union Territory. Property of the Union was therefore liable to 
taxes imposed by an authority within the Union Territory of Delhi 
subject to such exemptions as were available under the relevant laws 
in force in Delhi from time to time. 

4. While explaining the excess under head "B-Repairs" under 
grant No. 91-Public Works 1964-65, it was stated by this Ministry 
that  the excess was mainly attributable> to inevitable payments 
made towards the close of the year towards the payment of arrears 
of property tax paid to  local bodies, not provided for. In fact, the 



wcam &#d k) the arrears Of property tax as well as BUvice 
~ p r l d f a l o c r t k r d l a r L n ~ w i t h t h c o n l a v r ~  
to above, The olnmfdoD ta aot mentioning tbe prymaat of rervia 
charges in addition to the property taxes in the note submitted by 
this Ministry while explaining the excess was caused inedyerteutly 
md is w t l y  rsl[lntlsd. 

A oopy of the Audlt observation b also attachmi, as derired by 
the A.G.C.W&M. 

New Dahi 
Dst4  the 24 June. 1988. 



Copy of letter No. ll(1)-P152-I, dated tbe 10th May, 1954 from 
the Ministry of Finance (Department of Economic Affairs), New 
Delhi to the Chief Secretaries to the Government of All Part 'A' 
and Part ' B  States (Except Jammu and Kashmir) etc. 

Subject.-Payment of service charges to local bodies in respect of 
Central Government properties. 

Under clause (I)  of Article 285 of the Constitution the properties 
of the Government of India ,we exempt from all taxes imposed by 
local authorities in the States. I t  has been represented to the Gov- 
ernment of India that notwithstanding this Article the Govern- 
ment should agree at least to the payment of charges for service 
rendered by local authorities. The Government of India have given 
careful consideration to such representations in the light of the re- 
commendations made by the local Finance Enquiry Committee in re- 
gard to taxes in Central Government properties. They have decided 
that payment should be made with effect from 1st April, 1954 to local 
bodies for "service charges" in respect of Central Government 
properties on the following basis:- 

(1) The Central Government will make payment in respect of 
their properties flfor specific services rendered by local 
authorities but such payments of such "service charges" 
shall be treated not as payment of taxes but of compen- 
sation payable in quasi-contract. Specific Services wlll 
include not only direct services such as water and electric 
supplies, scavenging etc., but also general services such as 
street lighting, town drainage, approach roads connecting 
the Central Government properties, etc. But such items 
as educational, medical or public health facilities will be 
excluded. 

(2) For large and compact blocks of their properties the Cen- 
tral Government will not pay for such spccjbc services as 
they themselves arrange. 

(3) As regards assessment, no difficulty should arise in respect 
of items like metered water or electricity etc., or where 
services like drainage and scavenqing, etc., are charged 



for separately. But where some or all aucb spectdc sst. 
VIW are not charged for scparatcly, but are pPrt af a 
consolidated house or property tax, a suitable percenta* 
af such con.wlidatcd tax, representing the elexnent of 
specific services, will be paid by the Government. The 
State Government concerned may kindly Ax this per- 
centage, on behalf of the Ccntral Government, for each 
local body concerned and intimate such percentage to the 
Ministry of W.H.&S. who will arrange to intimate them 
to 811 othcr Ministries of the Government of India and 
through them to all the Centrd Covenunent OfBces eon- 
cerncd. Sim~ia~ly, the valuation af the Central Govern- 
ment propcrtj. may be done by the agency which under- 
lakes the valunlron of the Stnte Gmlernment property and 
any rcf~rcnccq I-egarding changes in valuation should be 
made to the hlmistry of Railways (Railway Board) in the 
case of Rallwnys groperties end to the Ministry of 
W.lI.&S in  othcr cases (where m y  question of the princi- 
ple is involved, the Ministry of Railways will act in con- 
sultation with Ifinistry of W.H.&S.). 

(4)  A Minist? of th r  Government of India may also enter into 
separate contract with any local nuthority for the supply 
of water and clrctricitv or scavenging nr any other ser- 
vices. 

( 5 )  Ttw ahme arra!-cements will be subject to review. either 
in  cosc thi' Tax~t ion  Enquirv Commission suggests any 
motlification or at the end of ten year.. to see whether any 
p2yrnmt tluc to local bodies ha. been denied by the Cen- 
tr:d and whether thc Central Goswnment has accepted a 
larger liability than is warranted. 

(6) Prolnv-t~cs i ~ h ~ c i i  3re already pny;ng service or property 
taxes u n d w  Clause (2) of Artick 285 of the Constitution 
will not come within the purview of these orders; nor will 
iwopertics of Ccntral Governmc.nt industrial undertaking 
rnnstituted into private l imi t4  companies under the 
Indian Companies Act. 

(7) These arrangements do not affect the legal rights con- 
f ~ r r 4  under the appropriate laws on any property held 
by the Central Government within the jurisdiction of heal 
bodies. 



I am to rrque.ct tha t  t3e decision of the Government of India con- 
veyed In this letter n u y  kindly be intimated to the local authorities 
t r -~th:?  ? o u r  S : a t ~  

Sdi- 
(C. S. KRISHNA MOORTHI), 

D t ~ p t t t y  Secretary to the Govt. of Indin. 



Copy uf lcttitr No. Cont23(13) $39 dated the 2nd August, 1- 
from Ministry of Works, Housing and Su?ply. New Delhi to tbe 
Chief Secrekuico to all State Governments, etc. 
Subject:--Service charges for Central Govt. properties situated in 

States-Fixation of rates of. 

The position regarding exemption of Union Government proper- 
tics from payment of local taxer; (imposed by Municipal and local 
bodies) was brought out in the Ministry of Finance Government of 
India, letter No. 14(1)-P/52-1, dated the 10th May, 1954 (copy en- 
closed for ready reference). The decision of the central Covern- 
ment to pay semice charges in respect of specific services with certain 
exceptions was also conveyed thcrem. The Principle to be adopted 
for computing service charges in respect of Union Govt. properties 
has been considered by t4is Minist I-: and it has' nrw been decided to 
adopt the following procedure in  this r e ~ a r d .  

2. It has already been clarlficd in the Ministry of Finance letter 
quoted above that items like educational, medical or public health 
facilities, will be excluded from the scope of service charges. I t  has 
also been clarified therein that, in respect of large and compact 
blocks of their properties, the Central Government will not pay 
service charges for such services as they themselves arrange. 

3. Central Municipalities cumputc the property tax as the sum 
total of specific service charges at prescribed percentages of the 
annual rateable vnluc of the property. In such cases, the service 
charges payable by the Central Government would be the sum of 
the charges in respect of only those items of service that are avail- 
ribled of by them (charges in rcsppct of education, medical and pub- 
lic health facilties will. as ~I rcady  stated, be excluded). Some Muni- 
cipalities, however, do not relate the property tax to specific services 
but levy ft at a prescribed percentage of the annual rateable value 
of the property. In such cases. the service charges payable by Gov- 
ernment will have to be related to the actual expenditure incurred 
by the Municipalities on these items of servirc that are actually 
availed of by Government. The service charges payable in respect 
of a Central Government property will bear to the property tax the 
same ratfo as the ex~enditure  incurred by the local body on the 



s,~clfrc services availed of by Government ham to the total expen- 
diture mcurred on aU the services normally covered by the p e p  
t a x  The Agures of such expenditure, furnished by the local bod- 
to the State Governments in this connection will be accepted by 
the Government of India if these are certified by the Examiners of 
Local Fund Accounts of the State Governments. It has also been 
ricclded that services charges will be calculated on the average ex- 
penditure for three years and that the service charges so Axed will 
remain In iorcre for three years at the expiration of which the c h a r m  
will be reviewed. 

4. These orders will nt)t apply to the Municipal Corporations af 
bombsy, Calcutta, and hlndras regarding which separate orders will 
issue in due course. 

5. Service charges on the basis indicated above will be payable 
\ + . ~ t h  effect frvm the 1st April. 1954. 

6. You are requcsteJ kindly to take carly action, on the basis 
ixiicated nhovc, to work out the dues payable to the local bodleg by 
the Central Government In respect of their properties in your State. 



NO. 4 (7) -P,65 
GOVERNMLVT OF INDIA 

MINISTRY OF FINANCE 
(D~PARTMCNT OF COORDINATION) 

Ncw Dcl!::, the 29!h Ynrch, 1967. 

SUBJECT:-- Pcryinen! nf service charges to local bodies i ~ l  respect of 
Cet~tral  (;n?lcrn?nent propertic :. 

Sir. 
I em dlrccted to refer to 1h.s hlln~stt \ ' . i  l c ~ t t t ~ ~  No. 14(l)-f',52-1, 

&tcd thc 10th May, 1954 and t h o  h * l ~ n r ~ t ~ + ~  I t \V.~rkz, Ifou:;tng and 
Supply lcttcr No. Con1.23(13) '59, datcd t!w 41!, Augub!, 1961 on the 
subject cilctl nbow 

( 1 )  In respect of isolated Crnirnl Gnvtv!~rnent properties 
where d l  sclvicos arc avallt4 oC IIY t h e  Ccntrnl Govern- 
ment in the same mnnncr :IS In ~ ~ s p e c t  of private proper- 
tiw, the Central Govcrnmcnt will ;la?; service charges 
equivalent to 75 per ccnt of t4c ;m)pvrty tax rcalised from 
private individuals. 

(ii) In the case of large and compact colonits which are self- 
s d c i e n t  with regard t l ~  serviccs or where some of the 
services are being provided by the Central Government 
Departments themselves the service charges will be 
calculated in the following manner:- 

(3) In the case of colonies which do not  directly avail of 
civic services within the area and a r t  self-sufficient in 



all respects, the payment of service charges will  be res- 
tricted to 33 1p per cent of the normal rate of property 
tax applicable to private properties. 

(b) 1.1 respect d colonies where only a partial use of the 
scrvices is made, service charges will be paid as 50 per 

cent of the normal property tax rate. 
(c) In respect of colotlics where d l  the services normally 

provided by the municipal body to the reddence of 
other areas within its limits are being availed of, ser- 
vice charges w ~ l l  bc paid as 75 per cent of the proprty 
tax rate realised irom private in&viduals. 

(iii) The net rateable valueianrlual value for the purposes of 
these instructions shaU be 9 per cent of the 'Capital 
Value' of the property concerned, both in respect of 
residentla1 anu non-residential properties. The 'capital 
value' shall ir,clu.!e the cost of acquiring or constructing 
the building including the cost of site, its preparation and 
any other capital expenditure incurred after acquisition 
ur construction or when this is not known, the present 
value of the buildlng mcluding the value of site, as bornc 
on C.P.W.D. records or those of the Department concerned. 

(iv) The existing arrarlgen~cnts arrived at between the Rail- 
ways authorities or any Central Government Departments 
and local bodies in respect of property taxlservice charges 
including the arrangements envisaged regarding Central 
Government properties in Calcutta and as  regards the 
properties in Delhi will not be disturbed by this decision. 

3. I am to request that the decision of the Government of India 
conveyed in this letter may kindly be intimated to the local authori- 
ties within your State. 

Yours faithfully, 
Sd - 

J, MURLI, 
Under Secretary to 'the Govt. of India. 
NO. 4 (7) -PI65 

Copy forwarded for information to:- 
1. All MinistrieslDepartments of the Central Government. 
2. Comptroller and Auditor General of India, New Delhi. 

MI- 
(J. MURLI), 

Under Secretary to the Govt. of Indfa 



No. 201 11 163-Delhi. 

MINISTRY OF HOME AFFAXRS 

New Delh2-11, t he  30th Awl, 1964110th Vaiaakk, 1886 

OFFICE MEMORANDUM 
Sue~tsc.r: -Payment of property ta;r/servtce cl~aryes in respect of 

Central Government properties in the Union Teri-itwy 
of Delhi. 

The undersigned is directed to say that the question of payment 
of property taxlservice charges to the Delhi Municipal Corporation 
and the New Delhi Municipal Committee on Union properties in the 
Union Territory of Delhi has been under consideration of the Gov- 
ernment. In consultation with the Ministry of Finance, it has now 
been decided that the property taxlservice charges on Gove~nmenl 
properties will be paid to these bodies calculatd on the rateable 
valuelannual value as determined in accordance with the principles 
specified in paragraph 2 and as detailed in paragraph 3 below. 

2. The net rateable valuelannual value shall be 9 per cent of the 
Ucapital value" of the property concerned whether it is residcntid 
a r  non-residential. The "capital value" shall include the cost of 
acquiring or constructing the building including the cost of site, 
its preparation and any other capital expenditure incurred after 
acquisition or construction or when this is not known, the present 
value of the building including the value of site. 

3. Tax on property or service charges in lieu will be paid to these 
bodies on the following basis:- 

A. Union Government properties within the area' of the 
Municipal Corporation of Delhi. 

(i) Properties constructed before the 26th January, 1950. 

Tax on buildings and land as leviable under the Punjab 
Municipal Act, 1911 upto the 7th April, 1958. From 7th 
April 1958, General Tax as specified in paragraph (d) 



of MbSection (i) of Section 114 of the Delhi Municipal 
Carporation Act, 1957. 

(ii) Properties constructed on or after the 26th January, 
1950. 

Tax on buildings and land as leviable under the Punjsb 
Municipal Act, 1911, upto the 17th March, 1954 (inclu- 
sive) and service charges at 75 per cent of of such tax 
on buildings and land from the 1st April 1954 to the 
6th April, 1958, and service' charges at 75 per cent ot 
the general tax leviable under para (d) of sub-section 
(1) of Section 114 of the Delhi Municipal Corporation 
Act, 1957 from the 7th April, 1958. 

(iii) All properties whether constructed before or after the 
26th January, 1950. 

Service charges at 75 per cent of other property taxes, 
namely, water tax, scavenging tax and fire tax speci- 
fied in paragraphs (a),  (b) and (c) of sub-section (1) 
of Section 114 of the Delhi Municipal Corporat~on Act, 
1957 from the 7th April, 1958 subject to the condition 
that such tax or taxes are otherwise leviable 0'1 the 
property if the provisions of sub-section (1) of Section 
119 of the Act are not applicable. 

B. Union Government properties within the area of the New 
Delhi Municipal Committee. 

(i) Properties constructed before the 26th January, 1950: 

Tax on buildings and Land as leviable under the Punjab 
Municipal Act, 1911. 

(ii) Properties constructed after the 26th January, 1950. 
Tax on Buildings and land as leviable under the Punjab 

Municipal Act, 1911 upto the 17th March, 1954 and 
service charges at  75 per cent of the tax on buildmgs 
and land from 1st April, 1954. 

4. This decision will apply with retrospective effect from the 
commencement of the financial year 1952-53. 

5. The Minfstry of Works and Housing etc. are requested to make 
payment of property tax/seroice charges including arrears if any 



to t h ~  local bodies in accordance wftb the above dccfrriims with tftc 
IrM pwalble delay. 

6, The  Commissioner, Municipal Corporation of Dclhi and thc 
Prestacnt, New Delhi Municipal Committee have been requested to 
pnfer  necessary c l a i m  In accordance with the decisions mmtimed 
above In retipcct of property taxfservicc charges. To enable these 
au tho r~ t~es  to prefer the claim, full particulars regarding the varicw 
items which are included in the "capital value" of the pmprty 
mcntlo icJ .n p::r; graph 2 a ! x m  should be furnished ea:ly. In the 
ahsencc of these particulars, the concerned authorities will base their 
calculatioi~s on the present value of the buildingslproperties inclu- 
ding t h !  valulb of s i :~ .  

7. l ' tw  basis lmd down in the preceding paragraphs shall apply 
itnt!l t:xthcr 01~1ti.s to all types of Governmen! properties irres- 
ptctlve of the purpow for which they are used. 

U. This issues with the concurrence of the Ministry of Finance 
vide thcw U. 0. No. 2839-W164 dated 27-4-1964. 

9. Receipt of this communication may please be acknowledged. 

Sdl- (A. V. VENKATASIIRBK'V) 
Deputy Semetay to the Gut .  of India. 

h i  tne MmistrieslDeptts. of the Govt. of India. 
No. 201 11 163-Delhi. Dated the 30th April, 19641 10th Vaisakha, 1888. 

Copy forwarded to the:- 
Compuoiler and Auditor General of India, New Delhi. 

Accountant General, Central Revenues, New Delhi. 

Accclu~rtrtnt General, Commerce, Works and Miscellaneo~~a. 

Director of Audit, Defence Services. 

Director of Commercial Audit. 

Controller General of Defence Accounts for information. 

Sdj- (A V. VENKATASUBBAN! 
Drputy S ~ C T V ~  to the Coot. of India. 
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KO. 20 11 163-Delhi. Dated, the 30th April, 1984) 10th Vaisakha, 1886. 
','o~\ forwarded far information to thc:-- 

k'iesident, New Dclhi Municipal Committee, New ih lhi .  

. . v i  lor necessary action as mentioned in paragraph 5 nt' the ~ m c e  
\It:mo~ andurn 

2. Receipt of t h ~ s  communication may kindly be acknowledged. 

Sdl- (A. V. VENKATASURBAN I 
Deputy Secretary to  the Got,?. of India. 



Oovmunmrro?lsDta 
MXNISTRY OF HOME AFFAIRS 

New Delhi-11, the Slat August, 196419th Bhadra, 1880. 

OFFICE MEMORANDUM 
Saum:--Payncnt of propetty pr sen rice charges in rerpect of 

Central Government propertier in the Union T&wy 
of Dethi. 

*fie undersigned is directed to refer to this Ministry s 0. M. No. 
2011 1163-Delhi, dated the 30th April, 1964 on the above subject and 
to say that a doubt has been raised whether the words "properties 
constructed" used in the oflice memorandum include "properties 
acquired". Aa the liability to pay property tax and service charges 
to low1 bodies is the same for all Government propert~es irrespective 
of whether the properties are constructed or acquire(, the words 
"properties constructed" used in that memorandum nray taken to 
include "properties acquired" also. 

Dy. Secretary to the Govt. of Id&. 

All MinistriesJDepartments of the Government of India. 
No. 1317!64-Delhi. Dated, 31st August, 196419th Bhadra, 1886. 

Copy forwarded for information to:- 
1. Comptroller and Auditor General of India, New Delhi. 
2. Accountant General, Central Revenues, New Delhi. 
3. Accountant General, Commerce, Works and ~ i s c e l l a n e o 2  
4. Director of Audit, Defence Services. 
5. Director of Commercial Audit. 
6. Controller General of Defence Accounts, for information. 

Sdl- (A. V. VENKATASUBBAN) 
Dg. Secretaq to the Gout. of In&. 
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No. 13;7164-DeUu. Dated, the 31st Augwt, 1964/9th Bhadra, 1886. 
Copy forwarded for information to:- 

1 Cr~ntmWoner, Delhi Municipal Corporation, Delhi . 
'2. ?resident, New Delhi Municipal Committee. 

Sdl- (A. V. VENKATASUBBAN) 
Dy. Secretary to the Gout, of India. 



?.IINISTRT OF LAW 

' 
Thc quc.crtion for  considerntion is whether the Dclhi Munir-ipal 

Corporation and the NDMC can levy the  bt~ild~r,,: tax on buildings 
owned by the Government of India in the Union I'erritorv si De'hi. 

2. Tllc Prr:v:ncr? of Dclhi :r7as c-rcln!erl in 1912 hy :I I'r xlarn?tion 
of the Gr~t.ernor-Grn(*rnl in Cotmril qnd thv Provinrr t h m  corn~ric .  
ed of 3 portion r f  former tlistrict nf I k l h i  in t h r  P;:nj:h Sccti::n 
2 of the DeIhi Lnws Act, 1912, ccmtinued the opcrntion of the P~:njah 
t a w s  in thc Province of Dclhi. Tli~ls the Punj:lb :,?unicjpal Act, 
1911. section 61 of whicll cnnbles t h r  im.position of n t2x on hlrildi?~,ns 
bv a mrmicipalitv. npp'icd to thc Province nf Delhi. In 191.5, by 
another Proc1nmnt;nn nC the <;o~ycrnor-Gencrnl-in-Council, nctrtain 
viliagrs of thc Unitcd Provinces of Anti and Oudh were a d d d  to 
t h ~  Province of Delhi. Section 2 of the Dclhi T a w s  Act, 1915, an- 
plied tn thew \*i?lar?es thc Lnws which werc in forcc in the P11n;nb 
areas of the provinces o f  Delhi. Thus, the  Pulljab Murlicipnl Act. 
1911, came tn he in torcrc in thc cntirc Pro\*incc. of Drlhi including 
the added areas from the Un;ted Provinces of Agra and Oudh. 

3. The Delhi Iltrnicipiil Cornmittre canstitutcd 1n 1916 ;\nd t h ~  
New Delhi Municipnl Committee cnnstituted in 1933 h ~ d  4ho ~ \ ~ ~ c r . r  
to imnose building taxes ~ ~ n d c r  the Puninb Municirnl Act X ~ i + ' ~ e r  
the Govcrnme.nt of India Act. 191.7. 1919, nor the Puni?h RTmkipal 
Act 1911. exempted the  property of thc G o w r n m e ~ t  sf India fmm 
such taxation. However. scrtion 71f1) of the Puninb Municjnal Act 
1911. as in farce in the  Province of Delhi, ennble the Chief Cnmmis- 
s i o n ~ r  of Dclhi tn exempt in whole or  in part from the pavmcnt ol 
nnv such tax any person or class of persons or any propcrtv or  des- 
cription of property. I t  is not known whethcr nr:v order of eucmp- 
tion in exercise of this power w s  cver msdc by the Chief Commis- 
sioner after the two Municipalities were constituted. Tf there is nn 
such order. the  buildincs of the  Government of India could b~ valid- 
ly levied a bui'ding tax, 

4. On 1st April, 1937, the Government of India Act, 1935. ramp 
into force. Section 154 of this Act exempted property vested in His 



Majesty for purposes of the Government of the Federation from all 
tares "imposed by, or by any authority within, a Province or Fede- 
rated State" but further provided that, until any fedcrnl law other- 
wise provided, any such property which was immediately before, 
1st April, 1937. "Liable, or treated as 'iable, t o  any such tax, 
shall, so long as that tax continues, continue to bc liable, or txatcd 
as liable, thereto." A question arises whether this section applied 
to Government Property in Delhi, which was constituted by that 
Act as a Chief Commissioner's Province. Section 46(3) of the Gov- 
ernment of India Act, 1935, provided that in that act the expression 
"Province" meant, unless the context otherwise required a Govcr- 
nor's Province. Section 154 exempted Government property for all 
taxes imposed by a Province or by any authority within a Pmvince. 
A Chief Commissioner's Provinrc* had no power to impose :my tax 
and nece;sarily thelefore. tl:c reference to n Province in the swtion 
i s  to a Governor's Province onlv and not also to a Chief Conmis- 
ci~tlnr's Province. The expression "any authority within a Pro- 
vince" in that setation also ought to be construed as referring to an 
8uthoritp in a Governor's Province, for, the expression "a Provincc" 
cannot be constrlicd diffcrrntly a<; refen. iq  to a Governor's Pro~dnce 
in the context of imposition of tlre tax hv a Provinrc and as inclwl- 
ing a Chief Commissioner's Province in rcsgard to the impouitior of 
a tax by an authority within a Province. In my ?pi-lion, section 154 
did not apply to imposition of taxes by, or by :tn authority v9thin. 
a Chief Commissioner's Provincc. with the result thrt  a municipnlity 
within a Chief Co~nmissioner's Province was not prec'uded from 
imposing a building tax on Government Property. Thcre i.; no 
change in tFle substance of section 154 when th2 Government of 
India AcZ, was adanted after India became inrlepmdent. For the 
reasons stated above, section 151 of the Act, as adapted, also did 
not apply to  taxes imposed by an authority within a Chief Com- 
missioner's Provincc. 

5. On the commencement of the Constitution, clrticic 285 rrovid- 
ed for exnmption of the Union Property from all taxeq "imposed bv 
a State or by any authority within a State". This article alco did 
not apply to the then Part  C States as article 264(b) exvressly stat- 
ed that the exprc~sion '%+ate" did not inc'ude a Part C State in the 
part of the Constitution in which article 285 appears. Thus, there 
was no exemption from taxation of Government property by autho- 
rities in Part C States. 

5A. On 18th March, 1954, a new section, section 21A was in~crted 
in the Government of Part C States Act, 1951, providing that the 
propertv of the Union shall be exempted from all taxes imposed by 
a Part  C State or by any authority within a part C State unless any 



such property wee "liable or treated u iiable" immediately t;don 
tSls commencement of the Constitution. The effect of this exemp- 
tion is that the Government buildings in existence at the commence- 
ment of the Constitution were lwitrble to tax if they were liable 
or treated as liable to tax immediately before the commencement 
of the Constitution and the Government buildings which came into 
existence after the commencement of the Constitution were not 
liable for any tax after 18th March, 1954. 

6. This position continued until 1st November. 1956 when the 
Government of Part C States Act was repealed by the State Reor- 
ganisatlon Act, 1 9 s .  

7. After 1st Novcmbcr, 1956, all Cuvernment buildings inc'uding 
those which were constructed after the commencement of the Con- 
stitution were leviable to building tax in the absence of any exern- 
ption. 

8. In 1957, the Delhi Municipal Corporntion Act was pqssed and 
the Punjab Municipal Act. 1911. was repealed in its application to 
the Union Territory of De'hi except New Delhi and Delhi Canton. 
ment. The result was that the Punjab Municipal Act continwd to 
be in force in New Delhi. Section llR(1) of the Delhi Municipal 
Corporation Act cnahlr thc Corporation to l e w  property taxes. 
which, as set out in section 114(1), include water tax, scavenghg 
tax, Are tax and general tax. It may be observed that the general 
tax, though different in nomenclature, is, in character and nature. 
identical with the building tax leviable under the Punjab Mun;cipal 
Act. The other property taxes, however, were not authorised under 
the Punjab Municipal Act. Section 119 of the Act exempts lands 
and buildings belonptirg to t h r  Union from all the property taxes 
specified in section 114 unless any of these lands and buildings were 
liable or treated as !i3ble to any of the said taxes immediately be- 
fore 26th January, 1950. Since the Government buildings in exist- 
ence before 26th January. 1950 within the Delhi ?.'lunicipd Corpwa- 
tion area were liable to building tax under the Punjab Municipal 
Act, which is renamed as general tax in the Delhi Municipal Corpo- 
ration Act, these buildings continue to be liable t:, the general tax, 
though they are not liable for other property taxes. The buildings 
which were constructed after 26th January, 1950 are not liable to 
any of the property taxes from 7th April, 1958 when section 119 of 
the Act came into force. 

9. To sum up- 

(1) All Government building? both in the New Delhi Munid- 
pal Committee area and the Delhi Municipal Corporation 



-area C O ~  kdon l%th Much, 1BM ware lrvlrble to 
'building tax until 18th March, 1954. under the Punjab 
Municipal Act, 1911, unless the Chief Commissioner of 
Delhi had at any time exempted all or any of the these 
buildings from the payment of such tax in whole or in 
part. 
Government buildings which were constructed on or after 
26th January. 1950, whether within the New Delhi Munl- 
cipal Committee area or within the Delhi Municipal Cor- 
poration area, were exempt from building tax from 18th 
March. 1954 to 1st November, 1956 but Government huild- 
ings constructed before 26th January, 1950 within this area 
were liable to building tax during this period also under 
the Punjab Municipal Act, 1911, unless exempted by the 
Chief Commtssioner of Delhi wholly or partly. 
From 1st November. 1956 to 7th April, 1958 a'l Govern- 
ment building whether wi th~n the New Delhi Municipal 
Committee area or Delhi Municipal Corporation aren and 
whether constructed before or after the 26th January, 
1950, were l~able  to building tax under the Punjab Muni- 
cipal Act, 1911, unless any of them were wholly or partly 

*exempted from the tax by an order of the Chief Commis- 
sioner. 

((4) From 7th April, I958 onwards all Government buildings in 
New Delhi Municipal Committee area, whether construct- 
ed before or after the commencement of the Constitution 
are liable to building tax under 'the Punjab Municipal Act, 
unless an order af exemption exists. 

! ( 5 )  From 7th April, 1958 Gavermnmt buildings within the 
Delhi Municipal 'Corporation Area which w e n  catutruct- 
ed before 26th January, ID50 a r e  liable to general t ax  
under the Wlhi Municipal Corporation Act (and to n~ 
other property taxes) 'bat Government buildings gon- 
structed on or rtfter 26th Samary, 1950 are  not liable to 
any of the property taxes. 

10. This note may perhaps 'be zihown to Shri Hari Sharma who 
might, if necessary discuss ,with m e  the above condusions. 

Sd/- B. N. LOKUR, 
Secretary. 
31.1.1964. 

5h .  of Finance (Shri V. T. Dehejia) 
9(iatrkg. .d Law as. Ra. 581.T~vltt (B) dated i%fB64. 



I understand thst Shri Had Sharma has disrussed this with, 
Shrl Lokur. 

Sd/- V. DEHEJIA, 
20-2-64. 

Ad1 Swy MHA. --.-- -- - .,. 
Ministry t r f  Flnanw (Works Branch) u o. So 1190-tV dated 21-2-64. 

Audit Ohscrvations 
In rcxpwl of the bulldings con:;trurSted after 26th .January. 1950 

thcrr were pw-~,rds d u r l n ~  which t a x w  werv nvt !cga!ly Ic+blc. 
To remedy this situation. the Covcrnrncnt of India in the Ministry 
of Honw Affnlrs 0 M. No 20 ! I  63-D~lhl d a t d  30th April, 1984 smc-  
tionwl the payment of 'Servjcrs rhargcs' 111 11c.u of propcrtv tau, a s  
follows:- - 

(ii) from I-11-1956 to Cewrul THY I~viable Service chargcs at 75% 
6-4-1958 undrr Punjub Muni- of the tax on buirddings 

cipd Act, 191 I .  and land. 

(iii) froin 7-4-1958 No buildings tux lcvi- 
onwards. nl le as h n j  b Muni- 

cipal Act, 1grx war 
repci-'ed rn J ~ S  appl~ca- 
tic rl to the llnion 
?'( rr tc:~y of k l h i  by 
Ueihi M. nicipd Car- 
rt rrtl,m Act, 1957 
with effect from the 
7-4-1958 consequen: 
on which A n  cle 285 
of the. C:mstitution of 
Inrl a become opcrat- 
tive. 

Servic: chargm at 75% 
of Ge?eral and other 
property tdx, warar 
tax, scavenging tax and 
fire tax s p e c a d  in 
Section I 14 of Delhi 
Municipal Corpora- 
tion Act, 1957. 



&I/- M. K. JAIN, 
1-6-68. 

Acctmts OPRccr (R) 



APPENDIX ;3-37 IT 

St4ttmmt showing action tuken on the recommcndatum of 
the Public Accounts Committee ma& in their 12th Report 

(Fourth t o k  Sabha) 
I 

ICeeommendations~Obwrvrtioruv that have been accepted by Govt. 

MINISTRY OF FINANCE 
D E I D A R ~ E N T  OF ECONOMIC AWAIIIS 

Recommendatton 
The Cammittee have been repeatedly commenting upon the de- 

lays on the part of the Ministries/Departments etc. in furnishing 
nates stating the wsons for the circumstances leading to such ex- 
cesses and emphasizing the need for submission of these notes with- 
in the prescribed time-limit of two months from the date of p m  
sentation of the Accounts to the House. They had also urged the 
Ministry of Fixrancc in para 1.5 of their 45th Report (Third Lok 
&bha) to devise ways and means to avoid such chronic delays on 
the part of the Ministries. The Committee regret, however, that 
this year also there has been no perceptible improvement in the 
matter in that only one note was received within the stipulated 
time-limit of two months. 

(S. No. 1 of Appendix XXIX to the 12th Report-4th Lok Sabha) 

Action taken 
Necessary instructions have been issued to the Ministries for 

strict adherence to the prescribed time-limit of two months vide 
this Ministry's O.M. No. F8(9)-B/68, dated the 10th June. 1988 
(Annexwe). C 

[NO. F.8 (9) -B/68, Dt. 11-61=]. 



ANNEXURG 
No. F8f9)-B/@8 

G m M e r r  OF ~ I A  

MINISTRY OF FINANCE 
DEPN~TMENT OF ECONOMIC AFFAIRS 

New Delhi, the 10th June, 1969 

OFFICE MEMORANDUM 

S u a ~ ~ ~ ~ : - l 2 t h  R t p n  of the Public Accounts Committee (Fourth 
Lok Sabha)-Action on. 

The undersigned is directed to invite the attention of thc Mini& 
try of Commerce, etc. to the observations of the Public Accounts 
Committee at S. Nos. 1 anti 7 of Appendix WUX to their 12th Re- 
port (4th Lok Sabhe) which are reproduced below:-- 

S. No. 1 (Para 1.2) .--"The Committee have been repeatedly c10m 
rnenting upon the delays on the part of the Ministriw/Departmenb 
etc., in furnishing notes stating the reasons for the circumstan~s 
leading to such excesses and emphasizing the need for submiasion 
of these notes within the prescribed time-limit of two months from 
the date of presentation of the Accounts to  the House. They had 
alao urged the Ministry of Finance in para 1.5 of their 45th Report 
(Third Lok Sabha) to devise ways and means to avoid such chronic 
delays on the part of the Ministries. The Committee regret, how- 
ever, that this year also there has been no perceptible improvement 
in the matter in that only one note was received within t h e  stipulat- 
ed time-limit of two months." 

S. No. 7 (Para 2.13) "In Para 4(a) (i) of the Ministry's Note, it 
has been stated that the excess of Rs. 16.44 lakhs under ithe group 
head "Bhutan Subsidy" includes an amount of Rs. 1,72,368, the debit 
for which was erroneously raised by the Controller of Defence Ac- 
counts, Patna in his Exchange Account for December, 1959. Thirr 
represents an arithmetical error in calculating the value of 440 bags 
of rice and the error has been accepted by the Controller of Defence 
Accounts, Patna and the A.G.C.R. New Delhi. As the excess of 
Rs. 1,72,368 has arisen due to an arithmetical error, the Committee 
focommend that the principle enunciated in Para 7 of their Sixteenth 
RIpwt ( I e  Lok Sabha) may be extended to this care as well ar to 



other similar exceptional case% where excess umier a grant her 
arisen due to an  eri thmet~cal error but could not be wt right befom 
the close of the year. Such cases need not be considered as requit- 
tng n fresh vote of Parl~crment for replar isa twn under Article 115 
of the Constitution." 

2. Thr. Public Arccrunts C4~1nll.l t tcv. have repatcdl y been criticis- 
ing these delays ond ~nstructions hwivr Zmn issued by this Ministry 
from time to tlmr* r~yues t lng  thc. M ~ n ~ s t r l e s  to avohl such delays. 
This can he achieved by lnltlatmg rlctlcin In thls regard immediately 
when the exccsx comes t i  not ICY ir t t lw  draft Apprciprlution Accounts 
\tagt. and Ily mllcctlng thc ~ q u l r ~ t r  ~nformat~on  c-tc required in 
conncct~on wlth thv eatti uxi-1-ss h*forr. the receipt of prlnted Appro- 
priclt~on Acrounts. This w11l snvtq L J ~ I I I *  c v ~ b i r  the Minlstrws to  send 
the note for vetting to A u d ~ l  :IS stton a .  Apprwpni~t~ctn Accounts are 
laid befort* Parliamrnt and fwlp In n n ~ d ~ n p  dclays I t  1s hoped that  
suitable steps wfll br takcm in t h ~ s  rcgerd ;ind tht.  dclays in the 
submission of notes avoldcd In futurv.  

3. The recommendations of the C 'ommjt t t~  In Pal 't 2.13 of their 
Report may phase  be notcd cart~fullg and s ~ m ~ l a r  c.xwsses. ~f any, 
arising In future c x a n ~ ~ n t d  in the 11ght o f  the abow rwornmenda- 
t ~ o n s  before submitttng the notes to  the Publw Account5 Committee 
Daubtful cases may be referretl to this Ministry for clarification, i f  
necerrsaq, in c.onsultation with thc Cornl~tro1lc.t iind Aud~tor-Gene- 
ral. 

4. Ministry of Homtx Affuirs c4r may kindly note the above 
observations rtrommc*ndatlons c , f  thc C u m m ~ t t t v  and the ~nst ruc-  
t ~ o n s  in Paras 2 and 3 for nrccsswry w t i o n .  

(MANJIT SINGH) 
t r n d e ~  Secseta r?y to the Government of India. 

To 
All the Ministries. ctr  



MINISTRY OF FINANCE 

'The Committee find from the notes funlishrd by the Ministrier 
Phat defective estimation at the ttrne of the f r a m ~ n g  of the  budget 
and  revised estimates. falluru to anticipatt* properly the  receipt of 
stores and d e b ~ t s  r ~ l a t r n g  thereto. ahxsenctb of adequate provision for 
t h e  adjustment o f  old 1labilitit.s. crroricwus adjustments and lack of 
proper control over rupend~tusc. continuctl to be the main causes 
for thc excesses. 

The Co~nmlttee note that pu~.su:ltlt to  t he  tbiit.11c.r ~.t~cwir~ncnda- 
tions on the subjcct Govt~rnnwnt  hnvv lssucd instructions from time 
t o  time. They hope that t h t h  M ~ n ~ s t ! ~ t * s  Departnwntt. would conti- 
nue to makc efforts to ~ r n p ~ o v t .  this standard of budgeting nnd cnn- 
Irol oxrer expenditurr " . . 
fS No. :! (Paras  Xtrs :! 2 i 31 , i l  2 3 )  of Apptw'ciix XXIX to  the  12th 

Report (4 th  L.ok Sabha )  ] 

Thv observations of thca Corrlm~ttee \lave been noted and also 
brought to the notice of all MinistriesIDepartments for information 
and  issue nf suitablc mt ruc t ions  to all concerned, vide Ministry of 
Finance O.M. No. F.12 (5) -E (Coord) 168. dated 2-9-1968 (Annexure). 

[Min. of Fir,. O.M. No. F.12(5)-E(Coord) 168. dt. 24-9-19681. 



No. F.12 (5) -E (Coord) /6& 

G O ~ N M E N T  01 IIUDXA 

MINISTRY OF FINANCE 
( I ~ R M T M ~  OF EXP~KDITV~HC)~ 

New Delhi, dated 2nd Septemfxr, 196% 

O F F E E  MEMORANDUM 

SUBJ~CT: -12th Report of the P.A.C. (4 th  Lok Sabha) -Recommen- 
dation No. 2--Prepamtion of budget estimates and control 
over expenditure.  

* 

The Public Accounts Committee, in paras 2.2 and 2.3 of their 
12th Report (4th Lok Sabha) dealing with excesses over voted 
Grants and charged Appropriation disclosed in the Appropriation 
Accounts (Civil) 1965-66 have oherved as follows:- 

"The Committee flnd from the notes furnished by the Minis- 
trim that defective estimation at the time of the framing 
of the budget and revised estimates, failure to anticipate 
projmly the receipt of stores and debits relating thereto, 
absence of adequate provision for the adjustment of old 
liabilities, erroneous adjustments and lack of proper con- 
trol over expenditure continued to be the main causes for 
the excesses." 

"The Committee note that pursuant to the earlier recomrnen- 
dations on the subject Government have issued instruc- 
tions from time to time. They hope that the Ministries1 
Departments would continue to make efforts to improve. 
the standard of budgeting and control over expenditure". 

As the Ministries/Departments are aware instructions have been 
fawed from time to time for the realistic framing of budget esti- 
mates, proper maintenance of liability and other control registers, 
anti for keeping a close watch on the progress of expenditure against: 
mnctfoned granta 



!J.he Ministry of Home Mairs etc. are requested to note the ob- 
m t l o n 3  of the Committee ant! issue suitable directions to all con- 
cerned fcr the proper observance of the instructions. 

Sd j- (N. N. K. NALR). 
Deputu Secretary to the Covt. oj  India ... 

To 
All MinistriesiDepartrnents of the Covt. of India. 



M'NISTRY OF TOURISM & CIVIL AVIATION 

The C'c~rnmittec regret tc, observe that the instructions were isF. 
sued to defer ssmc payments to avoid excess over the Grant. The 
Committecn have 111 t h r ~ r  previous Reports (c.f. Paru 3.8 of the 69th 
Iieport ('Third Ltrk Sabt~a) taken a serious view of the postponement 
of ~rict.itahle payments to avoid excess dunng ttw year which is 
rrjpitnst ?h C;c*ntml F~nencral Rulrs. They hop<* that such instances 
Will no: occur in fulirrc 

Instrv~ctions have tiow been issurd hy this Mlnistry to all con- 
wt-ned strictly to adhere to the prowsions of Rule 75 o f  the General 
FJnancial Rulw regalding inevitable payments and to exercise tight- 
cr control over expenditure tGdc this Ministr!'~ letter No. 2-VR (1)  / 

4 7  datt d 12-6-1968 (Annexure). 

Joint Sec-,r.etary to 1/14 Gout. of India. 



A N N E X U R E  

VINISTWY OF TOURISM & CIVIL AVIATION 

Dated New h i h i ,  the 12th June, 1968. 

Thc D~rcctor General o f  C~vi l  Aviation. New Delhi. 
T1.c Dircctor (;twernl of Observatories. New Ilelhi. 
Thc Director General of Tour~srn, New Delhi. 
1 ht* Comrntssiont.r of Ralltvay Safety, Lurknow. 

SL~H.JFK'[.. --Twelfth Ikpu~ t 01 the Public Accounts Cornmitt~x! 
(Foz~rrh 1,ok Sahha--1967-68)-.-Ntmed to azwid lrregulariry 
??~i .o l t )ed  ~ t r  defvrnng paymei~ts to atmid e.reeas over the 
g-ant and r o  t ake  reinedlal actton to erercise eflective 
control 01'4r e.-t-pendit.~~re. 

Sir .  
The Public Arcciunts Committee i n  their Twelfth Report (Fourth 

Lok Sabha-1967-68) have adver~ely commented on the facts that 
instructions were issued to defer certain payments during the tinan- 
cia1 year with a viratv to reducing t h r  amount o f  expenditure during 
that yew. and that the expenditure was incurred in excess of the 
final grant for the third year in succession. The Committee has 
cmphasiwd the nwd t,o ;r.~oid the issuance of such instructions and 
to take remedial action to achieve effective control over expenditure. 
The rewmmendations of the Committee in this regard are repro- 
duced below: - 

Fara 2.6.-The Committee regret to observe that the instruc- 
tiom were issued to defer some payments to avoid excess 
over the Grant. The Committee have in their previous 
Reports (c.f. para 3.8 of the 69th Report (ThirC1 Lok 
Sabha) taken a serious view of the postponement of in- 
evitable payments to avoid excess during the year which 
is against the General Financial Rules. They hope that 
such instances will not occur in future. 



Pnvo 2.7.-Another disquieting frnture of thlir cam is that t k  
exnrses under the two Grwp Heads in question have 
occurred for three successive years from 1963-64 anwudt 
under amllar cirmrmot.am. This shows that there is 
defective control over expediture which needs remcdlrl 
action. 

Government have accepted these recommendations which are 
brought to your notice for information and guidance. 

ln so far a8 para 2.7 of the Committee's Report is concerned, 
for D.C.C.A. only your attention is also invited to instructiom issu- 
ed vide this Ministry's letter No. 1-VB (24) 67, dated 6th June, 1968 
(Enclosure). 

Yours faithfully, 

Sd.1- (P. PRASAD), 
Under Secretary to the Government of W i o .  



ENCLOSURE 

NO. 1-VB (24) 167 

MINISTRY OF TOURISM AND CIVIL AVIATkON 
New Delhi, 6th June, 1068. 

The Dtrwtor General of Civil Aviation, New Delhl. 

SUEURCT: --Control of expenditure utdm Majot Heczd "SAuiation" 
and "112-Capital Outlay on Civil Aviation." 

Sir, 

I am d~rected to say that, as the Lhrector Cieneral of Civil Avia- 
tion is aware, expenditure In excess of final grants has been incur- 
red Juring the consecutive 3 years from 1963-64 onwards under the 
Group-hends "G-Works" and "GSuspense" under the Major Head 
"56-Aviation". Again, there have been large savings for some years 
under the Major Head "112-Capital Outlay on Civil Aviation". This 
situaeon calls for remedial measures so as to avoid variations bet 
wem the final grant and the actual expenditure. It  has, therefore, 
been decided that in future the following requirements should be 
strictly observed to exercise more effective control over expendi- 
ture: - - 

(a) Liability Registers should be properly maintained and check- 
ed so that the commitment made or  to be made for any particular 
work and the anticipated dates of liquidation of liabilities are known 
in advance. 

(F) Reconciliation of expenditure.--The departmerltal figures of 
expenditure should be reconciled timely with those maintained by 
t h e  Audit. 

(c) Monthly returns of expenditure indicating the actuals as also 
the estimated: expenditure during the remaining period of the Anan- 
cia1 year, should be submitted in time by all your subordinate offkes 
an3 by the CPWD in so far as Aviation Works are concerned, and 



in l u m  to Government by you, as required under para 65 of the 
C4mcral Financial Ru1c.s (Revised and Enlarged, 1963). 

(d) Pettodical review of expendtfure should be carried out at 
mcre frcquent intervals, say, after two or three months, as required 
~ r r  thu Intc* Mlnrstry of Transport and Communications (Departments 
c ~ f  Commun~catlons anti Civil Avratlon) letter No. 24-P(66) 161-pt. 
dated 13-9-1962 (copy enclosed). For this purpose the latest figures 
of expenArturn and the ltabllitics already incurred or to be incurred 
during thv remaining period of the  financial year concerned, should 
bt* tnkcn 1nt1) account. In  t h c *  case of works costmg more than Rs. 5 
Inkhs, and equ~pment t h ~  progrraspi made in dclivery,'cxecution 
~ h o u l d  be kept in view. 

2. A copy o f  thc- ~nstructions issued in  this regard by you may 
also he forwardcul to this Ministry for information and record. 

Yours faithfully, 
Sd /-(J N. GOYAL), 

Jotnt Secretarp to the Government of India. 

No. 1 -VH (24) i67 Datcd 6th June, 1968. 

Copy forwarded to the Ministry of Works, Housing and Supplyj 
Enginecr-in-Chief, CPWDiA.G.C.R., New Delhi. 

Sd j -  (P YRASAD) . 
Under Secretory to the Government of hdia 



MINISTRY OF HOME AFFAIRS 
Recommendation 

This 1:: tr dear cast. af failure to maintain a Liability Register 
.ad to make adequate provision for the liabilities of the past years. 
Tfw Committee h o p  that the Covt-rnmcnt would ensure that these 
instructions are strictly followrd in future. 
[S. No. 5 Appendix .mix I'iirn 2.9 of thc 12th Rcport of PAC- 

Fourth Lok Sabha], 

Action t n k ~ r ~  

NEFA Adm:nistrdtion have been instructed to  ensure that Liabi- 
ltty Reg~sters drc mnintainrd properly by all Departments of the 
Administration tro as to pret-ent recurrence of such cxcxsses in 
future, w t d ~  this Min~stry's I ~ t t c r  No. 21 2 68-Ac. I1 dated 10-1-1968 
(Anncxure) . 



M. K. Kair 

Dy. Financial Adviiier 

ANNEXVRE 
No. 21 j2 jSAc.ll  

Government of India 
MINISTRY OF HOME AFFAIRS 

New Delhi-1, the 10th January, 1968. 
Wear Shri Krishnan, 

Plensc And enclosed herew~lh a copy of extract of paras 2.8 and 
2.9 of the 12th Report of the Public Acmuntr Committee (Fourth 
I& Sabha) 1967-68, regardmg excess under grant No. %Tribal 
Areas during 1965-66. I t  will be seen that the PAC has observed 
that the failure to maintain a liability Register was responsible for 
the exces? in the aforesaid grant during 1%66. I would, therefore, 
request you to ensure that liability Registers are maintained proper- 
ly by all Departments of the NEFA Administration, so that past lla- 
bilitiev which may have to be met during a financial year are pro- 
vided for in the budget for the relevant year at t he  appropriate 
time, so F S  to prevent recurrence of such excesses in future. 

Yours sincerely, 
Sd., - M. K. NAIR, 

Shri S. Krishnan, 
Financial Adviser, 
NEFA. Shillong. 



MINISTRY OF FI1NANcE 

In para 4(a) (i) of the Ministry's Note, it has stated that the excess 
of Rs. 16.44 lakhs under the group head "Bhutan Subsidy" includes 
an amount of Rs. 1,72,368, the debit for which was erroneously raised 
by the Controller of Defence Accounts, Patna in his Exchange 
Account for December. 1959. This represents an arithmetical error 
in calculating the value of 440 bags of rice and the error has been 
accepted by the Controller of Defence Accounts, Patna and the 
A.G.C.R. New Delhi. As the excess of Rs. 1,72,368 has arisen due 
to an arithmetical error, the Committee recommend that the princi?le 
enunciated in Para 7 of their Sixteenth Report (1st Lok Sabha) may 
be extended to this case as well as to other similar exceptional cases 
where excess under a grant has arisen due to an arithmetical error 
but could not be set right before the close of the year. Such cases 
need not be considered as requiring a fresh vote of Parliament for 
regularisation under Article 115 of the Constitution. 

(S. No. 7 of Appendix XXIX to the 12th Report--4th Lok Sabha) 

Action taken 

The recommendation of the Committee has been noted and has 
also been brought to the notice of all the Ministries vide this Min- 
istry's O.M. No. F.8(9)-B'68 dated the 10th June, 1968. (See An- 
ncsure to S1. No. I ) .  



MINISTRY OF HOME AFFAIRS 

The Commtttee find that dcsplte the re~teration by the 
Adm~nlstrat~on In Januory, 1966 that a Supplementa~?; G m t  of 
Rs. 23 lakhs was required In the hght of the actual flow of axpcndi- 
ture for the first e~gh t  months and the expected l~abilities, the M i n b  
try did not take up the matter with the Ministry of Finance to 
revise the demand upwards from Rs 10 lakhs to Rs 25 lakhs. 
Committee are unable to accept the explanation of the Ministry 
that the NEFA Admmrstratmn tvns nut sure of the adjustment of 
the debits and, therefore d ~ d  not conalder it necessary to take up 
the matter with the Mlnistr) of Finance The Committee would 
like the Ministry to exercluc greater judgment In making provision 
for Suppiementary Grants In the hght of the actual expenditure for 
the preceding months, so as tcb avoid such excesses 

[S. No. 8 A p n d t x - .  XXIX. para 2.15 of 12th Report-Fourth Ldr 
Sabha.] 

Artion taken 

The Committee's observations have been noted for future gui6 
rnce. 



m m Y  OF Horn AFFAIRS 

The Committee tecl, that re-appropriation of a sum of Rs. 0.48 
Iakh under this grouphead showed that no watch was kept o m  
the expenditure. The Committee feel that it should have been pod- 
ble to avoid excess in these cases by closer co-ordination with the 
accounts authorities and by coming up in time for the Supplementary 
Grants. I 
[Sl. No. 10, Appendix XXIX Para 2.21 of the Twelfth Report (Fourth 

Lok Sibha)]. 

Action ?.&en 
The Laccadive, Minicoy and Amindivi Islands Administration ha8 

been instructed to ensure a proper watch over the progress of 
expenditure and closer coordination with accounts authorities eo aa 
to avoid recurrence of cases of this type in future. (Vide d.0. Letter 
No. 22/1/68-kC.11, dated 10th January, 196LAnnexue). 



ANNEXURE 

Copy of d.o. letter No. 22:1/&AC.IL dated the 10th January, 1988 
from Shri M. K. Neir, Deputy Financial Advim, Ministry of Home 
AIfairs to Shri C. H. Naire, Administrator, L.M.&A. Islands, Kavaratti 
1 sland 
' Kindly find enclo~ed herewith extracts of paras 2.18 to 2.21 of 

the Twelfth Report of the Public Accounts Committee (1967-68) 
(Fourth h k  Sahha) ccmtaining their observations in regard to the 
rxcesfi 11.1 Grant No. 62-I,.M .&A. Islands for 196-66. 

2. We ahail be grateful if you could please ensure that a proper 
watch over the progress of expenditure and closer coordination with 
accounts authorities are maintained so as to avoid recurrence of 
cases of this type, in future. 

3. Kindly acknowledge receipt 



MINISTRY OF 1NM)RMATION & BROADCAST&NG 
( D I ~ E C ~ O R A ~  G E N ~ ,  Am INDIA RADIO) 

Reconmendat ioti 

IThe Committee feel that the excess in respect of most of 
the items could have been covered if the Ministry had kept a close 
watch on the progress of expenditure during the course of the year. 
The Ministry could have avoided the excess either by going in for 
a Supplementary Grant or by obtaining an advance from the Con- 
tingency Fund of India before the close of the year. The Committee 
desire that the Ministry should tighten the procedure of control over 
the expenditure so that such excess does not recur". 

[S. No. 11 Appendix XXIX of Twelfth Report (Fourth Lok Sabhal. 

Actiou taken 

As already explained In the notes to the Publlc Accounts Com- 
mittee, reasons for the excess during 1965-66 were mainly subvequent 
increase in rates of Dearness Allowance and other inevitable pay- 
ments which could not be covered by the Supplementary Grant 
sanctioned by the Ministry of Finance and the adyance from the 
Contingency Fund of India could not be obtained as there was no 
time left for going in for the same. In order to tighten up the pro- 
cedure of control over expenditure, the DG ALR have issued instruc- 
tions (Annexure) to the various Units of the AIR that no vacant 
posts for which no provision exists in the sanctioned budget should 
be filled in; that all tours should be restricted to the absolute mini- 
mum; that all avoidable purchases should be given up  and the 

strictest control exercised over the purchase of stationery, furniture, 
musical instrument etc; that trunk calls should be eliminated unless 

.absolutely essential; that even local calls should be restricted; that 
.strictest economy in the use of electricity and power should be 
observed; that strict economy in the consumption of petrol and other 
motor oil should be achieved by reducing the number of trips of 

.vehicles to the minimum; that hiring of taxis should be discontfnued 
except in unavoidable circumstances and that programmes should 
be repeated on tape to the maximum extent pomible. . . .  - .  



Madhuri Srrvukv8, Mort Immediate - - .- ---- -- - 
Deputy Director of Administration. Exprevr Deltvery 

G ~ M E N T  OF INDIA 
DIRECTORATE GENERAL, ALL LNDlA RADIO 

Dated New Delhi, the 24th February, 1968. 
Dear Shri, 

This is in connection with the budgetary position of All India 
Radio during the current financial year. As you are already awon  
according to Para 71 oi the General Financial Rules no expenditure 
rhould be incurred which may have the effect of exceeding the total 
grant or appropriation authorised by Parliament by law for the 
financial year except after obtaining a Supplementary Grant or 
Appropriation or an Advance from the Contingency Fund of India. 
Public Accounts Committee also take a serious view and criticise 
adversely the unauthorised expenditure over the sanctioned budget 
grant by Government Departments. It has been pointed out by the 
Committee on mveral occasions that the expenditure must be kept 
within the swctioned budget grant. It is, therefore, of utmost im- 
portance that the expenditure of All Ind~a Radio remains within 
the authorised allotment of funds to the utmost extent if possibly 
could. 

1 
2. We have recently examined the statements of accepted Revised 

Estimates for 196788 for several units of All India Radio and have 
observed that some units may not And it feasible to canflne their 
expenditure to the sanctioned budget grant during the current 
financial year. We have therefore once again approached the Minis 
try of ldrB and Finance and have requested for a Supplementary 
Orant of Rs. 135.20 lakhs so as to cover all the needs and adjust rll 
the debits of all the units. However, it hss not been possible tor 
the Ministry of Finance to give more than Rs. 67-68 l a b s  over the 
sanctioned budget allotment for the year by way of Supplementary 
Grant. You will appreciate that the Financial resources have their 
own limitations and we have to assure our best cooperation. 

3. It is, imperative now for all of us to make personal &ort'to 
ace that utmost economy is achieved in expenditure during tb 



curnnt f h n c i a l  year. We must ensure that every single p.~ny 
is rpnt judiciously with the strictest standard of the minImmB 
requirement. We must save whatever little we can under the 
smallest item of expenditure, as this would enable us to meet short- 
ages where they cannot really be helped. I would only like to 
suggest on behalf of D.G. the following items for your scrutiny in 
the last month:- 

We  must stop all tours in t h ~ s  month except where it cannot a t  
all be helped. We must ako be ruthlessly serve in respc t  of over- 
time and other allowances 

Otber Charges: 

This is another sub-head which has suffered heavy cut as U S U ~  
Also this is the sub-head under which saving could be effected. It 
is, therefore, necessary that all  at,vidnble purchase must be given 
up and strictest control should be exercised over the purchase of 
Rationery, furniture mus~cai instruments etc. Under this will also 
fall the expenditure o:i tclepl~ionits and t r u ~ l k  r.211 bills. We must, 
therefore, eliminate trunk calls unless wc really despnrately need 
to make one. Trunk Calls should include STD (Subscriber's direct 
dialling for long distance) calls also. Even on local calls there nee& 
to be severe control. Although this measure would n d  effect the 
txpenditure in current financial veal. now yet i t  is important. Also 
U is presumed that instructior~s glvcn earlier in this regard are 
tlready being followed. 

Similarly complete economy in the use of electricity by switch- 
ing off lights and heaters etc when not required in the room, may 
be ensured. There is also ample scope for economy in consumption 
of petrol and of by strict use of staff ears. The reduction can be effect- 
ed by reducing the number of trips and by sending four or flvs 
persons together in one trip. The hiring of taxis may also be dL- 
continued except for emergent occasions. Local purchase of stationery 
should also be sto?ped forthwith, also the use of telegrams when 
express letters can do, be discontinued. 

3. None of the suggestions given above are new and are mere 
repetitions of what w e  have been advising in 1966-67 and 1965-66. 
This is just to remind and invite attention to them afresh. You 
must have been taking these measures already since April, 1967. 



4. We have also received from you individual references regard- 
fng the budgetary position. In order therefore to assess Your exact 
rquiremente on the basis of actual expenditure it is essential that 
the statement of expenditure for February, 1968 and the anticipa- 
amount required for essential and inescapable items of expenditwe 
for the month of March, 1968 are seen by you persomlb &em- 
wise. 1 would, therefore, advise you to include all accepted debits 
m d  bills in the statement of your expenditure upto ~ e b r u a r y ,  1W8 
and include only those items of expenditure in adici2ated require- 
ments upta March, 1968 whicrl you are dam sure of spending by 
30th March, 1968. Any amount about which you have the slightest 
doubt that it may not materialise should not be included. YOU 
should not bother i f  the figures shown by you now do not tally with 
the anticipated requirement shown by you h;.retofore or your 
overall statement records suvings whereas you have earlier been 
asking for more funds under any particular head of expenditure. 
Plcase also see that that you do not defer or postpone any debits 
or payments to the next financial year as this is irregular and has 
been objected to by Public Accounts Committee. Moreover it may 
upset your budget for next year. Having done all this please see 
pcbrsonally that the statement for February, 1968 in arty case reaches 
1his Directorate at the latest by 6th March, 1968 positively. This 
matter has to be given priority over all other ofice work and under 
the circurnstonces deserves your personal attention. In the event 
of your stntcment reaching later than 6th March, there will be 
chances of your requirement left out leading to difficulty of having 
to explain your excess or saving being as the case may be. Kindly 
record a certificate at the bottom of the statement that this has been 
scrutinised by you personally. Since the expenditure of All India 
Radio has been recording excess in the past 2-3 years which is against 

the financial Propriety we have to take all possible and permi~si- 
ble steps so as to be able to explain the excess over the sanctioned 
budget grallt to the Public Accounts Committee. 

5. Kindly also send the information in the proforma enclosed 
along with the ex?enditure statement in duplicate. 

6. I shall be grateful of your kind cooperation in this regard so 
that the accurate information reaches this Directorate at the earliest 
and in no case later than 6th March, 1968. 

Yours sincerely, 
Sd. MADHURI SRIVASTAVA 



MINISTRY OF PETROLEUM & CHEMICALS 
Recommends t ion 

The Committee desire that the Ministry should devise a proper 
procedure for obtaining periodical statements of payments made 
or likely to be made to the Railways so that proper and timely 
provision for it is made. 

[SI. No. 12 of Appendis XXIX of 12th Report (Fourth I lok Sabhw)l 

Action Taken 

A proper procedure has been devised for obtaining periodical 
statements of ( i )  forecast 'actual movement of furnace oil to public 
utilities for power generation, (ii) bill of charges from the Rail- 
ways on account of freight concession on furnace oil and (iii) 
book adjustments made by the Accounts Officer against the bills 
preferred by the Railwavs. This procedure will enable the Minis- 
try to frame more accurate estimates of expenditure on account of 
freight concession on furnace oil. 

Dated, 17th July, 1968. 
Sd. (MADHAV RAJWADE) 

Joint Secretary to  the Government of lndiu. 



,\IIXlSTRY OF STEEI,, MINIS & METALS 

'Ihc (cmmittcc tcrl 1h;rr. n i th  
4 loscr ro-ordinut~cm w 1111 the 
lrrdian i~urcrru of' Mints and 
C;eoltrpical hurvcy of Indln, 11 
should have been pobsihk tu make 
;I realistic cst irnrrtc clntl m:d c 
provisions accordingly to a\ cud 
CXC'CM. 

[Y.  No 13 ut Appendix XXlX 01 
12th Kepott (I*ourth L-ok Silhtr.\j 

' I  hr iwrlci \ ~ ~ , l ; l t ~ n g  t o  thc nmgcr of 
~ h c  1;xpluration Wing of  the Indian 
Nurrnu o! . t i inn  wjfh the <;tolopi- 
id Survey of' Indin with cticct 
from I - I - I J ~ ,  was issued only 
on thc ~ c t h  1)crcrnlm. I*!. 'I'hc 
work  relating to  the rncqer n a  
very hcavy and intricntc imolvins 
taking over of a nurnhcr of big 
operational wings along with ;1 verg 
I:~rgc numhol ovcr 3000 of technicoy 
;rnd (~t lwr pcrwnncl 2 n J  i~ugl  
,irnounr i t  srorcs m d  cyuipmcnte 
I t  took consider-ahlc time to settle 
thc val-lous dctails wising out of the 
mcrgcr 'I'hc wticipntrd ~xquirc- 
rncnts oZ thc Lxploration Wing for 
rhc pcriod f'rom I -  t o  
3 1 - 3 - I - ,  were rcquircd to be 
:&ssed in January, rgCi6. Due to 
rhc reusons mentioned above i t  
was not possible f r  the Geological 
Survcy ot India to calculate precise- 
1y thc various i t e m  of expendi- 
ture of each section of the Explora- 
lion King  and as such the estimates 
were prepared in consultation with 
the Indian Burecru of Mines on 
ad-lroc busis. The  observation of' 
the Public Accounts (:ommit tee 
has, howcver, been noted t'or future 
compliitnce. 



MINISTRY OF TRANSPOHT AND SHIPPING 

The Committee are  of the opmion that there should be closer 
coordination between the Ministry of 'I'ra~uport and the State Gov- 
ernments concerned to avoid such excesses in future. They suggest 
that the Ministry should ask the State Governments to furnish a 
return on the likely liabilities to be incurred by them monthly in 
the last quarter of the year so that trends of expenditure arc deter- 
mined more realistically and i f  necessary. adequate Suppleme~~tary 
Grant is taken in time. 

[Sl. No. 14 of Appendix No. XXlX Para No. 2.35 of PAC(1967-88) 
Twelfth Reyort (4th Luk Sabha)]. 

Action Taken 

Inpursuance of the wcummendatlorzu of the Public Accounts 
Committee (1967-68), necessary instructions were issued by thb 
Ministry to all the State Governments and Union Territory Admin- 
istration (without legislature) impresairig upon them the need to 
furnish monthly expenditure returns by thc specified dates in res- 
pect of road-development works financed from Central funds vide 
the Government of India letter No. B-29(2) 168, dated the 19th 
April 1968, a copy of which is enclosed ( ~ n n e x u r e ) .  The question 
will be pursued further with the State Governments if these instruc- 
tions are not complied with and implemented. It is hoped that the 
situation will improve in the following years. 

2. This has been seen and concurred in by the Audit. 



ANNEXURE 

MINISTRY OF TRANSPORT & SHIPPING 
(ROADS WING) 

TELEGRAMS: 
'ROAD1 N D" 
Nu, B - B ( 2 )  ti8 

TRANSPORT BHAVAN 
NO. 1. PARLIAMENT STREET 

New IJelhi-I, the lsth April ( 1968. 
Chai tra, 1890. 

All State Governments Union Territories (without legislature). 

S ~ J E C T :  E.rcess Over Voted C h n t s  and Charged Appropriatiorts 
dtsrlosed iw 1110 Apropnation Accounts (Civil) 1965-66  
Reco?nmeldtrtm of the Public Accounts Committee (1967- 
68)Twelftlr Repurt (Fozuth Lok Sabha). 

Sir, 

I am directed to reproduce hereunder the recommendations of 
the Public Accounts Cornmittcc (1967-68) contained in para 2.35 of 
their Twelfth Rtbport (Fourth Lok Sabha) for information and 
necessary action: - 

"2.35. The Conlmittec are of the opinion that there should be 
closer coordination between the Ministry of Transport 
and State Governments concerned to avoid such exces- 
ses in future. They suggest that the mini st^ should 
ask the State Government to furnish a return on the 
likely liabilities to be incurred by them monthly in the 
last quarter of the year so that trends of expenditure 
are determined more realistically and i f  necessary, 
adequate supplementary grant is taken in time". 

2. According to the procedure evolved in pursuance of the recom- 
mendations of the Public Accounts Committee (1963-64) contained 
para 7(viii)  of their 16th Report, the State Governments are 
required to forward to the Government of India monthly returns 
showing the expenditure incurred on National Highways (Original) 
Works, Maintenance and Repairs of National Highways and other 



Centrally Sponsored Schemes by the 20th of the month following 
the month to which the expenditure relates. In other words, the 
action required to be taken in terms of the above recommendations 
is already required to be taken by the State Government Union 
Territory Administration. 

3. It  has. however, come to the notice of the Government of 
India during the past years that the desired regularity in the sub- 
mission of the expenditure returns is not maintaint- by most of 
the Statelunion Territories with the result that at  no stage are the 
Government of India in a position to know with reasonable accuracy 
the total expenditure incurred by all the States:Union Territories 
against the sanctioned grants for the year. This naturallv leads to 
difficulties in regard to proper regulation and control of expendi- 
ture to avoid excesses 'shortfalls against the sanctioned Grants. 

4. Therefore in order to enablc the Government of India to 
determine more realistically the trend of expenditure, it is impera- 
tive that the expenditure returns in question should reach this 
Illinistry positively, by the due date. If this requirement is com- 
plied with, it will be possible for the Govrrnment of India to get 
the State Government to reconcile in time any discrepancy between 
the departmental figures of the State Government Local Adminia- 
tration and the figures of cxpenditurc booked by the Accountant 

- Grneral concerned and reach a realistic decision as the additional 
funds to be allotted to. or the amount that can be diverted from 
t h r  Government 'Administration concerned so that the available 
funds are fully spent and no appreciable excesses or savings occur. 
On cornparision of the departmental figures of expenditure furnish- 
ed by the State authorities during the course of the last financial 
year. it was observed that there were appreciable variations bet- 
wren both sets of expenditure figures. These variations were 
brnught to the notice of the States concerned from t:me to time but 
with no useful result. In order to ensure that the situation does not 
recur. the State Government /Local Administration are  requested 
kindly to ensure that proper reconciliation of the departmental 
f i q~ res  of expenditure and those of Accountant General is effected. 

5.  According to  the existing procedure, the StatelLocal Admi- 
nistration authorities are furnishing consolidated figures of expen- 
diture. In  case any charged expenditure is included in it, it may 
not be possible to detect it and take further follow up action. 
This will obviously lead to the incurring of charged expenditure 
without appropriate provision therefor in the Budget. I t  is, Ihere- 
fore, necessary that the monthly expenditure returns should show 



dbt.lactty the charged PxpeDdfture, if ulg, i m m e d  during tbr 
coum of the month under report. In thtr mnectim I am to pdat 
out that expenditure i s  "charged" on the ConsolfdaEd Fund of 
Indin only ~f a court decree is against the Union Government. In 
case the decree I s  against the State Government, the expenditure 
involved with be treated as charged only so far as the State Gov- 
ernment is concerned and will he met tn the first instance from the 
State's own funds. So far as the centre is concerned, it is merely 
a case of reimbumment of expenditure to the State Government 
tlnd can therefore bc reimbursed by the Central Government from 
Chr "Voted Grant." 

6. It is requested that all concerned authorities under the State 
Government /Local Administration may bc advised suitably to 
ensure that the instructions contained in the preceding paragraphs 
are complied with strictlv 

7. The receipt of this communication may kindly be acknow- 
' ledged. 

Yours faithfully, 

Encl. Nil 
D. A. RAMA WARRIAR, 

tlndet Secq. to the Gout. of India. 



MINISTRY OF WORKS, HOUSING AND SUPPLY 
(Department of Works and Housing) 

Recommendations 
The Committee regret to observe that funds for departmental 

charges were not provided by two Central Public Works Divisions 
and this resulted in excess in this case. They note that necessary 
instructions have been issued by the Chief Engineer and hopc that 
such omisslorls 1 ~ 1 1 1  not occur in future. 
[Sl. No. 15 (Para 237) of Appendix XXlX of the PAC 12th Report 

(Fourth Lok Sabha) 1. 
The recommendation of the Committee has been noted for com 

pliance. 
Recommends tion 

The Comrnlttee are surpr~sed to note that the Ministrles of Health 
and Irrigation and Power omitted to take into account the payments 
sanctloncd bv Go'c7ernrnent wtulc ~ntlrnntlng their final requirements. 
The Comm:ttec uw.~ld  ilk^ t lw C;ovi~~nment to examine whether 
these amlsslon:; Ivcrr ~ L I C  to a n \ -  d ~ f c v t  In procedure. The Com- 
m~t tec  have no doubt that adequate sttps will be taken to rectify 
procedural defects, ~f a n \  I f .  h n n w c r ,  the existing procedure is 
considered adequate. i~ctlon should he taken to ensure its proper 
~mplementation 
IS. No. 16 of Appwdlx XXIX to the 12th Report-4th Lok Sabha]. 

Action taken 
The existing procedure requires that the Ministries, while inti- 

mating their requirements, in respect of composite Grants controlled 
by thls Ministry, should take into account all the sanctions issued 
by them andlor expected to be issued by them before the close of 
the financial year and anv other information available with them. 
Thev are also required to keep a close watch on the progress of 
expenditure It  is. therefore, felt tha t  there is no defect in the extent 
procedure and that it does not require any modiflcation. The Mln- 
istries concerned have. however, been requested to strictly observe 
the procedure in future. 

The Committee are surprised to learn that a sanction iasued for 
Rs. 1: 45 crores was through an oversight, reckoned as Rs. 1: 45 lakhs. 
The Committee stress the need for a thorough checking to avoid 
such discrepancies in future. 
[Sl. No. 17 of Appendix XXrX to the 12th Report (Fourth Lok 

Sebha) 1. 



Action taken 

The abscrvrtions of the Committee have been noted. 
Recommendation 

Subject to the above observations, the Committee recommend 
t h ~ t  the excases referred to in paragraph 2.1 above be regularised 
by Parliament in the manner prescribed in Article 115 of the Cons- 
t i  ttltion. 
[SI, No. 18 of Appendix XXIX to the 12th Report (4th Lok Subha)] 

Necessary action is being taken to present the Excess Demands 
in the July-August. 1968 Sests~r~n of Parliament. 



k ~ r m m e a d a t i o ~  observations in respect of which Govemmcnt 
have furnished an interim reply. 

MINISTRY OF FINANCE 

The Committee are surprised to notp that the  Customs r:utho- 
rities over-ass-sed Customs Duty to  the tbxtt.nt of Rs. 47.48 lakhs 
while making the prov~sionnl assessnicnt on ~rnporttd papc'r, which 
was not a new item. The Committee :;Ire also not satisl i t~l  regard- 
iog the dela?. in the  settlement of the claims for refund of rxcess 
duty specially when thc assesscc is a Governn~ent  Department.. 
They would like to be informcd of thcb lntet position reyardir '  
refund. 
IS]. No 9 of Appt.r~dix XXIX to t he  12th Rtyw- t  (4 th  Lak Sabha)]. 

Action taken 

The requisite information will be submitted shortly. 
[NO. F'.8(9)-B/68, dt.  11-6-69]. 



APPENDIX 'mtattV 

I r . 3  I:it~ancc 'I'he c<)mmittcc in their successive ----- - ..--.- ~ w r t s  on Excessc. over Voted 
All Ministrim <;rants Kharpcd Appropriations 

have hccn commenting upon the 
dcluys on rhc part of Ministries! 
I)cpartn~cnts in furnishing notes 
stating thc reasons for or cir- 
cumstances leading to such 
cxcesscs and cmphasising the 
nced for submission of' thore 
notes within the prescribed time- 
limit of' two months from the 
date of presentation of the 
Accounts to the House. They 
had also urged the Ministry of 
Financc in para 1 - 5  of their 
45th Report (Third Lok Sabhaj 
to devise ways and means t o  
avoid such chronic delays on the 
part of' Ministries. They r g r e t  
to observe that this year 4180 
there was no improvement. Not 

single note dat ing to Exctsses 
disclosed in the :\ppmpriation 
Accounts (Civil, uits r d v c c i  
within the stipula~cd rime-limit 
of two months. It is hardly 
necessary to point out that such 
d&~s not only disturb the 
Progwnme of work of the 
Committee hut also result in 
avoidabie delay in the 
rion of r xcesses by P~l iammt.  





2 I I n t h ~ - n l a r t ~ i n  & fhxmi- -l'hr ('cvnmrttce note that there 
cxsr ing has hccn an excess tn this Grant 

for the S C C O * ? ~  year In succession . 
nur~ng bath thc. years, the 
.\linistr\. had fat led to obraill 
funds through Supplcnentary 
(;rants t o  mecl thc excas expen - 
cl~ture. 

' 6 2.r;  Infr~m~ation 5: 'I'hc Co nmittce find it diffiwlt 
Rmrdcasting t o  cornprehcnd how the Ministry 

failed e l m  to make provision for 





l o  2 '21 Intcvf~~itticw Q Ilsn~cl- 'I'iir ( : c r r m ~ i ~ t w  t't'rl that thcse 
casting. ~nstructlona h31 c vdlue only if 

thc field o ~ p a n i w i o n s  in fact 
act on them in later and spirit 
and ensure tha t  the sanctioned 
budget allotrncnt is not exceeded. 
'The Committee would Like to 
watch this through the future 
Appropriation Accounts rdatiag 



1 t 3 4 
.I--------- 

- - - - - - - -  
to this grant of the Ministry of 
Informstion & BmbStiw. 

11 . , Trapopo* a shipping (i)  he Committee nnte ther in th;  
case of hoth the Gmnts under 

Finnnce. ~xmidcrntion-Nos. 89 and r37- 
the estimated r e q u i m m t s  were 
purposely reduced in view of the 
construint on the generid re- 
sourccc pouition of the country. 
The purpose had, howcvcr, been 
partly defeated hy havy t ~ c ~ ~ c s  
in both the grnnts. It is evident 
that thc Ministry's instructions 
to St:m (;overnrnents to restrict 
cur~ct~ciiture to the sanctioned 
allotments had no visible dcct 
and that the latter acceded the  
:dlouncnts at will. 'rhc lack of 
coordination bctwcen the 
hlinistry of' 'l'rmuport and 
Shipping and State Ciovernnlcnts 
rcvcalcd in these c~ucs  is dictrms- 
ing. I t  has been stcltect in the 
hlinistry's note on Grant No. 137 
that the Minktry hnd not received 
intimation from any of' the State 
Governments about the likelihood 
of their cxpenili turc exceeding 
thc aiiotmcnts. In the case of 
the snmc Grant, variations in 
respect of cxccwcs amounting 
t o  over lis. 1 - 3 0  crors  had not 
been cxpl;~inecl by the State 
agencies to the Ministry even 
threc months after the close of 
the financial year. The Com- 
mittee would like the Ministry 
of Transport and Shipping1 
Finance to examine this aspect 
further in consultation with the  
State Governments c o n m e d  
so that the agencies undertaking 
the work on behalf of the Central 
Government do not exceed the 
allotment without prior approval. 

12 2.27 Transport & Shipping (ii) The Committee further observe 
that out of the said Rs. 1-30 
crores incurred as excess expen- - 



diture, h. f i r  lakhs relatd to the 
ITnion Territory of' Ik lh i .  The 
('kmnmta me surprised that 
even in the came of rtmd develmp- 
mcnr worln k i n g  carried w t  in 
the capitill anJ i t s  vicinity. 
~t uhctulcl not t i ~ v c  h i m  ptwihlc 
tor thc c x i ~ u ~ i v c  ,~gcnc-y--thc 
(,.IB.VI' I )  tn this c.tw t t b  c ~ p l a i n  

x ia t  ions w l l ~ c  ( h r n r n i t t ~ ~  
r~rcd hardl? cmph~tsiuc thc mi -  
pcrativc n w d  nt' i . 1 0 ~  cit-cmiin.t- 
tton 1.retwcrn ttlc Miniutn anJ 
Ststr (;ovcrnnicrlts '1 'nion 'l'crri- 
tctrv c l d ~ n ~ n i s t r i r r i ~ ~ n ~  



__- __-_,_ - I  --- - ,- .. L 

Bombay. Ma Jrw and Ernttkulani. 
'I'hc (hmmittee find that the 

'1 i i i  l'ub11c A\cccrur~tc ( :ontmit tcc 
(1y6(i-@j, in para 3.K ot thcir 
69th iicport (l'hird 1.ok Sahha,, 
had cuprctsed surprise that ins- 
tructions to postpone payments to 
avoid the cxcws should haw 
been issued Pursuant to rhe 
above recllommendation. the 
Committee hnvc been ~rifornled 
by ~ k e  Minietry of I:inance that, 
to obviate such cans, necwtar 
ir~structions had already hecn 
lssued hy thcm on 10th Auguu t,  



1966. T h e  Cosnmimx regret to 
observe that the advia given by 
the Ministry of Finance to the 
Department of Company Affairs 
in this caw was in direct con- 
travention of their own w k r  
inarucrions. Thc Committee 
mm that such contraventionr, 
of the Financial Rules by 
Mininrics will not occur in 
fln urc 

18  2-44 J2inance Thc (,omnuttec &serve from the 
--.- --- - notc furnished by the Ministry 
Irr igation&Poscr of 1:11lancc that thc adjustment 

of thc cqulpmcnt loan under the 
rZ I .I> progr.lmrne IS donc by 
Accounts Otiiccru on the strength 
of advice ivwxi by the Ministry 
of Finance Out of the total 
exccss 01  Its 3,68.87,917, the 
dju$tmcnt of thc equiqrwnt lonn 
(Ra r , r ;,23,0X I ) accounts for 
thc hulk. It i s  not clcnr to rhc 
C;ommincc \!!I\ the Xiinistry of 
Finuncc, h a v ~ n g  ~ w r d  the dv icc  
tor ad~usttncnt, firilcd to sck the 
,+iinisrry ol I r r~g~t ion  & P m c r  
to  prov~dc rhc rcqu~sire fund5 

r y  2.45 Finance The Cornmitree also observe from 
- -- --. - thc notc t~rnishcd by the 
All hiinistries Ministry 0 1  Finance t h t  there 

was delay on rhe part of 
Governnwnt in recovering ways & 
m a n s  advmccs given to certain 
States They desirc that thc 
Central Gover~uncnt should 
invariably initiate immediate 
steps for thc recovery of uncleared 
advances, togelher with interest, 
after thcsc corne to notice. 

.20 2.47 Finw~oc The Commitwe observe that the -- excess in this Gmnt during the 
Irrigation & Powu year 1966-67 was caused by the 

same factors which were res- 
ponsible for the excess during the 
preceding year. This indicate0 



Atomic Energy The Corninittee feel that thz varia- 
tions bet ween the final esrin~dtea 



apprwcd h y  rhe I>epanmenr's 
1,iaiwn Officer in Montreal and 
thc amml payments made hy thc 
Export (:redit and insurance 
( : o p m t i a n  of IAnaduiki on PC- 
count ot h1ach;ner). and Epuip- 
mcnr (Rs. (IX.Ho I akh )  and 
(;ctnsulta~~cy t :hargcs IHs 21 -08 
lakhr;) arc ttw widc even 
:~ttcr making due ;~llowvrwc tor 
I hc rinic- lag het wrcn the prewn- 
tatwn cbt I r w b l r . r *  and their final 
scrtlmcnr 1-I!. the 'I'C:I( 1. 7'hc 
(:m~mirtce would likc to k n w  
wtmher rhe 1)cpurrnicnt nrain- 
tains close liaisotl tor purpose nf  
lwdgeting with i t s  1,iuison Offit-cr 
in Montrral and whcthcr her 
Iattcr turnishcs pericbdiciil rtporis 
to tlir 1)cpiirtrnent ahout the 



' 1  lit. ( I mn~~trcc .  a t r  surrrlxcd 1 0  
~ ' o t c  that the 1)rpnrirncnt pn:sed 
.I ~c'nrpr-c pr~:i:~t,n orr'c.r urdrr t h e  
herd ti,! a slim 111 cxcchs 01' t h e  
pl ovlslon mirdr In tlic nllcf~et 

The Committee arc in broad 
agrecmeut witb the suggestion 
of the Ministry of Finance 
contained in paras 3.7  and 
3 . 8  above. In regard to the 
suggestion contained ineub- 
para 3.7 (iv), however, they 



1 2 3 4 --__ _ _ _ *_ _ _ _" _ - - _  I__I.---  -.-----------.-- 
wodd Uke to observe that 
t b d r  experience of thc d p c  
of direct Noten on E.onrea 
from the indfvidud M i n f s t r i ~  
has not been very baqpy. 
They, therefore, dcsire that 
t b e  ruhmisnion of Notes en  
E X C C ~ ~  duly vetted by 
Aurtit, should be cerptr?lhtd 
in the R u d ~ e t  Division of the 
Miniatry of Finance. who 
sbould be rcspnsible for 
furnishing them tn the Corn- 
mlttce immediately after the 
orewentation of tbe Apprap- 
riatian Accounts to Parlia- 
ment or  by the 10th of April, 
wblchever i s  later. Subject 
to this modification, the 
Committee desire that the 
procedvrc suggested by thc 
Ministry of Finance in paras 
3 . 7  and 2.8 above may hc 
introduced with cflect from 
the Excesses relating to the 
year 1967-68. 

The Committee also desire that 
the new procedure, as set 
forth in paras 3.7--- 3 . 8  of this 
Cbaptcr, should also be 
followed with necessary modi- 
fications by the Ministry of 
Railways in respect of Grants 
relating to that Ministry. 




